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LEGISLATIVE ASSEMBLY. 

Monday, 15th February, 19B6. 

'I'he Assembly met in the Assembly Chamber at Eleven of the Clock. 
Mr .. President in the Chair. 

QUESTIONS AND ANSWERS. 

PUHNTION OF THE SMGGGUNG OF DaGGS BY EUROPEANS. 

784. *1Ir. E. :aama Aiyangar: (<1) Has t.he attention of Government 
'been drawn to the case of opium .and cocaine smuggling brought to light 
in Bombay in the recent prosecution of one Mr. King, the proprietor of 
the Skating Rink, and of two Eurasian boys, who are said to have brought 
cocaine from Indore and other places in Central India? 

(b) What steps are Government taking to prevent wholesale smuggling 
.of drugs by Europeans? 

The Honourable SIr Basil Blackett: The answer to part (a.) is in the 
affirmative. Every effort is made to prevent smuggling of drugs without 
regard to the nationality of the would-be smugglers. 

COST OF PRINTING AT THE GOVER.NMENT PRESSES. 

785. *Itr. E. Ram. Aiyangar: ·Will Government be pleased to 
tlta.te whether the figures for the cost of printing at the Government Presses 
in Calcutta and other places have been carefully looked into and whether 
Government are satisfied that they are getting their work done at market 
mtes? 

The Honourable Sir Bhupendra Hath IIltra: No general comparison 
with rates charged by private presses has been made in the last few years, 
and as the costing system has only recently been completely revised.' 3. 

strict comparison is. not possible at the present moment. But I would 
draw the Honourable Member's a.ttention to the reply given by Sir A. C. 
Chatterjee to a similar question No. 59 on the 6th September 1922 and 
add that the statements then made still hold good. 

,. ,PURCHASE OF LAND FOR MU.ITAR.Y PURPOSES IN BOMBAY. 

~ *Xr. E. ltama Aiyangar: (a) wm Government be pleased 
to state whether the Military Department requires any land in Bombav 
and, if 80, for whd purposes and at what cost? -

(b) Has the Military Department sold any of the land VACated by it 
about five years ago, and win the Government be pIeRsall ttl IItBte whetner 
from the proceellRof such sale a. portion of the cost referred to in (a) was 
going to be repouped? . 

( 1151 ) A 



1152 LEGISLATIVB ASSEMBLY. [15TH ~. 1926. 

Mr. E. Burdon: (a) and (b). I presume the Honourable Member i~ 
referring to the scheme under which Government propose to purchase 
certain land from the Back Bay reclamation in Bombay. If so, I would 
invite his attention to the reply which was given in the Council of State 
on the 1st September, 1925, to question No 81. 

ApPOINTMENT OF A COlBrI'ITEE TO INQlJIRE INTO THE CONSOfPTlON OF 
OPIlTM. 

787. *Mr. X. Bama Aiyangar: Will the Government be pleased to 
IItate when they will appoint ·a Committee, which was promised by th. 
Honourable the Finance e e~ during the budget debate of 1925, to 
inquire into the consumption of opium? 

The Bcmourable Sir Basil Blackett: I would refer the Honourable-
Member to my reply to Dr. Da.tta's question No. 315 on the 27th January, 
1926. 

DATI!: OF THE NEXT GENERAl. ELECTION TO THE MADRAS LEGISI.ATIVR 
COUNCIL. 

788. *JIr. K. Venk&taramana Beddi: Will Government be pleased 
to state whether the Madras Government have decided to hold the next 
elections to the local Council in July next? 

(b) Have the Government of India been consulted in this matter? 
(c) If the answer to (a) is in affirmative, are' Government aware that 

the voters will be put to great inconvenience if thcy have to go twice to· 
the polling booths, once for the Madras Legislative Council elections and 
!I second time for the Assembly elections? 

(d) What steps, if any, do Government propose to take in this matter?· 
• 

Kr. L. Graham: (a) to (d). The date of the next general election to 
the Madras Legislative Council depends in the first place on the e e is~ 
or non-exercise by His ExcelJency the Governor of Madras of the powers 
vested in him by the provisos to sub-section (1) of section 72-B of the 
Government of India Act, and in the second place on the terms of the 
notification by the Governor under sub-rule (2) of rule 27 of the Madras 
Electoral Rules. In these circumstances the Government of India are 
not in a position to make any statement. 

Mr. A. Rangaswami Iyengar: May I know whether this Government 
have received any communication from any of the Local Governments in· 
regard to the dates of the coming. general elections? 

Mr. L. Graha.m: One communication has been received, but as the-
matter is one for the Governor, the Governor General in Council is not in 
a position to make any statement. 

Mr. A. Rangaswami Iyengar: May I know whether the communica-
tion was addressed to the Governor General or the Governor General in 
Counc.il? 

Mr. L. Graham: The communieation was addressed to the Governor 
General in Council, but the reply was that the communication should 
pro('eed personally from the Governor to the Governor General. 



QUZSTlONS AND ANSWmtS. 

Kr. A.. BaDguwami Iyengar: I desire to know whether the Govern-
ment of India have under consideration or have already considered 'he 
tJ.uestion as to the dates of holding the coming general elections. 

Kr. L. Graham: The reply is in the nega.tive. 

Diwan ·Babadur •• ltamacbandra B.ao: May I ask 'he Honourable 
Member what answer has been given to part (e)? 

Kr. L. Graham: You cannot have an answer t<l (c) because we don't 
know the answer to (a). ' 

CREATION OF RE8BlI.VB FUNDS ON RAILWAYS. 

789. -Dr. K. G. Lohokare: Is it a fact that Government laid before the 
Standing Finance Committee for Railways a comparison of the laws ani 
rules regarding finance and accounts in ~ on the Belgian Railways '? 
H so, are Government aware that articles 83 and 54 of the Bill relating 
to the inauguration of financial autonomy on the Belgian ~te Railways 
provide for the creation of: 

(a) a fund for the redemption of capital expenditure rendered un-
productive mainly through suppression, der.lolition and placing 
out of use of installations and stock which are not replaced; 
and 

(b) an insurance fund for the purpose of regu1arising the expenditure 
resulting from losses, thefts, accidents, fire and other damages ; 

80 as to avoid the results of the working of a financial year being abnonnally 
affected by heavy charges to Revenue under those heads? If so, do Gov-
ernment propose t<l create similar funds in connection with Indian rail· 
ways? 

Kr. G. G. SJm: A translation of the Bill relating to the inauguration 
of financial autonomy on Belgian State Railways was laid before ibe 
Standing Finance Committee for Railways and is recorded in Volume II, 
:No. 1 of the Proceedings of that Committee. 

It is too early yet to consider the question' of setting up separate 
reserve funds such as those suggested. 

FORMATION' OF Loc,AT. ADVISORY COJonTTlIBS ON THE BENGAL N.WPl"R 
RAILWAY. 

790. ·Dr. K. G. Lohokare: (0) Is it a fact that the Bengal NagpuT 
Railway Company were requested as long ago as 1922 to take steps for 
the formation of Local Advisory Committees on the railway system owned 
by the State but merely worked by the Company and that no steps have 
80 far "be8n' taken by the Company in that direction? 

(b) With reference to paragraph 106 of the Railway Administration 
Report for 1924-25, is it a. fact that 'tlie Company are opposed to the 
fonnation of such Committees on the system? If so, wil1 Government be 
pleased to indicate the grounds of their opposition? 

, Kr. G. G. SJm: (a) and (b). The Honourable Member is referred to the 
reply given to starred. question No. 178 asked by Khan Bahadur Sarfarar. 
Hussain Khan oD the 26th January, 1926. 

A 2 
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STAn·s OF THE CHIEF COMMISSIONgR AND THB FINANCLA.L Cm[)nSSIONER 
FOR RAILWAYS. 

791. ·Dr. It. G. Lohokare: Is it a fact that the Chief Commissioner 
and the Financial Commissioner for Railways, respect,ively, hold the status 
of Secretary and Joint Secretary to the Government of India? 

The Honourable Sir Oharles Innes: The Chief Commissioner of Rail-
wa.ys is the Secretary to the Government of India in the Railway Depart-
ment. The Financial Commissioner is not a Joint Secretary to Govern-
ment. 

EXPENDITl:RE ON THE ACQUISITION AND DEVEJ.OPlIENT OF THE SOR 
COLLIERY. 

792. ·Dr. It. G. Lohokare: (a) Will Government be pleased to state 
the total amount spent in connection with the 'acquisition and development 
of the Sor colliery including the .]osses incurred in its working? 

(b) Is it a fact that the working of the mine was closed down within 
'a couple of-years of its acquisition pending further experiments with the 
coal? 

(c) Have the experiments been completed, and if so, what is the deci-
Iilion arrived at? 

1Ir. G. G. Sim: The Honourable Member is referred to paragraph 24 
of the Audit Report on the Accounts of Railways in India for 1923-24 and· 
the evidence recorded on pages 185 and 186 of Vol. II of the Report of 
the Public Accounts Committee on the accounts of that year. 

RUNNING OF A SPECIAL TRAIN IN AUGUST 1924 FROM KARJAT TO 
KHOPOLI ON THE GREAT INDIAN 1 ENINSULA RAILWAY. 

793. ·Dr. X. G. Lahome: Will Government be pleased to say: 
(a.) if a special train was run in August, 1924, from Karjat to 

Khopoli, Great Indian Peninsula Railway, and back? 
(b) if this train was run at night, and if it is a practice to run trains 

on this line by night and if there are arrangements for night 
signals, etc" on the line at Khopoli? 

(c) for what purpose this train was run; and under whose orders, for 
whom and when it was run back, and to what department 
was the cost of this special charged? Is the. entry of the 
"line clear" for this train yet in the station books? 

1Ir. G. G. Sim: The matter is under inquiry and a reply will be sent 
to the Honourable Member in due course. 

Dr. It. G. Lohoka.re: Will it be published in the reports of the Assembly • 
debates? 

Kr. G. G. Sim': It will be given to any Member who desires it. 

INJURY AND INVALID PENSIONS FOR MILITARY SUB-ASSISTANT SURGEONS. 

794. ·Dr. It. G. Lohokare: Will Government be pleased to say if final 
orders regarding injury and invalid pensions for military Sub-Assistanti 
Surgeons have been pR.ssed? Are they applionble to such Sub-Assist ani 
Surgeons as were invalided on account of injuries and disease due to service 
ill the Great War? From what date do they take etlect2 



QUBBTIONB AND ANBWBRB. 1156 

Mr. 1:. Burdon: The answer to the first plirl of the question is in the 
negative. As ·stated on the 1st September. 1925, in answer to the Honour-
able Member's question No. 370, it was necessary to consider certain 
points which had been raised by the Secretary of State in the matter. 
It is hoped, however, that final orders on the subject will issue shortly. 

The remaining parts of the question do not arise. 

CLAIlIS· OF MEIlCHANTS AGAINST THE GREAT INDIAN PENINSllLA RAlI.WAY. 

795. *Dr. K. G. Lohokare: Will Government be pleased to say what 
steps they have taken to remedy the delay and inconvenience to merchants 
in instituting claims against the Great Indian Peninsula Railway on account 
of the Bombay Civil Courts Act, which requires suits against Government 
to be filed in the District Court with previous notice? Have· they written 
to the Bombay Government to introduce the necessary changes so as to put 
such suits in the Bombay Presidency on a par with those in the Madras 
Presidency? If so, have the Bombay <Jovernment consented to do so? If 
not, what are their reason,s? Will they be pleased to expedite the matter·? 

The Honourable Sir AleDllder Kuddiman: The Honourable Member is 
referred to the answer given on the 1st September 1925, to his previous 
question (No. 366) on the subject. As was then stated, the matter 
relates to a provincial subject and it rests with toe Local Government and 
the local Legislature to take action in the matter. Such action has been 
proposed by the Government of Bombay, so far as Sind is concerned, in 
s ~ la se (1) of clause 38 (3) of the Bill to consolidate and amend the 
law relating to the Courts in Sind which was introduced in tIle Bombay 
Legislative Council on ·the 21st October 1925 and published in the Bombay 
Government Gazette (part V). dated the 1st November, ·1925. 

Dr. K. G. Lohoka.re: Is there anything for the other provinces? 
The Honourable SIr AleDllder Jluddiman: I have not seen anything, 

it is the Local Government, as I said. 

EITABLISHlIENT OF A BRANCH OF THE DEPARTMENT OF EPIGRAPHY IN 
• BOllBAY. 

796. *Dr. K. G. Lohokare: wm Government be pleased to say if they 
have received a· representation from the Karnatak Sahitya Parishad, 
Bangalore, praying for the establishment of a branch of the Department 
of Epigraphy independently in Bombay to investigate and conduct research 
work in inscriptions-stone and copper found in the Karnatak? If !l0, 
what steps have they so far taken to undertake the work and if nothing is 
yet dont\ when do they propose doing so? 

JIr. Z. W. Bh01'8: The Honoura.ble Member is referred to the reply 
given by me to question No. 245 oy Khan Bahadur. Sarfaraz Hussain 
Khan on the same subject from which he will see that a systematie 
Survey of the Kanarese inscriptions in the Bombay Presidency h8!! already 
been taken in liand. 

t797. ,. 
tTbia question was Dot ~. 



LEGISLATIVB ASSEIIBLY. [15TH FUB. 1926. 

OVEltTIllE, SUNDAY A~D HOLIDAY ALLOWANCES ON THE EAST INDIAN 
RAILWAY. 

798. *Kr. Amar :Hath Dutt: Is it a fact that the Anglo-Indian and 
European subordinates on the East Indian Railway are granted overtime 
llll ~ e and that Anglo-Indian and European guards an extra. day's pay 
for working on a Sunday or a holiday? If it is a fact, do the Government 
propose to extend the grant of overtime, Sunday and holiday a a~ e to 
all classes of employees irrespective of Ikl,tionality and also night and 
relieving allowance on a uniform State Railway scale? 

Kr. G. G. Sim: I would refer the Honourable Member to the reply 
given to a somewhat similar question No. 559 asked by Maulvi 'Muham-
mad Yakub on the 2nd February, 1926. ' 

AJ.LEGED ASSAULT BY THE INCOME-TAX OFFICER OF BANKUllA ON BABU 
NARAYAN CHANDRA KUNDU. 

799. *Kr. Ambika Prasad Sinh,: (II) Is it a fact that the Income-tax 
Officer of Bankura, one Mr. Sachi Ka.nta Ghose, kicked a respectable trader. 
Babu Naravan Chandra Kundu of the town of Bankura, fer which there 
was a crinl'inal case against the officer? 

(b) Was the criminal case withdrawn on the accused's tendering an 
unconditional apology? Was there any intervention by some Government 
officers to bring about the withdrawal? If so, will the Government be 
pleased to state whether they approve of such intervention? If not, will 
the Government be pleased ,to state what action they propose to take 
against those officers? 

(c) Will the Government be pleased to state whether they propose to 
take any action against the Income-tax Officer for his conduct? 

ALT.EGED HARASSMENT OF ASSESSBES BY THE INCOME-Tn: OrrJ.CER OF 
BANKURA.. 

BOO. *1Ir. Ambika Prasad Sinha: (a) Is it a ae~ that there is one In-
come-tax Officer for Bankura and Midnapur? 

(b) Is it also a fact that aSSeBsees of ,Bankura are called to attend. the 
Income-tax Officer at Midnapur and those of Midnapur to Bankura ~. If 
so, will the Government be pleased to put a stop to such unnecessary 
harassment? 

(c) Is it a fact that the travelling allowance bill of the Income-tax Officer 
beoomes swollen by his unnecessary peregrinations? 

fte BODGUl'able Sir Basil Blackett: A report has been called for from 
the Commissioner of Income-tax, Bengal, and on its receipt the informa-
tion for which the Honourable Member has asked will be furnished to 
him. 

CONTRACTS FOR THE CONSTRUCTION OP BARRACKS AT.MUTl'RA. 

,801. *Lala Ptyare Lal: (a) Are Government aware that ~ tai  con-
tracts for the construction of barracks a.t Muttra in the Delhi ~ i a e Area 
have been given by the Commanding Royal Engineer, Delhi, at 14 per cent. 
below the ,estimated ra.tes in preference to the tenders at 21 per cent. 
below those rates? 

(b) Int is so, why, and underwhA.i; eircumaiances has thia been done? 
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Mr. E. Burdon: (a) Yes. 
(b) An officer empowered to accept tenders is also competenttb reject 

any tender lower than the one he accepts, if he considers it is in th:; 
int.erests of the State to do so. In the present case, in the opinion of tHe 
officer accepting the tender, the contractor who tendered the lowest could 
not possibly carry out the work efficiently at the rate tendered and, there-
fore, in the interest!! of Government., t.he next lowest tender was accepted. 

CONTRACTS MAnE BY THE COMMAXDIXG ROYAl, ENGIXEER, DELHI. 

802. -Lala Ply-are Lal: (a) Is it a fact that the Commanding Royal 
Engineer; Delhi, in the case of contracts of greater value pays no regard 
to the rates of tenders and gives contracts without inviting tenders at all in 
some cases such as for the contracts at Kingsway and t.he Motor Corps 
Shed' at Agra? 

(b) :!:f the answer is in affirmative, will the. Government be pleased to 
sta.te under what special circumstances this has been done? 

(0) Will the Government be pleased to state if a list of approved con-
tractors is kept by the Commanding Royal Engineer? If so; why it is not 
utilised? 

(d) no the Government propose to stop this course in future and 
-direct the Department to give a free chance of competition to all the ap-
proved contractors in giving contracts under its control? 

Mr. E. Burdoo: (a) and (b). The answer is in the negative. In excep-
tional and urgent cases, local officers are empowered to dispense with 
-calling for tenders and can make any agreement within their powers with 
any approved contractor, a report of the case being made to the next 
higher authority. The work at Kingsway fell under this category. There 
is no such work as the Motor Corps Shed at Agra. 

(0) Yes, a Hst of approved contractors is maintained and utIlised. 
(d) Does not arise. 

CONBTITUTION OF THE DI8'l'RICT BOARD OF DEI,HI. 

803. -LIla Ply-are Lal: (a) Are Governr;nent aware that the District 
Board of Delhi consists only of nominated members? 

(b) Is there any other District Board 80 cOjstituted in the Punjab or 
the United Provinces? . 

(c) Will Government be pleased to state the reasons for not giving a 
large number of the ruml population of the Delhi Province their franchise? 
Do the Government propose to extend to them the franchise to which 
in justice' they are entitled? 

Mr. I. W. Bhore.: (a) Yes. 
(b) There are a few such District Boards in the Punjab, b'ut ntme in 

the United Provinces. 
(0) By the Chief Commissioner's notification No. 769, dated 5th Feb-

ruary, 1926, 12 out of a total of 21 members of the Delhi District Board 
will in future be elected. 
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R~ I I N OF ELECTRIC FANS IN THIRD AND INTERMEDUTE CLASS 
RAILWAY CARRIAGES • 

. 804. *Lala PiJ&re Lal: (a) Will the Government be pleased to sta.te 
whether there is a. scheme for putting electric fans in the third class and 
intermediate class compartments of railways, and if so, how far it has 
progressed and what time it will take to give it a practical shape? 

(b) What would be the estimated cost? 

Ilr. G. G. Sim: (a) and (b). No. In this connection the Honourable 
Member is referred to the answer given to unstarred question No. 35 
asked in this Assembly on the 25th August, 1925, in respect of the pro-
vision of electric fans in third class carriages. That decision applies a.lso 
in the case of intermediate class compartments. 

VEGETABLE GHIS. 

• 805. *Lala Piyare Lal: (a) Will Government be pleased to st~te 
if the s all~  vegetable ghis which are being imported into India in 
large quantities consist of animal fat? . 

(b) If the answer is in the affirmative, do the Government propose to 
atop the import of all such articles? 

(0) What is the total amount of import of these articles in the last 
two years? 

(d) Where are they manufactured? 
(6) Which are the firms importing them into India.? 

'l'he Honourable Sir Oharles 1DDes: (a), (b) and (d). Government do 
not propose to take the action suggested. They have no information which 
supports the suggestion in the Honourable Member' is question. Indeed 
one analysis they have seen of an imported vegetable ghi showed that the 
article was entirely free' from animal fat. This particular article· was 
imported from Holland. 

(0) and (6). Separate statistics are not maintained and the information 
cannot be given. Nor ha.ve Government complete information as to 
firms importing vegetable ghis. 

Mr. B. Das: Will GQ¥ernment take steps to publish notifications in 
the Government of India Gazette to remove this wrong impression that 
;vegetable gki is not free from animlll fat? 

ABOLITION OF THE POST OF INSPECTOR GENERAl. OP IRRI . . I ~. 

806. *Sardar Gulab Singh: (a) Is it a fact that the post of the Inspector 
General of Irrigation has been permanently abolished by the Governmen' 
of India? 

(b) If so, will the Government be pleased to state the reasons? 
'!'he Honourable Sir Bhupendra Kath lIitra: (a.) Yes, but in its place a 

new post, that of Consulting Engineer to the Government of India, hal 
been created the incumbent of which discharges the duties which formerly 
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devolved upon the Inspector-General of Irrigation, iSubject to certain 
modifications which have proved necessary owing·to the enhanced financial 
powers now exercised by Local Governments. 

(b) Does not arise. 

RESOLUTION RE THE RET,EASE OF SARDAR KHARAK SINGH AND OTHER 
SIKH POLITICAL PRISONERS. 

807. *Sardar Gulab ·Singh: (a) Has any action been taken by Govern· 
ment on the Resolution regarding the release of Sardar Kharak Singh and 
other Sikh political prisoners, adopted by the Assembly on the 26th Feb--
ruary, 1924 ? . 

(b) If so, will Government please state the action taken thereon? 
The Honourable Sir Alezander lIuddiman: I have nothing to add to the 

reply which I gave to the Honourable Member's question on the same-
subject on the 3rd September, 1924. 

RE(,RrITlIE:NT OF PROBATIONARY ASSISTANT TRAFFIC SUPEltINTENDENTS 
OX STATE .RAILWAYS. 

BOB. *lIr. E. O. Neogy: With reference to the last selection of candi-
dates for recruitment as probationary .Assistant Traffic Superintendents on; 
State Railways, will Government be pleased to. state: 

.. (a) the number of appointments to be made; 
(b) the number of candidates who applied; 
(e) the number permitted -to appear at the competitive examination; 
(d) how many out of (b) and (e), respectively, had already undergone 

training as traffic probationers in England; 
(e) the procedure adopted in making the preliminary selection; and 
(f) the qualifications that were looked for in a candidate at the said 

preliminary selection? 
Mr. G. G. Sim: (a) Three appointments have been made. 
(b) Over Elix hundred: 
(e) rrwenty.seven. 
(d) About 20 out ot" (b) and 5 out of (e). 
(e) and (t). Candidates possessing high academical qualifications inr 

Science and Engineering and also those possessing a good general educa-
tion combined with an adequate period of training on British Railways were 
selected for interview. 

PRESS REPRESENTATIVES AND MEMBERS OF THE LEGIST.ATIVE ASSEJ(BT.y 
IN'yITED TO BE R ~  AT THE OPENING CEREMONY OF THE 

KHYBElt RAIT.WAY. 

809. *lIr. B. D8S: 1. WiJ.I the Government be pleased to state what 
newspapers and news agencies were invited to depute representatives to-
a,ttend the opening ceremony of the Khyber Railway? 

2. (a) Will the Government be pleased to state whether it is a fact that 
no Indian newspaper was represented at the ceromony? If not, why not?' 

(b) Was any distinction made between Indian newspapers alid Anglo-
Indian newspapers in extending t.he invitation? 
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. 3. Will the Government be pleased to state who. were the press re-
'presentatives present at the opening ceremony and the press or the news-
paper which each of them r.3presented? 

4. Will the Government be pleased to state who were invited to 
attend the ceremony from among Members of this House, what principle 
w.as followed in extending this invitation, and the names of Members who 
attended? 

The Honourable Sir Charles Innes: 1. and 2. The issue of invitations 
to attend the opening ceremony of the Khyber Hailway had neeessarily to 
be limited bv the accommodation available, and invitations issued to the 
press were ~ i e  to the representatives of Reuter's 'Agency and the 
ASliociated Press, and the Pioneer, Statesm.an and the Times of India. 

3. Mr. J. E. Woolacott, representing the Pioneer, 
Mr. H. Xewman, representing the "Statesm.an, 
Mr. A. H. Byrt, representing the Times of India, 
Mr. E. J. Buck, representing 'Reuter's Agency, and 
Mr. Durga Dass, representing the Associated Press. 

4. As the opening ceremony of the Khyber Railway was primarily a 
railway function and as accommodation was limited, it Was first decided 
to limit the invitations to the members of the Central Advisory Councn 
for Railways. Some of these membem were unable to attend, and invita-
tions were then sent t.o some other members who had expressly asked for 
them. The following Honourable 'Members of the House attended: 

1: Mr. K. C. Neogy, 
2. Mr. K. Rama Aiyangar, 
3. Maulvi Abul Kasem, 
4. Mr. S. C. Ghosh, 
5. Khan Bahadur Syea MohammadIsmail Khan, 
6. Mr. Devaki Prasad Sinha, . 
7. Mr. Jamnadas Mehta, 
8. Mr. M. S. Aney, and 
9. Maulvi M. Samiullah Khan. 

1Ir. B. Das: With reference to.part 3, am I to take it that in the opinion 
. of the Government of India the editors of Indian newspapers are not fit 
to attend such functions as the opening of the Khyber Railway? 

The Honourable Sir Oh&rles Innes: Certainly not. 
1Ir. Gaya Pras&d Singh: May I know whetlier any invitation was ex-

tended to any newspapers other than those mentioned, in this country? 
The Honourable Sir OharIea lnDes: I think it was confined to the gentle-

men in the gallery there. There were the representatives of the papers I 
have mentioned, the Associated Press and Reuter's Agency. 

Mr. Gaya Prasad Singh: May I know why the Pioneer and other Anglo-
Indian papers were invited and not any of the Indian papers? 

The BODOlll'able Sir Oh&rlea Innes: I think, Sir, that the invitations were 
. extended to the representatives up here of those papers which it was thought 
'-could best advertise the function. 
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lIr. Gaya Prasad Singh: May I know if the newspaper men who attended 
:the function were all up at Delhi or had to come from Allahabad and other 
places? 

The Honourable Sir Charles Innes: They were up in Simla, Sir. 

Mr. A. Rangaswami Iyengar: ).Iay I know from the Honourable the 
-Commerce Member whether he has made up his mind that the papers that 
-could -best advertise the function are the Anglo-Indian papers? 

The Honourable Sir Charles Innes: That, Sir, was apparently the view 
-taken. . 

lIr. If. II. loshi: May I ask, Sir, if this is an indication of the new angle 
'Of vision of the Government of India? 

JIr. A. Rangaswami Iyengar: May I know, Sir, whether the fact that 
certain Anglo-Indian papers have managed to obtain places in the press 
gallery here is an indica.tion of their being the best advertising papers in 
this country? 

I ~ President: Order, order. 

DISMISSAL OF BADRI PERSHAD, Sl'B-POSTMASTER, ~A l ANA 

810. *Lala Doni Chand: (1). (a) Is it a fact that the Postmaster Gen-
eral, Punjab and N.-W. F. CIrcle, Lahore, dismissed one -Badri Pershad. 
Sub-Postmaster, J atusana, on the ground that he had made false and 
defamatory allegations against Mr. Abdul Karim, Officiating Superintend-
ent, Post Offices, Southern Division, Hissar? 

(b) Is it a fact that the said Badri Pershad has had to his credit a 
record of service for 16 years free from any kind of blemIsh ann that his 
Field Services during the Great War were considered by the SeGl'etary of 
8tate as invaluab1e? 

(2) Are the following statements true: 
(a) That Badri Pershad challenged the Superintendent to bring a 

case of defamation against ~i . 

(b) That he Rsked the Postmaster General to inquire bimself inta. 
t.he matter or at least to grant him an interview in order to 
enable him to submit hiB case before him. 

(c) Tha.t he prayed for an inquiry by an independent officer. 
(d) That he demanded free access to official docwnents connected 

with his case. 
1md is it$ a .tact that none of the above requests were acceded to? 

S. (a) Do Government propose to order an inquiry into the allegations 
~e by the said Badri 'Pershad ? 

(b) Or, in the alternative, do Government propose to order his re-
insta.tement or at leaSt to grant him tbFl pension due to him under the 
Rules? -

'!'he Honourable Sir Bhupendra Ifath IIItra: The infonnation is being 
oollected and will be furnished to the Honourable Member in due COUMe. 
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ALLEGATIONS AGAINST SARDAR GURBAKHASH SINGH, INCOlIE-Tu: OFFICER, 
KARNAL • 

. 811. *Lala Duni. Chand: (a) Are Government aware that Messrs. 
Achhru Ram and Ram Gopal, proprietors of a ginning factory at Kaithal. 
Kamal District, were prosecuted and charged under sections 353 and 
147, Indian Penal Code, on the complaint of Sardar Gurbakhash Singh, 
Income-tax Officer, Kamal? -

(b) Is it true that on 23rd December, 1925, the Honourable the High 
Court at Lahore quashed the charges framed by the magistrate and 
held that instead of Messrs. Achhru Ram and Ram Gopal having been 
guilty of any wrongful act, the act of Sardar Gurbakhash Singh, Income-
tax Officer, appears to have amounted to criminal trespass and that 
Messrs. Achhru Ram and Ram Gopal were lawfully exercising the right 
of private defence while Sardar Gurbakhash Singh's proceedings were 
wholly illegal and that he was not acting in good faith under colour of his 
office? 

(c) If the reply to (b) is in the affirmative, do Government propose ~ 
take any action against him and if so, what, and further whether they 
propose to compensate Messrs. Achhru Ram and Ram Gopal who had 
been subjected to and harassed with a criminal prosecution for nearly 8 
year? 

The Honourable Sir Basil Blackett: I understand that the matter is 
still Bub judiee. 

A.PPEAI. OP MR. HANS RAJ, LATE SIGNALLER, JODHPUR DIVISION", 
CENTRAL CIRCLE, NAGPCR. 

812. *Lala DuDi Oh&nd: (a) With reference to the order of the Director-
General, Posts and Telegraphs, passed on 23rd May, 1924 (see letter 
A.-7, 1633), dismissing the appeal of Mr. Hans Raj, late Signaller, Sardar 
Shahar, Jodhpur Division, Central Circle, Nagpur, dated 12th December, 
1923, from the order of the Postmaster-General, Central Circle, Nagpur, 
passed on 21st April, 1923 (see letter A.-7/1633), will the Government be 
pleased to state if the time allowed for such an appeal under Rule 541 (8), 
Post Office Manual, Volume II, is one year and if so, how could his 
appeal be dismissed as time-barred when it was filed within 8 months? 

(b) If the reply to (a) be in the affirmative, do Government propose to 
direct the Director General, Posts and Telegraphs, to rehear the appeal? 

The lI a~e Sir Bhupendra Bath Mitra: The time limit fixed for 
appeals to the Director-General against an order of punishment W8& one 
year until the 1st April, 1925, from which date it has been reduced to six 
months. This limit is calculated from the date of communication of the 
order of punishment. In the case referred to, the order of punishment 
was issued by the Postmaster-General in August, 1921, and the appeal to 
the Director-General, which was directed against this order, was made in 
December, 1923. The appeal therefore was 'rejected by the Dirootor-
General as time-barred. 

(b) Does not arise. 
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RELIEF GRANTED TO POSTAL EMPWYEES FIl.O)[ THE POST OOlCE 
GUARANTEE FUND DURING THE J..&.ST TWO YEARS. 

813. *LaIa DuDi OhaDd: (a) Is it a fact that there exists & fund known 
.as the Compassionate· Gratuity Fund the interest of which is utilized for the 
purpose of giving rewards, etc.; to the families of the post office employees 
in the Postal Department, and if so, will the Government be pleased to 
.furnish a statement showing the amounts utilized during the last two years 
for (1) giving rewards to the postal employees, (2). and for other purposes? 

(b)fiow many applications for relief were reeeived during the last two 
ye&.r1' and ~  many of them were entertained? 

'l'heHonourable Sir BhupeDdra Jlathlliga: (a) There·is a fund known 
.as tha Post Office Guarantee Fund, the income of which is utilised among 
other purposes for: 

(1) making good any loss to Government caused by the neglect or 
misconduct of any pOstal employee, 

(2) paying rewards to poStal employees or outsiders for the giving of 
infonnation in Post Office robbery-cases, . 

(3) granting compensation to postal employees for loss of their private 
property, 

(4) paying rewards to postal employees for specially honest and 
courageous servic-.e, 

. (5) paying gratuities, in very special circumstances, to the families 
of deserving Post Office servants left in indigent circumstances 
by the premature death of the individuals upon whom they 
depend for support and to Post Office servants who are, owing 
to no fault of their own, physically or mentally incapacitated 
for further service before they have earned pension. 

The figures are as follows: 

(P 
(2) 

1928-1924. 

Rs. 
3,4092 

47,486 

]924-1925. 

48,834 

(b) The number of applications for relief received during the last two 
'financial years· and the number of such applications entertained, are 
furnished below: 

N dlnbl:r Of a pplica.tioDB rocei ved • 

Number of Rpplica.tions enterta.ined 

1923-1924. 

211 

201 

1924-1925. 

308 

297 

Kr. Gaya Prasad SiJigh: May I know, Sir, who is kept in charge of this 
fund and what is the authority tha.t disposes of applications for relief out 
of this fund? . 

The Honourable Sir Bhupendra Bath llitra: The Director-General of 
Post Offices. 

.. 
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Sm FREDERICK WHYTE'R BOOK OX FEDERAl, C I I ~ 'l. 

814. *Kr. Ambika Prasad Sinha: (a) Have Government read t~ 
book of Sir Frederick Whyte on Federal Constitutions? 

(b) Have they decided to take any action thereon? 
(c) If not, why not? 
(d) How many copies of the book have been sold so far? 

The Honourable Sir Alexander lIuddiman: (a), (b) Blld (c). I haTe 
nothing to add to the statements I have already made on the subject. 

(d) The information is not available as copies 41l'e being sold through, 
several agencies in India. 

Khan Bahaclur SarfilU HUlBain Jthan: WiII Government consider the 
desirability of distributing copies of the book to the Members of this House? 

The Honourable Sir Alexander )[udd1man: I have already given replie.. 
to that on several occasions. Copies' of the book are available to any Membt'r-
who asks for it in the office. 

Syed )[ajid Baksh: D¥l Sir Frederick Whyte get any emoluments for-
writing that book? 

REPRESEh""TATIOX OF LABOUR ORGANIZATIONS IN THE CENTRAL AND 
PROVINCIAl, LEGISI,AT{;RES. 

815. *)[r, Ambika Prasad Sinha: (a) Has the at-tention of the Govern· 
ment l:een drawn to a resolution passed at the All.Bengal Clerks' Confer-
ence held at Calcutta on December 12th and 13th, 1925, relating to special' 
representation in the Central and Provincial Legislatures of the labour-
organisations? 

(b) Do the Government propose to take any action on the matter? 
(c) If not, why not? 
The HonoUrable Sir Alaunder lIuddiman: (a) No. 
(b) and (c). Do not arise. 

REMOVAl, OF RACUL DISCRIMI!.ATION ox THE EAST INDIAN RAU;WAY. 

816. *)[r, Ambika Prasad Sinha: (a) Is it a fact that racial distinctioa 
regarding appointments persists on the East Indian Railway? 

(b) Will· the Government be pleased to state if they intend taking· 
steps to do away with the said racial distinction? 

lIr, G, G. SIm: (a) Yes. 
(b) The question of removing racial discrimination on the East Indian· 

Railway is under consideration. . 

EXPANSION OF THE DELHI PIWYIXCE. 

817. *)[r, Ambika Prasad Sinha: (a) Is it a fact that the Government 
intend expanding the Delhi province? 

(b) Is any Delhi expansion scheme under consideration? 
(c) If so, will the Government be pleased to state what is the general. 

plan in regard to the same? 
• 
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The Bonourable Sir Alexander Muddiman: As I have frequently stated, 
no such scheme is under consideration. I cannot imagine what has given 
rise to this impression .. 

JIr. A. Rangaswami Iyengar: Is it a fact that the Government contem-
plate amalgamating some of the districts in the Punjab with the Delhi 
Province? 

'l'heBonourable Sir Alexander Muddlman: I have no information what-· 
eTer on the subject, Sir. 

HINDU OPPOSITION TO THE EXTENSION OF THE REFORMS TO THE NORTH 

. WEST FBoNTIER PRoVINCE. 

818. *JIr. Amblka Prasad Sinha: (a) Has the attention of the Govern· 
ment been drawn to the opposition of the Hindus in the North-West 
Frontier Province to the extension. of the reforms and franchise to the 
North-West Frontier Province under the present state of frontier a1lm? 

(b) Have Government received any communication from the Hindu· 
Sabhas or Chairmen of Hindu meetings in the North-West Frontier-
Province? 

(0) Has the attention of the Government been drawn to reports of the· 
said meetings published in the newspapers? 

(d) What do the Government. propose to do in regard tCJ the demand' 
from the Muslims for the extension of the reforms to the North-West;. 
Frontier Province? 

Sir Denys Bray: (a), (b) and (0). Yes, Sir. 

(d) The question is still under consideration. 

RoY.4r. COM1USSION ON AGRICl·LTrRE. 

819. *Baja Baghunandan Prasad Singh: (a) Are Government prepared' 
to lay on the table the correspondence that passed between the Government 
of India, the Secretary of State and the Local Government.s, regarding 
the Royal Commission on Agriculture? 

(b) Do they propose t.o lay on the table the proposal of the Government 
of India on agriculture which they laid before the Secretary of State for-
consideration? 

. Mr. 1. W. Bhore: (a) and (b). The correspondence between the Gov-
ernment of India and the Local Governments on this subject, has already 
been placed in the Library of the House. The correspondence between the 
3ecretary of State and the Government of India will also be placed in the 
Librury. 

JIir. 1[. Ahmed: Are Government. aware that the Rajas, :Maharajas and 
~a a s oppress and tyrannize the agriculturists and the masses, and exact 
xorbitant rents, and that, their interest is adverse to the interests of the 
!lasses of the peoples of this country? Do Government propose for the 
enefit of India to select the personnel of the Royal Commission Jrom the 
opular classes, and representat.ives of the agriculturists, and not from these 
rrannical people, Sir? 

JIr: 1. ·W. Bhore: May I suggest to tlie Honourable Member that ~
lould wa.it until the personnel of the Commission is announced. 
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JIr. X. Ahmed: Before the personnel of the Conu:nit!lsion is announced, 
-do GovernmeIl,t realise (I ha.ve been handed in a paper, Sir, on this point), 
that, in view of the fact that the Rajas, Maharajas and N awabs are not 
agriculturists since they are not partners in the produce of the land, but 
that they despotically exact exorbitant rents. from the Agriculturists and 
the masses, the selection of the personnel from them will frustrate the 
very object of the Commission? 

JIr. President: Order, .order. The Honourable Member is making 'a 
speech; he is not asking a question. 

ESTABLISHMENT OF A CENTRAL BOARD OF AGRICULTURE IN INDIA. 

820. *Jl.aja Raghunandan Prasad Singh: With reference to. His Excel-
lency's speech on the 20th of January, 1926, will Government be pleased to 

. say whether a Central Board of Agriculture is ~i el  to be established in 
India? 

JIr. I. W. Bhore: The answer is in the negative. 

EMOLUMElI"'TS OF THE TWO MEMBERS FRO'll INDIA OF THE JUDICIAL 
COMMITTEE OF THE PRIVY COUNCIL. 

821. *Raja Jl.aghunandan Prasad Singh: (a) Will Government be pleased 
to say whether the two members £mm India anticipated in His Excellency'S 
speech to be appointed to the Judicial Committee of His Majesty's Privy 
Council will be entitled to araw oversellB allowance or any other allowance 
-besides the pay of M,{)()() per annum! 

(b) If so, will this allowance be a~a le from Indian revenues? 
The Honourable Sir Alexander )[uddlman: I have t i ~ to add to the 

details I furnished in connection with the Resolution which I moved on the 
subject. 

PERSONNEl. OF THE RATES TRIBl'NAT •. 

822. *Kaja Kaghunandan Prasad. Singh: When will the personnel of the 
Rates Advisory Committee he annflunced 1 

The Honourable Sir Oharles Innes: Sir Narasimha Sarma has accepted 
the Chairmanship of the Committee. The rest of the personnel is under 
consideration, and it is hoped to make an announcement shortly. 

Xl. A. Rangaswami Iyengar: May we know what will.be the emoluments 
of the members of this Committee? 

The Honourable Sir Charles Innes: That point will be fully explained in 
the Budget, Sir. 

FRANCm<:;E FOR WOMEN. 
823. *)[r. B. Das: (n) Will Government be lea~e  to state whether 

any acNon hAS reen taken to amend rule 5 of the Electoral Rules as was 
unanimously recommended by this House last September so that women 
'can stand for election to ~lD ils  

(b) Is it a fact that rille 5 thus amended will require Resolutions to 
be passed in every Council and Legislature? 

(c) Is it a fact that in certain provinces women ·are entitled to vote at 
elections? 

(d) Will Government be pleR"pil to st,ate whether thev propose to amend 
rule 5 in such a way 8S to QUIl}ifV women .to stal1d for. the· Council at 
'once and without our passing Resolutions to that effect? 
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'!'he lIoDourable Sir .AluaDder Muddima.n: (a) I refer the Honourable 
Member to my reply to Khan Bahadur Sarfaraz Hussain Khan's questions 
Nos. 62 and 63, dated the 21st January, 1926. 

(b) and (c). The replies are in the affirmative. 
{d) It would be possible but not desirable, in view of the action already 

taken, to amend rule 5 in the manner suggested. 

NOMINATION OF A LADY ~I R TO THE COl'NCll. OF STATE. 

824. *Mr. B. DaB: (a) Will ve e ~ be pleased to state if it will 
be necessary to pass a Resolution in the Council of State for women to 
stand for election to that House? 

(b) Will Government be pleased to state if it is intended to . nominate a 
1:\dy Member to the Council of State? 

The Honourable Sir Aluander Muddiman: (a) I refer the Honourable 
Member to the reply which I have just given. 

(b) The question will I assume be one for the discretion of the Governor 
General if and when the rules Rre altered. At the present time the rules 
prohibit such action. 

1Ir. B. Das: May I inquire if it is necessary. that a Resolution should 
be passed in the Council of State also? Does it require that a Resolution 
to allow women to stand as candidates for the Council of State should be 
passed in the CouncH of State or only in the Assembly? 

The Honourable Sir Aloander )(uddimaIl: If I have properly appre-
hended the Honourable Member's question as relating to nominations, no-
mination is done by the Governor General. 

Mr. B. Das: Election, I mean? 
The Honourable Sir Alexander Muddima.n: Election is not done bv the 

Governor General, unfortunately. (Laughter.) . ., 

DEJ.IVERY OF LETl'ERS AND CJ.EAR.ANCE OF LETTER-BoXES IN VII,I.AGES. 

825. *Mr . .A.mbika Prasad Sinha: (1).Are Government aware: .. 
(a) that the present system of delivering letters if) the villages causes 

much inconvenience to the villagers? 
(b) that a similar grievance exists in regard to the clearance of letters 

from village letter-boxes? 
(2) Do Government propose to order the clearance of the letter-boxes 

11, few hours after the delivery of the letters on the same day or on the 
dtiy following? ..• . 

The Bonourable Sir BhupeDdra Bath Mitra: (1). (a) No. 
(b) No. 
(2) With the present establishment it is impracticable to require the 

village postman to wait a.t each village for some hoUl's after finishing delivery 
in order to clear the local letter-box and then proceed to the next village in 
his beat. The cost of carrying ont the suggested im:provement would be out 
of all proportion to the revenue which the Post. Otfiee.derives fromsueh 
villages. . 
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llr. It. Ahmed: Are Government aware that there are many post officea. 
in the vi:llages where the statl of the Honourable Member does not under-' 
take tbe delivery of letters to tbe addressees, and that in spite of promise 
after promise made by Sir Geoffrey Clarke last year no step has since been 
taken to deliver letters to the destination of addressees? 

The Honourable Sir Bhupendra .&th Mttra: I should like to have notice 
of that question because I do not carry in my head the promises of Sir-
e tl e~' Clarke to which my friend refers. 

Mr. X. Ahmed: Are Government aware t,hat great inconvenience is felt, 
in the villages, and that it is for the benefit of the people of this country 
that they are asking that the letters posted should reach their destination?' 
What is the object of the Honourable Member in not answering this ques-
tion directly? 

The Honourable Sir Bhupendra .&th Mitra: I have no information that 
letters do not reach their destination. 

1Ir. X. Ahmed: Are Government, aware that there are certain post offices 
that do not undertake to deliver letters at all, and do Government pro-
pose for the benefit of the country to take immediate steps to deliver such 
letters? Is the Honourable Member aware at all that there are such post 
offices in India? 

The Honourable Sir Bhupendra .&th Mttra: I am fully aware that ael'-
. tain post offices do not deliver letters. But it does not follow that letters 

posted do not reach their destination because of that reason. 
1Ir. K. Ahmed: But do Government propose to see that letters posted 

should reach their destination in whichever post offices they are posted?' 
Will they undertake to do that or not? 

The Honourable Sir Bhupendra .ath Mitra: I shall be glad if the Hon-
ourable Member will put down that question on paper. I shall then be able 
to understand what the Honourable Member is driving at. 
, JIr. K. Ahmed: Will the Honourable Member refer to the proceedings 

of this Assembly last year, just before he arrived in this Assembly or at the 
time that he had just become Member in charge, and to the answer of Sir 
Geoffrey Clarke in reply to questions requesting the Government to take 
steps to deliver letters, so that he might reach the depth of my question? 
Will Government read before answering question . . . . 

1Ir. President: Order, order. The Honourable Member is asked to put 
down the question on paper. 

REDUCTION IN POSTAL AND %EGRAPH RATES. 
826. *1Ir. Ambik& Prasad Sinha: (a) Are Government aware that a 

grievance does exist among the people both in regard to the inland postal 
and telegraph rates? 

(b) Will the· Government be pleased to state if they intend reducing th& 
said rates? 

(c) If not, why not? 
The Honourable Sir BhupeDdra .atll Jlitra: (a) Government are awart>-

that there is some feeling in iavour of 8 :reduction in postal and telegraph 
rates. 

(b) With respect to postal rates I can only refer the Honourable Mem-
ber to the debate on this subject on Mr. Ahmad Ali Khan's Resolution on 
the 9th instant. With respect to telegraph rates the answer is. in the nega-
tive. 
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(c) The rduction of the existing rates, both postal and telegraph, would 
result in 8 heavy loss, which would make it even more difficult than it now 
is to make the Department self-supporting. 

Mr. E. Ahmed: If the telegraph rate in England is reduced why should 
it not be reduced in India? 

The Honourable Sir Bhupendra lfath Kiva: The two things are not 
necessariiy connected with each other. 

Mr. K. Ahmed: Are the Government aware that the cost in England 
was much more than the cost in India and after the war if the cost in 
England 'hl¥! been reduced, why should it not be reduced in India, Sir? 

'!'he Honourable Sir Bhupendra .ath Kitra: I am 'not aware, Sir, of the 
fact assumed in t.he first part of the question. I think I mentioned in this 
House some time ago that distances in India are much greater than dis-
tances in England. 

Sir Harl Singh Gour: May I draw the Honourable Member's attention 
to the desirability of re-introducing the deferred rate for deferred telegrams 
during the slack hours of the day? 

The Honourable Sir Bhupendra lfath JDva: Sir, if I l a~' say so, that 
question does not arise out of the main question, but if the Honourable 
Member will put the question down on paper and send it to m(, I can 
assure him that it will recf!ive proper consideration. 

THIRD CY,ASS PASSEXGER FARES. 

827. *Kr. Ambika Prasad Sinha: Are Government aware: 
(a) that the present. third class passenger fare is very high? 
(b) ·that the third class passengers do not enjoy a proportionate share 

of convenience? 
(0) that the third class passengers are packed in their compartments 

like sardines? . 

REDUCTION op THIRD CLASS PASSENGER FARES. 

828. *Mr. Ambika Prasad Sinha: (&) Do the Gov:ernnlent propose to 
take steps to reduce the third class passenger fares? 

(b) Do they propose to provide more passenger trains to reduce the 
overcrowding of compartments? 

(e) If not, why not? 

Mr. G. G. Sim: I propose to reply to questions Nos. 827 and 828 toge-
ther. As regards the reduction in third class passenger fares, I would sug-
gest that the Honourable Member should await the Explanatory Memoran-
dum of the Railway Budget for the year 1926-27 which will be presented to 
the House shortly. 

In regard to the increase. in passenger trains I may mention that there 
has been an addition of two million .passenger train miles during the past 
two years. 

B 2 
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~ Dl C I N OF TH!: COMMISSIOX ON MONEY OJtDERS OF ~  THAN 
Rs. 50. 

829. *JIr . .Ambika Prasad Sinha: (a) Do Government propose to 
t'educe the charge of inland money order commission by 15 per cent. on 
money orders of less than fifty rupees so as to relieve the burden on the 
poorer class of remitters? 

,(b) If not, why not? 
"'lb.e Honourable Sir Bhup8ndra Hath JIltra: (a) v~ e t regret 

tbat they are unable to reduce the charge. 
(b) It does not pay the Post Office to charge less than 2 annRS commis-

sion for the work involved in dealing with a money order. 

RATE OF b"'TERES'r OX POSTAl. SAVINGS BANK DEPOSITS. 

830. *JIr. Ambika Prasad Sinha: Will the Government be pleased 
to state if they have considered the question of increasing the rate of interest 
on postal savings bank deposits? 

The Honourable Sir Basil Blackett: As I informed the House in reply 
to a question by Mr. Venkatapatiraju in September 1924, the Government 
do not consider it desirable to increase the rate of interest on postal savings 
bank deposits. I would remind the Honourable Member that there is an 
alternative fonn of investment earning a higher rate of interest suitable for 
the poorer classes who desire to invest small sums at fi, tim(', a el~  pORtal 
('ash certificates. 

)[r. It. Ahmed: Is it a fact, Sir, that the Imperial Bank has given 
notice to its cusromerR that they intend to reduce the rate of interest in 
the savings bank department of the Imperial Bank from next May? 

The Honourable Sir Basil Blacke\t: I ·congratulate the Honourable 
Member on his assiduity in 1'eading the press from which he has obtained 
the infonnation which I have also obtained from t,he same source. 

)[r. It. Ahmed: Have the Government of India asked the Imperial Bank 
to reduce the rate of interest, because the Department of the Honourable 
Member is put to difficulties by being asked to pay the same rate of inter-
est in the Post Office Savings Bank Department? 

The Honourable Sir Basil Blackett: If the Honourable Member will send 
me the question by post, it may be delivered. . 

LATE OPEXING OJ' 'rHE BOOKING OFFICE AT BHAGAI,PORE RAIJ.W.H 
STATION. 

831. *1Ir. BaJa Prasad Singh: (a) Has the attention of the Government 
been drawn to the following compla.int published in the A.mrita Bazar 
Patrika, dated the 2nd February, regarding· the Bhagalpore railway station 
Qn the East Indian Railwa.y: 

.. It is a matter of regret that the public have been pnt to many difficulties owing 
to the irregular conduct of the booking clerks, The trains stop here for 8 to 10 minutes. 
The booking clerks generally open the ticket window four 01' five minutes before the 
arrival of the' principal trains. Within this short time, the stronger only succeed in 
elbowinp: their way to the ticket window, and the weaker Rnd the illiterates have to 
wait and wait," . 
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(b) Are Government aware that such complaints regarding the. opening 
of the third class Booking offices are very frequent and what steps have the 
Government taken·to remedy this sort of complaint? 
.' :Mr. G. G. Sim: (a) The reply is in the affirmative. 

(b) The Honourable Member is referred to the answer given on 1st 
September 1925, in this Assembly to his question No. 802. The matter 
will again be brought to the notice of the Agent of the East Indian Railway. 

:Mr. G&y& Prasad Singh: Who will bring this to the notice of the East 
Indian Railway? 

:Mr. G. G. Sim: The Railway Board wiH bring the matter to the notice 
of the East Indian Railway. 

AI,I.EGED ASSAUT.T ON .\y hmTAN L.\DY PASSENGEIt TR . . ' .IN~ FROV 
RANGOON TO CHITTAOONG BY THE ST1MlfER LADY BLAKE. 

832. *1Ir. Gaya Prasad Singh: (a) Has the attention of the Government 
been drawn to the following telegram from the Honorary Secretary of the 
Indian Merchants' Association, AkYllb, published in the A?nTita BaaaT 
Patrika, dated the 2nd February: 

.. A serious complaint has been received by the India.n Merchants' Asaociation, 
Akyab. While a second class respectable Indian Hindu lady passenger, travelling from 
Rangoon to Chittagong per Lady Blake on the 28th night at 2 A.M., was asleep alone 
in a cabin, a European Engineer of the steamer stealthily entered the cabin, and tried 
to molest her. On raising anaiarm, the passengers and the India.n crew l'1lIIhed to 
the scene and found the lady weeping and shaking at the door. Later the culprit was 
identified by the lady before the Captain and other passengers." 

(b) What are the filets of the case, and what steps have b"!en taken in 
the matter? 

The Honourable Sir Meunder Muddimi.n: (a) I have seen the tele-
gram referred to in the AmTita BazaT Patrika. 

(b) I have no information in regard to the OCCUlTence but I will send a 
copy of the Honourable Member's quest-ion and my reply to the Local Gov· 
ernnaent. . 

RAIT,WAY TO THE TAJ£HER CoAL-FIEJ.DS. 

833. *Kr. ]t. O •• 80GY: (a) When did 'the scheme for the con-
'struction of a railway to the Talcher conI-fields, originate, and who made 
the initial suggestion in that behalf? 

(b) Did the Mining Engineer of the Railway Board make any report in 
that connexion, regarding the quality and quantity of coal in the Talcher 
coal-fields? If so, will Government be plea!!ed to lay a copy of his report 
on th¥ table of the I,ibrary of this House? . 

(c) 'When was the survey of the projeded railway ordered to be carried 
out, and what materia.ls were available to t.he Railway Board regarding 
the possibilities of the coal-fields when the survey was. ordered? 

(d) Had any lease for working any part of the coal-fields been taken 
by any party when the survey wag ordered? If so, who were the parties, 
and fOl': what aress were such leases taken? 

(e) Was there any negotiation at any time bet.ween the Railway Board 
.. and . Messrs. Villiers, Limited, for the construction of the line on Branch 
: Line terms? If so, what were the circutr.stances in which the negotiations 
fell through '1 
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. (f) When were the construction estimates received by the Railway 
Board, and when did the Railway Board decide to construct the line Ill! 
part of the Bengal Nagpur Railway? 

(g) What was the total cost of construction estimated to :be, and 'what 
profits were anticipated when the construction was decided upon; and what 
are the latest estimates under these two heads? 

lIr. G. G. SIm: (a) In 1887. The original suggestion was made by the 
Government of India. 

(b) Yes. It is regretted that a copy of the report cannot be placed on 
the table of the Library, as it is a confidential document. 

(c) A detaHed survey was sanctioned in 1921. The materials available 
were reports of the Mining Engineer with the RaHway Board and the 
Superintendent of the Geological Survey of India. 

(d) Yes. The' Feudatory Chief of Talcher State had granted a lease to 
the East India Prospecting Syndicate for an area of 5,000 acres. 

(e) .Yes. The negotiations fell through owing to the inability of Messrs. 
Villiers and Co., to float a company to ·finance the construction of the line. 

(f) January 1923, and August 1922. 
(g) The Honourable Member is referred to the answer given to hi! 

question on the same subject on 1st }'ebruary 1924. The line is now esti· 
mated to cost Rs. 88 lakhs. 

Kr. B. Daa: Is it not a fact that this Talcher RaHway line is part of the 
Government's Cuttack-Talcher-Sambalpur Railway scheme to develop Cen-
tral Orissa and to connect Cuttack with Sambalpur? 

The Honourable Sir Charles Innes: That is a development which may be 
undertaken in the future. • 

THE BENGAl. NAGPUR RAIT,WAY MINING LIWIE IN RESPECT OF THB 
T AJ.CHEIt COAl.-FIELDS. 

834. ·Kr. E. O. _eogy: Will Government be pleased to make a detailed 
statement regarding the prospecting licence obtained by the Bengal Nagpur 

. Railway from Messrs. Villiers, Limited, in_respect of a certain area of '.he 
Talcher coal-fields, giving the history of -the undertaking up to date? 

Kr. G. G. Sim: A statement giving the information asked for is laid 
on the table . 

.. The Bengal N agpur Railway negotiated for a prospecting licence over an area 
of 4,900 bighas in the Talcher coal·fields in 1922. The terms arrived at for a prospect· 
ing license of 6 months were the payment of a salami of Rs. 50,000. The prospecting 
work took much .longer than was anticipated owing to the difficult nature of the strata 
and took 18 months instead of 6, and further difficulties arose as the terms of the 
mining lease would have to be governed by the terms of the head-lease granted hy the 
Raja of Talcher to Messrs. Villiers Limited. The negotiations between the Bengal· 
Nagpur Railway and Messrs. Villiers Limited later involved negotiations also with the 
Raja of Talcher in order to ascertain whether the terms of the Railway lease could 
be modified in a way to meet the requirements of the Railway, Bnd it was not till 
February 1925 that the .Bengal Nagpur Railway decided that the prospects justified 
taking up an area of 2,941 bighas on payment of a 8Q1QlIIi of Rs. 7,73,000 to .Messrs. 
Villiers Limited (Talcher Coal·fields Limited). Althoulth certain further difficriltiea 
have arisen since then in regard to certain terms of the mining lease it is· believed 
that thl'se have now been satisfactorily settled at a meeting rl'Cently ei~ in Calcutta. 
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835. *Mr. Ambika Pra8ad SiDha:; (a) Is it a fact that the Govertmieilt 
deputed Sir A!exander Muddiman to visit the Andamails? 

(h; What was the object of the visit? 
(c) What are the results of the vi it~' 

(d) Will the Government be pleased to stote if an.y report has been 
published conveying the suggestions and recommendations of Sir Alexander 
Muddimanl If yes, what are the.} '! 

(e) What WaiS the expense involved in the visit? 

The JIcmourabie Sir AleDDder Muddiman: (a) to. (d). I visited the 
Andaman Islands as the Member of the Executive Council directly respon-
sible for tbe administration of the. Settlement. The visit was entirely 
voluntaJ:Y. The immediate object of the visit was to obtain first hand 
information as to conditions in the islands and the progress made in 
odeveloping them as a free colony since the Government's decision to close 
the penal settlement, with a view to deciding upon future policy. A Reso-
lution has bee!l. ·drafted embodying some of the conclusions a.tTived at as 
the result of the 'Visit. IlIld will, I hope. be ready for publication at an early 
(late. 

(e) I cannot at present state the cost of the visit but I am having 
inquiries made and the cost will be communicated to the Honourable 
Member later. 

Mr. K. Ahmed: After the visit of the Honourable Member to the 
Andaman Islands and on his returD:,what were the- reasons that .led him 
to make up his mind to send a deputation to that island, .sir? . 

The Honourable Sir Aleunder lIuddiJDan: If tbe Honourable Member 
is aware of the fact, he will be also aware of the fact that I have been 
inviting Members to see the Moplah prisoners long before I decided to go 
to the Island myself. 

Iii. t. Ahmed: Is it not a fact, Sir, that the terms of'reiet:ence to the 
deputation were sent by the Honourable the H9me Member after his return 
and not before? 

The Honourable Sir Alezander Mud!Uman: I am quite sure about that. 
The term!'! and ~ iti s were exactly the term!'! of the original offer. 

Mr. K. Ahmed: Is it not. a fact and am I not quite justified in saying 
t.hat it a~ not the original offer and tbat is tbe reason why t,he Department 
of my Honottrable friend sent It telegram totbe ·Chief CommisRioiuir of Port 
Blair stating their terms of reference? 

The ll~D a a le. Sir AlezaDder Muddiman: Thnt. Sir, is an entire mis-
statement and also does not arise out, of the answer. 

'8yed Majid. Babh: The Resolution wllil.'h the Home Member has just 
'f';aid will· be put before tbe House . . . . . 

"l'heBonourableSir Al8under Muddiman: ' i~ e . 

Syed Majid Babh: Will it not be put before the Houl'le? 
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,The Honourable Sir AI~ e  JluddimaD: Certainly not. 
Syed Jlajid BaIbIh: Does the Government consider the desirability of 

putting any Resolution before the House which will embody the opinion 
f'xpressed in the z-eport which has been submitted by the Andamans 
Deputation? 

The Honourable Sir Alezander Muddiman: I ha\"e not quite followed 
the Honourable Member. When he has read my Hee;olution, he can 
move any Resolution. 

Syed Jlajid Balrah: Will Government bring it as a Resolutioll '!' 
The Honourable Sir AIeunder Jluddiman: Certainly not. 
Syed Majid Baksh: Embodying the recommendation of the deputation 

which they themselves sent? 
The Honourable Sir AlexaDder JluddimaD: I have not got the l-eport 

of that deputation. If my Honourable friend has· got any influence, I shall 
be obliged if he will ask the members to hurry up with their l'eport. I 
grow impatient. 

RECOMlIENDATIOXS OF THE BRUSSET.;; COXFERENCE·RRGARDIXG Mn,ITARY 
EXPENDITlTRE. 

836. *1Ir. Amblka Prasad Sinha: (a) Is it a fact that the Brussels 
Conference recommended that in future the military expenditure should 
not exceed 20 per cent. of the gross central revenues? 

(b) Do the Government of India propose to accept the recommenda-
tions of the said Conference? If not, why not? 

The Honourable Sir Basil Blackett: I would invite the Honourable 
Member's atteIftion to the· reply ~ve  by me on the 25th January, 1926. 
to a similar question bySil' Hari Singh Gour. 

REMOV AT, OF THE OFFICE OF THE ACCOliNTAI!iT GENERAJ" UNITED· 
PROVINCES, FROM AU,AHABAD TO LUCKNOW. 

837. *Mr. Ambika Prasad Sinha: Is there a proposal for removiI1.g any 
portion of the Accountant General's Office from Allahabad to LucJmow? 
·If so, do Government propose to stop the removal? 

The Honourable Sill' Basil la et~  The answer to .the first part of the-
question is in the affirmative and to the second part in the negative. 

1Ir. Gaya Prasad Singh: Why should the Accountant General's office-
be removed from Allahabad to Lucknow? . 

The Honourable Sir 1Iasi1 lI1ackeU: If the Honoura.ble Member will put 
the question down, he will get the answer. . 

PRESENT CmmITION OF SCIENTIFIC RESEARCH CARRIED ON BY 
RN ~'  DEPARTMENTS. 

838. *Dr. S. E. Datta: (a) Has the attention of Government been 
called to a paper read by Sir Thomas Holland and published in the Journal 
of the Royal Society of Arts of November ~  1925, in which he com-
ments on the necessity in India of "co-ordinRting nfficinl activitieIJ in 
scientific research .. '! 
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(b) Is it a fact 'that in '1903 the Government formed a BOOrd consisting' 
of the principal officers of the Scientific Departments? 

(c) If so, does, such a Board continue to exist 1 If it has been abolished, 
lV,iIl Government state the reasons 1 
(d) Is ita fact ~ at .. industrial research " has been provincialized ~ 

: (6) Ilave Government any places for co-ordinatingall research work in, 
.india, whether carried on centrally or provincially? 

(f) In view of Sir Thomas Holland's miticisms, will Government con· 
lIider the. necessity of makiDl;t a statement, regarding the present condition 
of scientific research carried on by Government Departmenta? 

•• 1. W. Bhore: (c£) and (b). Yes. 

(c) The activities of the Board of Scientific Advice h8ve been held in 
abC'yanct' since 1924 owing to financial considerations. . 

(d) Yes (vitlt> item 25 of Part II, ~ e le I of the Dev l ~  :llules)"; 

.(e) The Government of i~ maintain institutions at which 'certain. 
main branches of research work whether carried on centrally or provincially 
are co-ordinated but do not maintain any single institution at which all' 
research work is co-ordinated. 

(/) Government do not feel that they can usefully make a statement 
with reference to criticisms which . are main,ly i e t~ Qgainst tae ~ i le  

of the division of functions between central and provinc,ial authorities which 
was adopted IlS a result of the Reforms. . 

Mr. Devakl Pna4 Sinha:' Have Governmrot takellsntsteps to improve· 
the financial eondition of the Board referred to in this qUe6tion l' 

Mr. I. W. Bhore: I do not quite follow my Honourable ie ~ I do· 
. not know what he meaDS by improvidg 'the financial 'eoBaitiOft bf the 
Board. . .  . 

Mr. Devaki Pruad Sinha: I heard the Honourable Member sav that;. 
ewing to financial considers.tiona· the'Board hu riot been working" since 
]924. My question is Whether any steps have been taken since 1924i-to 
improve the financial condition of this ~~.  

Mr. I. W. Bbon: The Board has nofin&nces of its own. If, however, 
the Honourable Member suggests that the qnestiOn might now be considered 
whether the activities of this Board might not be resuscitated, I can assure· 
hini the question will receive consideration. ". . 

Mr. B. Du: Do I understand the Honourable Member to say that in 
the opinion of the Government' of India flb£'! actiVities of a 'Scientific' 
Resear.; h 'Board are not necessary for the progress of science in India? 

1Ir. I. W. Bhore: I have not said so, Sir. 

Mr. B. Du: D~ I take it that the Government think that the improve· 
ment of scientific research is essential for the industrial and scientific' 
development of India and with that end in view they will ie-establish this 
Board? . 

1Ir. I. W. Bhore: I have already given the answer to my friend 
Mr. Devaki Prasad Sinha and have 'told 'the Honourable Member . that we, 
!;Ihall consider t.he question of resuscitating the activit·jes of the Board. 
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THE COMMONWEAI.TR OF INDIA BILT.. 

839. *Dr. S. It. Da"a: (a) Has the attention of Government been 
·called to a Bitt introduced in the House of Commons entitled" A Bill to 
constitute within the British Empire a Commonwealth of India." and 

·ordered to be printed by the House on the 17th December, 19251 
(&) Has this Bill been transmitted to the Government of India by Hia 

Majesty's Government, and if so, has the opinion of the Government of 
Inilia. on the Bill been asked for? 

(c) If Government have expressed an opinion, will they make public 
their views to thill House? 

(d) Do the Government propose to give to this House an opportunity of 
. discuBSing the Bill in order that their opinion may be transmitted to His 
~ a est 's l ve ~e t  

The Honourable Sir Alexander Kuddiman: (a), (b) and (c). The Honour· 
able Member is referred to my reply to Sir Hari Singh Gour's question 
No. 138, dated the 25th January, 1926. 

(d) I would refer the Honourable Member to the Hulcs and Standing 
Orders of the House. 

Mr. It. Ahmed: Do Government propose to send a copy of this Bill to 
all the Members of this Assembly? 

The Honourable Sir Al8UDder MuddbDaD: I do not know if I have any 
. copies, but if I have any copies, I agree they may be supplied to the Honour-
'. able Members. 

Diwan Bahatlur T. BaDgachariar: May I ask if the Secretary of State 
has consulted the Government of India as to what attitude he is to adopt 
towards this Bill? . 

The Honourable Sir Alexander K114cUman: I am not aware of that fact, 
Sir. . 

Dtwan Bahadur T. BaDgacbariar: Do the Government of India propose 
to send any information to the Secretary of State in respect of this matter 
when the Bill comes up before the House of Commons? 

The Honourable Sir Aleunder Kuddlman: If we are invited to do so. 
we shall certainly do so. 

DiW'8D Bahadur T. BaDgacharLar: Do the Government propose not to 
send any information to the Secretary of State if they are not invited to 
do so? 

The Honourable Sir Alexander Muddiman: I do not know if I even have 
.got a copy of this Bill. 

Mr. A. Rangaswami Iyengar: May I know. Sir, whether the Govern-
ment. of India have taken anv int.erest in t.his Bill at. all and whether they 
have got a ~' of it? . 

The HonoUrable Sir Alexander J[uddiiD.au: I have read it with great 
int,ereRt. but· T am not. sure if T have got R copy Of it. 
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Sir Bari SiDIh Gour:. 'MayI ask the Honourable Member whether it is 
not the practice of the Secretary oj Stat.e to send down to. the Government 
of India for their information any measure pending in the House of Com-
mons affecting the interests of India? 

The HODourable Sir Ale under KuddimaD: We generally get Bills out 
from Home. My Honourable friend Mr. Tonkinson tells me that we have 
received a copy of the Bill for our information. 

ail Han SiDIh Gour: Not merely for information. The question that 
I wish to ~  is whether it is not the practice of the Secretary of State 
to invite the ot>inions of the Government of India on any measure pending 
in the House of Commons affecting the interests of India? 

The Honourable Sir £leDDder Kuddiman: I regret to say that it is not 
the invariable practice, Sir. 

Diwan Bahadur T. ltangachariar: May I know, Sir, whether the Gov-
-ernment of India propose to adopt any attitude towards this Bill on its 
-second reading? 

The Honourable Sir £loandel' Kuddiman: I might point out to the 
Honourable Member that the second reading will take place in the House 
of Commons and I am afraid I shall not be able to put forward any remarks 
about it. 

Sir Harl Singh Gour: Am I to understand that the Secretary of State 
(lommits the Government of "India and himself as regards the policy to be 
adopted in the House of Commons on the second reading of a Bill affecting 
India without consulting the Government of India? 

The HODOurabl .. Sir Aluander lIuddiman: I am &orry the Honourable 
Member apparentl:v neither listened to the reply which I gave to his pre-
vious question when I told him that the. Secretary of State has not con-
sulted the Government of India as to the attitude he should adopt in re-
gard to this Bill nor to the reply which I gave to the last question. The 

Secretary of State may be--and quite possibly he is-fully aware of the 
attitude we should advise him to adopt when this13iIl is discussed. 

»iwan Bahadar T. Bangach&ri&r: May I ask, Sir, whether the Govern-
ment of India will take advantage of this opportunity either to appoint a 
Royal Commission or to have a Round Table Conference? 

The Honourable Sir AleUDder lIudcliman: That is a large question of 
policy to answer in reply to a supplementary question. 

CONST1t{;Cl'ION OF A RAII.WAY BRIDGE OVER TRE RIVER IRRAWADDY 
NEAR SAGAnIG. 

'" 840. *'<1. Bla: (a) Is it the intention of the Government to construct 
.s railway bridge across the River Irrawaddy between Amarapura ShorE' and 
Sagaing? 

. (b) If so, when is the construction likely to be taken in hand? 

.\ IIr. G. G. Bim: (a) and (b). Government have under consideration a 
proposal to construct a railway bridge over the Irrawaddy river near 
Sagaing, but uIi.til they have received and examined the estimates and 

. figures of traffic that have been called for from the. Burma Railways admi-
"nistration, they are unable to state whether the construction of the bridge 

\ is likely to be taken in' hand or not. 
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EXTENSION OF THB MANDALAy-MADAY.\. RAU.lfa.Y·ro MOGUK;:' 

841. .'U. lila: (a) Is it the intention of the Government to construct 
Ii railway line hetween Mandalay and Mogok? 

(b) If so, when? 

:Mr. G. G. Sim.: (a) and (b). A surveJ has recently been sanctioned for 
the extension to Singu via Yenatha of the Mandalay.Madaya railwa.YJ a' 
present under conversion to metre gauge, but the cGovernmenthave not 
under consideration at present the further extension of t,his line to Mogok. 

ApPOINTMENT Oil BURMa.NS AS ASSISTANT 1'II.4.FFle l IN ND N ~ 
AND STATION A lil~ ON THE BURYA. RAlI.wAn!.'· 

842 .• 'U. Kia: (a) Is it a fact that the intention of t.he Government is. 
to employ as many Burmans as possible in every depart,ment of the railway;; 
in Burma? 

(b) If so, will the Government. be pleased to state how many Burmans 
have been appointed as AssistaritTraffie S(lperintendents and station 
masters of important railway stations? 

Xl. G. G. Sim: (a) The reply is in the affirmative. 
(b) The Burma Hailways are appointing this month two Burman Assist-

a.nt Traffic Superintendents in addition to the three- already employed. 
Government have no information regarding the appointment of station 
masters. 

THE ~A A . PUBUC HEALTH COMMITTEE'S ORDINANCE. 

843 .• :Mr. Amblka Pn8ad SiDha: (a) Will the Government be pleased 
to state how far· they have progressed in their negotiations with the South 
African Union Government? 

(b) While e ~iati ll are progressing, is it ~ fact that the Union 
Government are amending the Act of Union to ~e al~ e Acts of ._public 
health eommittees in Natal under the' Natal Ordinance No . .,. of 1928? 

(c) Are Government· aware that the said Act was held ultra vi,n 
by the Appellate Court of South Africa in December last year? 

(d) .Al'e Govetnment aware that.ithe ~ ' African Indian C e~s 
wired to the Minister of the Interior of. the Union Government asking him 
to postpone the second reading of the Bill and to give them an opportunity 
to make representations? 

(6) W:as this representation of the South African Indian Congress not 
considered by the Union Government? 

(f) Did the Government of India make any representations on the 
matter to the Union Government? If so, what was the representation?' 
If not, why not? 

111'. I. W. Bhore: (a) I regret I am unable to add anything to-day to the-
statements on this subject which .have been made by His Excellency the 

_ Viceroy on the occasion of the opening of the Legislative Assembly on- the 
20th January and the Council of' State on the nth February. . 

(b), (e) and (d). The reply is in the affirmative.' 
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(e) Government are aware that the amending Bill has been passed by 
the House of Assembly and Senate notwithstanding the request of the 
:South African Indian Congress for postponement. 

(f) The Natal Public Health Committee's Ordinance was the subject of 
representations on t ~ part of the Government 'of I ~a before it became 
la.w. 

Mr. Gap Pruad SiDgh: May I know, Sir, when the Government of 
India are likely to give " day for the discussion of the South African ques-
tion:) 

Mr. I. W: Bbore: I am not in a position to answer that question. That 
·question must be addressed to the Honourable the Leader of the House. 
I(Mr. Gaya Pra8ad B·ingh: .. I am asking the Government.") I may say, 
however, that I hope in the course of the next few days we shall be able 
to give the House some information in regard to the whole question of South 

.Africa. ' 

P.n 01' THE CURKS IN THE OFFICE O¥ THE DIRECTOR. Gt:NERAI. OF 
POSTS AND TEl.oBGRAI'H8. 

844. *Mr. Amar .ath Dutt: (a) Is it a fact that in the case of the 
staff of the office of the Director General, Posts and Telegraphs, no servil'p. 
benefit in their time-scales of pay WIllS granted and that their pay was not 
fixed on the analogy of the scales of pay granted to the staff of the i~s 
-of like status, i.e., the other attached offices of the Government of 
India Secretariat? 

(b) If the answer to the above is in the negative, will the Government be 
;)leased t<> sav whether it was due to the Director General's office ei ~ 
iocated in Caicutta that the staff was deprived of the treatment? 

(c) Do the Government propose to grant the att~e  offices' scales .,f 
pay to the staff of the Director General's office at the time of their move 
to Delhi? 

(d) Will the Government be pleased to state: 
(1) what pay is actually being drawn by a clerk in each Division in 

the office of the Director General, Posts and Telegraphs, in 
the 10th year of his service; and 

(2) correspondingly how much is being drawn by such an official in 
each Division in the Indian Stores Department and in t.be 
Central Board of Revenue, respectively, in t.be 10th year of 
his service? 

"1'he Bcmourable Sir Bhupendra .&tIl Kttra: (a) Yes, 
(b) The 'locality of the office had nothing to do with the question. The 

-pay was revised in 1921 in accordance it~ the final orders passed on the 
-recommendations of a De a t e~taI Committee. 

(c) No. 
(d). (1) Between Rs. 105 and Rs. 120 in ~ e t of the "A" cl&ss "nd 

Rs. 71 in respect of the " B " class. 
(2) The two offices mentioned have been recently constituted. According 

1;0 the scales of pav sanctioned for those offices the actual pay in the lOtb 
year will be Rs. 200 for an Upper' Division Assistant and Rs. 111 for a 
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~ e  Division le~ . In comparing the scales· of pay of t es~ two offices-
with those of the DIrector-General, Posts and Telegraphs' office, it must be 
borne in mind that the former scales were fixed with reference to the fact 
that the offices. have to move with the Government of India between Simla 
and Delhi. 

PAY m' THE S(1BORDlNATE ST. HI' O}' THE OFFICES Q}' THE AUDITOIt 
GENEIUL, ACCOUNTANT GENERAl., CENTRAl. REVENl"ES, AND DEPCTY· 

ACC l N A~'  GENERAl., CENTRAl. REVENl:ES. 

845. *Kr. Amar JI.tIl Dutt: (a) Will the Government be pleased to-
say whether full benefit of service in the respective time-scales of pay was 
granted in the case of the subordinate staff of the offices of the Auditor 
General, Accountant General, Central Revenues and the Deputy Account: 
ant General, Central Revenues? 

(b) Will the Government be pleased to state whether, before the i~e 
of the Deputy Accountant General, <Central Revenues, was moved to 
Delhi the staff of that office got a further improvement in their scaleS' of 
pay, and, wliether over and above those improvements they got certain 
concessions on their translers to Iklhi from Calcutta? 

(c) Will the Government be pleased to state whether the increase in 
their pay on their transfer to Delhi-Rs. 40 above their pay of Rs. 100 
and Rs. 20 below that-will be absorbed in their future annual increments 
as they fall due? 

(d) What pay is drawn by a clerk in the 10th year of his service in the 
offices of: 

(1) the Auditor General; 
(2) the Accountant General, Central Revenues; and 
(3) the Deputy Accountant General, Central Revenues? 

'l'he Honourable SitBUU Blackett: The information required by thl):' 
Honourable Member is being collected and will be furnished to the Hon-
ourable Member in due course. 

GRIEVANCES OF THE OFFICE STAFF IN CONNECTION WlTH THE REMOVAl. 
OF THE OFFICE OF THE DIRECTOR. GENERAl. OF POSTS AND 

TELEGRAPHS FROM CALCL'TTA TO DEI.HI. 

840. *.r. Amar Bath Du\t: (a) Has the attention of Government been 
drawn to a paragraph in the Occasional Notes in the· Statesman of the 24bh 
.J anuary last in regard to the move of the office of the Director General, 
Posts and Telegraphs, to Delhi, stating the case of a grievous hanlship of 
that office sta.ft? 

(h) Will the Government be plP-8Bed to say whether the joint petition 
of the clerks of that office submitted to the Director General last year in 
connection with their mOve praying for the grant to them of certain con-
cessions was duly Bnd sympathetically gone into by the Director General 
himself before he recommended their case to the Honourable Member for 
obtaining approval of the Standing Finance Committee? 

(c) Will the Government be pleased ~ sta~e whether, ~e  ese ti~  
their recommendations before the Standlng Fmance "CommIttee, the Gov-
e~ t' also placed a copy of the petition olthe officials e~ e that Com-, 
mittee for their consideration- of the reasonablel!ese. of the v~ e t 
recommendations? If not, why not?· 
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The IloDourable Sir BhupeDdra Bath Kika: (a) Yes. 
(b) I understand that the joint petition was received by the Director-

General after he had submitted his recommendations to Government, and 
that after carefully c.onsidering the petition the Director-General saw no-. 
reason to modify those recommendations. 

(c) No. There was no petition before Government. Even if there had 
been such a petition, it is unlikely that Government would have placed it 
before the Standing Finance Committee unless they considered it necessary 
to do' so. As the Honourable Member is ilO doubt aware, the proposals of 
Government were approved by the Committee. 

GRANT OF CONCESSIONS TO THE STAFF OF THE OFFICE OF THE DIRECTOR 
GENERAl. OJo' POSTS AND TELEGRA.PHS IN CONNECTION WITH 'flIE 

REMOVAl. OF THE OFFICE ~ C.U.cI·TTA TO DEI.HI. 

847. *1Ir. Alnar Bath Dutt: (a) Are the Government aware of the 
(act that the subordinate staff of the office of the Director General, Posts. 
and Telegraphs, are not paid on an All-India scale of pay, and that having 
been recruited in Calcutta, long before the move to Delhi was contemplated 
the subordinate staff are not liable or are not bound by any contract to oe·· 
transferred out of Calcutta permanently except unQer compulsion? 

(b) As the staff of that office are being transferred to Delhi do the Gov-
ernment propose: 

(i) to grant them the same !:!Cales of pay, placing each and every 
clerk in suitable stages, 80 that they can retire after attaining' 
the maximum of time-scale of pay such as is enjoyed by th& 
staff of the other attached offices of like status in Simla and: 
Delhi? 

(ii) to grant further adequate remuneration for the breaking up of 
their homes in their native land? If so, what? If 110t, why not?· 

The B.oIlourable Sir Bhupendra Bath KiVa: (a) The answer to the first> 
part of the question is in the affirmative. 

With respect to the second part, the clerks in the Director-General's 
office are not employed under a contract. They were recruited to serve in 
the office of the Director-General and not to serye in Calcutta, I should 
alilo like to point out that the decision that this office would eventually be 
located at Delhi was announced in 1912. . 

(b). (i) The answer is in the neg!ltive. It may be pointed out that the 
office of the Director-General, Posts and Telegraphs, as a whole will not 
move with the Government of India between Simla and Delhi as attached 
offices do. 

(li) 'Gr.>vermnent have under consideration a proposal to grant the staif 
the following concessions: . 

(i) A bonus of two months' pay subject to a maximum of Rs. 200. 
(ii) Personal pay at the following rates: 

Cler&s on IBY np to Fs..l00 ."" 
CleJoks on pay above Rs. 100 
Record Cierb 
Duftries .00. Jamadal' Peons 
Other peons and melli:')s 

Rs. 
20 
.w 
10 

4. 
2 
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(iii) An advance of two months' pay recoverable in 12 instalments. 
(iv) Travelling .allowance for family following the men within the year 

and 
(v) Double third class fare for menials. 

'l'he personal a~' referred to at (ii) would be absorbed in future increments 
. as they fell due. 

The staff of the Director-General's Camp Office including the Wirelesl 
Branch which has hitherto moved between Simla and Delhi would also under 

Jihe Director-General's proposal enjoy concessions Nos. (ii) and (iv). 

GRA.NT OF SUITABI.E RATES OF PAY TO THE STAFF OF THE OFFICE en' 
THE DIRECTOR GENERAl. OF POSTS AND TEI.EGRAPHS IN CONSEQ,l:ENCE 

OF THE REMOVAL OF THE OFFICE FROM CALCUTTA TO DELHI. 

848. *1Ir. AInu Bath DuU: (a) Are the Government aware of the 
fact that a clerk of the office of the Director General, Posts and Telegraphs, 
;.at present drawing Rs. 110 in Calcutta, when moved permanently to Delhi 
wit!: the office, will have to draw less than that sum for one year, notwith-
~ta i  the conces6ions proposed to be given, after deducting: 

(1) Rupees 24 approximately on account of his house-rent, electric 
bill, sanitation and furniture taxes, etc.; 

(2) Rupees 18 as monthly ffistalments on account of the advance 
of two months' pay? 

(b) Are the Government aware that the staff of that office will have t.o 
incur an additional amount of extra expenditure perpetually on account of 

-serVants' wages, warm clothing and dearness of fuel and other com-
modities in the Imperial CapitnJ? 

2. (a) Will the Government be pleased to say wh.ether the above hard-
,ships, disabilities and inconveniences, consequent on the proposed change 
in their service conditions, were thoroughly gone into, on their prayer before 
sanction W&9 obtained from the Standing Finance Committee? 

(b) Is it a fact that in no such office in Delhi, is the staff paid such low 
:incremental rates of pay as obtain in the Director General's office? 

(c) Is there any proposal under the consideration of Government to 
Jll'ant the staff of the office of the Direc1ior General, Posts and Telegraphs, s 
suitable scale of pay for the present incumbents when they are brought to 
Delhi? . 

De Honourable Sir Bhupenllra ]lath JIltra: 1. (<<) Yes. 
(b) No. 
2. (fa) The joint petition of the staff was carefully considered by the 

'Director-General who did not think it necessary to modify his recommenda-
tions to Government. 

(b) No. 
(c) No. 

INSPECTION QUARTER!! IN THE CENTRAl, TET.EGRAPH OFFICE BUIJ.DINGIil 
IN C.&T.CUTTA. 

849. "''JIr • .Amar Bath Dut.t.: (a) Is it a fact that there is in 'existence 
·8Ome quarters called "inspection quarters" in the Telep-apb buildings in 
'Calcutta and if so, are they furnished or not? 
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(b) Will the Government be pleased to state the reasons for Baving-
such inspection quarters ~ the Telegraph buildings in Calcutta 7 

(c) By whom are those quartel'S used and why? 

(d) Are those quarters meant for accommodating families and how many 
rooms were there in the past and how many are there at present? 

(e) Is any rent paid by the occupants to the Department or any i~

cipal tax, as in the case of the post and.telegra'Ph masters? 

'l'he Jlonourable Sir Bhllpendrf& liTat1l Mitra: (a) Yes. The quarters are 
furnished. \ l 
(b) and (c). Officers of the Department have frequently to vis!t Calcutta 

on tour, and it has been found necessary for the efficiency of the inspection 
work to provide them with certain rooms in. the Central Telegraph Office 
buildings in Calcutta which were not required for any other purpose. The 
rooms are used by gazetted officers of the Department including accounts 
officers and by any other departmental officers specially authorised by the 
Head of the Circle. 

(d) Yes. Fonnerly there was one room with a bath room. As that 
accommodation was found insufficient and inconvenient when two officers 
happened to visit Calcutta on duty at the same time, three more rooms, 
which were used as store rooms, were added. 

(e) Rent is paid but not municipal tax. 

RIGHT or ApPEAL OF THE STAJ'F OF THE POSTAL DBPARTMENT. 
850.*J(r. Am&r ·liTatb. Dutt: (a) Is it a fact that the staff of the Postal 

Department, specially of the administrative offices, are denied the right of 
appeals generally under rule No. 11 (4) by the Head of the Department and 
,under rules Nos. XI (8) and XI (13) by the Gowrnment of India 7 

(b) Is it a fact that rule 11 (4) is not applicable in the calle of Gov-
ernment servants 7 

The Honourable Sir Bhupendra liTatb. JIltr&: (II) No. The discretionary 
powers under the rules cited are exercised after carefully considering ",-e 
circumstances of each case. 

(b) No. 

WITHHOLDING OF ApPEALS SUBMITTED BY THE SUP!" OF THE POBTAL 

I>tn> AR N ~ 

851. -Mr. Amar liTath Du": (4) (i) How many appeals to the Govern-
. ment of India from the staff of the P08tal Department (1) in the 'Director 
.. General's effice and (2) in the office of ,th,e Postmaster e~~  Bengal and 
Assam, were withheld under rule 11 (4) m 19247 . 

"(ij) How many appeals to the Secretary ?f. State from the staff.,i the 
"Royal "Mail Service, Eastern Circle, were WIthheld under rule XI (8) in 
19251 
(iii) How mahy appeals to the Secretary of State from t~ staff of (1) 

t.he Director General's office and (2) the office of the Postmaster Gener&\, 
Bengal and Assam. were withheld by the Government of India under rule 
XI·{lS) during the ,last two years 7  . 

'(b) Were the appeals, if there were any, uD;der .. (li) ~CI. (i.ii) Aiobove 
actually gone into by the. Appeals OtBcerof tbeDIrectorate1 ' 

o 
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(0) Was there 'any such appeal case in 1924 and 1925 as referred to at 
'(iii) above, which was not gone into by that Appeals Officer? If so, was any 
deviation made and quite different action taken in the Director General's 
.()ffice, which led to the particular appeal being withheld? 

· (d) Is there any objection to the appeals being not withheld and being 
cSent to the Secretary of State for final decision ~  not withheld under rules 
XI (8) and XI (13) by the Government of India in the cases mentioned 
.at (ii) and (iii) above? 

(e) Does the Honourable Member in charge of the Department propose 
·to l'econsider the particular cases referred to in (0) above and allow the 
'appeals to be submitted to the Secretary of State? 

The Honourable Sir Bhupendra Hath Mitra: (a) (i) (1) Two. 
(2).None. 
(ii) Two. 
(iii) (1) Two. 
(2) One. 
(0) Yes. 
~  1st Part-No. 

2nd Part-Does not arise . 
. {d) Yes. 
(e) No. 

'OPENING OF THE PORT OF CALCUTTA TO THE HEDJAZ PILGRIM TB.AFFIC. 

· 852. *Haji Wajihuddin: Are the Government aware that J eddah having 
:been opened by Sultan Ibn Saud for p.ilgrim traffic, an extraordinarily large 
number of Indian il i ~ are preparing for Holy pilgrimage in the coming 
'Beason, and if so, do Government propose to consider the advisability to 
·.have the port of Calcutta also opened and the necessary shipping arrange-
.ments made without delay? . 

Mr. 1. W. Bhore: The Government of India have no information as to 
:.the number of intending pilgrims. 

· .The port of Calcutta hits been re-opened to the lIedjaz pilgrim traffic. 

· Haji Wajihuddin: Are the Government of India aware that the fares 
cliarged during the last season by the steamship companies have generally 

-been felt to be most exorbitant, and will they be pleased to see that be-
lore the necessary shipping arrangements are made with any company to 
carry pilgrims the fares for deck passengers are reduced? 

Mr. J. W. Bhore: Will the Honourable Member be so good as to send 
-me notice of that question? 

Mr. ]t. Ahmed: Will the Honourable Member kindly inform the House 
"'When it is proposed to open the port of Calcutta to the Hedjaz pilgrim 
traffic? 

:Kr. 1. W. Bhore: A notification declaring it open has been published 
<about ten days ago. 

:Kr. ]t. Ahmed: Is there any likelihood of its being opened by next 
April? 

:Kr. J. W. Dore: It has Iilready been opened. 
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Ar.LEGED RUDE BEHAVIOUR OF A GUARD ON THE BEXGAJ. AND NORTH 

'WESTERN RAn.WAY. 

85S. *JI[r, Gaya Prasad Singh: (a) Has the attention of the Govern-
, ment been drawn to a letter of Babu Rajendra Prasad, published in the 

.searchlight of Paina, dated the Srd February, 1926, and the editorial 
comments of the paper thereon, regarding the ill-treatment and rude 
behaviour of a railway guard at Begusarai on the Bengal and North· 
Western Railway on the 26th January, last? 

(b) What steps have been taken to ascertain the facts of the occurrence 
and punish the guard in question? 

(c) Are Goveroment aware that cases of ill-treatment ana rude 
behaviour by railway employees are common on the Bengal and North-
Western Railway? 

:Mr, G, G. Sim: (a), (b) and (c). Government have not been able to 
·obtain a copy of the paper referred to. The answer to part (c) is in the 
.negative. 

:Mr, Gaya Prasad Singh: I sent a copy of the newspaper cutting along 
with the question to the Secretary, Legislative Assembly; and I also spoke 
:to my Honourable friend, Mr. Sim, about it. 

:Mr, G, G, Sim: I am afraid, Sir, it was not delivered. 
:Mr, Gaya Prasad Singh: But I sent the newspaper cutting 
Mr, President: The Honourable Member may send another copy of that 

~ tti  to the Member in charge. 
:Mr. Gaya Prasad Singh: But it is not with me. It appears to have been 

lost in the. Legislative Department. 
Mr. Devaki Prasad Sinha: Have the Government taken any steps to 

:ascertain what the facts are since they received notice of this question? 
Mr. G. G. Sim: I have already told the Honourable Member that I have 

'not seen the newspaper referred to. 
:Mr. Devaki Prasad Sinha: Did the Government take any steps to ascer-

·tain what the facts are? . 
:Mr. G. G. Sim: Government have not sean the newspaper in questiorl'. 
Mr. B. Das: Is not the Honourable the Financial Commissioner aware 

-that in the Library of the House there is a copy of the Searchlight of 
'Patna and that the same is subscribed for by the Government? 

:Mr. G. G. Sim: I am afraid I am not aware of that fact. Is the Hon-
·ourable Member referring to this particular issue? 

.:Mr. A. Rangaswami Iyengar: I should like to ask the Honourable Mem-
ber vYhether Government, having had notice of this question and the facts 
stated therein, have taken the trouble t-o find out whether those allegations 
..are true? 

:Mr. G, G. Sim.: I have told the Honourable Member that I do not know 
'what the allegations are. 

:Mr. Devald Prasad Sinha: But did the Honourable Member take the 
-:trouble to find out the facts? 

c 2 
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The HonoUrable Sir Oharle. Innes: I must point out that the Railway in 
question is practically owned "by a private company, and without seeing the 
newspaper it is impossible for us to know whether the allegations are serious 
enough for us to take any action. We do not ordinarily interfere with the 
Agent of a private railway. • 
. JIr. Gaya Prasad Singh: Will Government now ask the local authoritiea 

to take action in the matter? 

INDIANIZATION OF THE ROYAl, AIR FORCE IN INDIA. 

854. *Mr. Ambika Prasad Sinha: Will the Government be pleased to 
state : 

(a) how many Indians have been admitted so far to the Air Force? 
(b) whether the Air Force authorities in England have agreed to 

the admission of an increasing number of Indian lads to the 
Air Force? . 

(c) if they entertain the idea. of Indianizing the Hoyal Air Force 
Service in India? 

(d) how many years will it take to Indianize the said service if 
adequate opportunities are given to Indian lads for training 
in England in the Royal Air Force with the obj'ect of their 
serving as officers in the Air Force in India? 

Mr. B. Burdon: (a), (b), (c) and (d). The attention of the Honourable 
Member i~ invited to the answers given to numerous similar questions in the 
past, and in particular to the statement which I made on the 4th July 1923 
in connexion with a Resolution which was moved by Sir Sivaswamy Aiyer 
and to which I subsequently referred in my reply to starred question: 
No. 1912, answered on the 15th September 1924. Attention is also invited 
to the reply given on the 22nd January 1925 to unstarred question No. 38. 

n -

UNSTARRED QUESTIONS AND ANSWERS. 

PRoVISION OF SERVANTS' COMPARTlfENTS IN SECOND CUSS CARRIAGES .. 
ON THE BENGAL AND NORTH WESTERN RAILWAY. 

145. JIr. Gaya Prasad Singh: Are Government aware that no servants' 
a t~eilt is provided in the second class carriages of the Bengal and 

North 'Western Railway, and that this results in much inconvenience to such 
passengers ? 

1Ir. G. G. SJm: Tlie Honourable Member is referred to the answer given 
to question No. 139 asked in this Assembly on 23rd January 1925. 

DIRECT RAILWAY CONN:ECTION 'BETWEEN 'UAJIPUR AND S'!:M'ASTIPUR. 

146. JIr. Gaya Prasad S1Dgh: (a) Are Government aware th8.t passen-
gers travelling from any station between Cawnpur and Hajipore to 
Samastipur and beyond on the Bengal and North Western Railway are put 
to great inconvenience, expense, and IOils of time, as there is no direct rail. 
way connection between Hajipore and Samastipur; and they have to go-
either via Muzaffarpur or Bachwara? . 

'. 
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(b) Do Government propose to have an inquiry made as to the ssi~ 
bility of having a direct Milway line between Hajipore and Samastipur? 

(0) Do the Government propose to ascertain whether soob a line would 
be remunerative? 

Kr. G. G. 8im: (a) Government are aware that there is no direct rail-
way connection between Hajipur and Samastipur, but have no information 
ftgarding the inconvenience complained of. 

(b) The Government have no proposal before them for the investigation 
of the prospects of this connection, and it is not included in the list of new 
lines recommended by the Loca.} Government. 

(0) The Agent, Bengal and North Western Railway, will be asked for 
bis views on tlt.e proposal. 

0)(IS8ION OF NAllES PROll THE LIST OF VOTERS DUlUNG THE LAST 
COUNCIL OF STATE ELECTIONS. 

147. Dr. X. G. Lohokare: (1) Is it a fact that at the last Council of 
State elections many names ot Members of Legislatures were not found 
in the list of voters, particularly in the oBombay Presidency? 

(2) Watl any attempt made before· preparing the electoral roll to 
call for the information from the Departments concerned, such as the 
'Revenue Depa.rtment for a list of persons paying land revenue, Income-ta.x 
Department fol' a list of persons paying income-tax, local bodies for a list 
of their voters, the University for a list of fellows past and present, Muni-
.cipalities and Local Boards for their Presidents and Vice-Presidents, etc.? 

"(3) Were any instructions issued by the Central and Local Gove!."ll-
menta to re--eoTIect the information l:efore the roll was prepared, and -lid 
-the Bombay Government do so '! 

(4) Is it the desire of Government to rely mainly on the individual 
"Voters for asking for a correction of the list in time, without an attempt 
on their part to get the voters lists from the Departments and bodies 
eoncerned in due time? . 

(5) Are Government prepared to look into the matter at the next general 
elections and ensure a fairly correct list. of voters for the Legislatures 
being prepared fairly early before the elections? 

JIr. L. Graham: (1) and (2). Elections ior the Indian Legislature oon-
lititute a provincial subject, and the Council of State Electoral RegulatiOns 

. for Bombay, as for other provinces, assign the responsibility for the prepa-
Tation of electoral rolls to officers of the Local Government. In these cir-
eumstances the Government of India have no information regarding these 
parts of the question. With reference to the proposa.l that information 
should be obtained from the Income-tax Department, the attention of the 
Honourable Member is invited to the provisions of section 54 of that Act . 

. (3), 'Ilie Government of India iSSUM no such instructions and have no 
infonDation regarding the issue of such instructions by the Bombay Gov- -
ernment or other Local Governments. 

(4) and (5).' Government 'have no desire to cast on the electors any res-
-ponsibility which may properly be held to belong to the authority preparing 
the ~ I. A copy of the Honourable Member's question and of this reply 
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will be sent to Local Governments with a view to consideration by them of 
the propriety of issuing instructions to such authorities on the lines contem:-
plated by the Honourable Member or otherwise. 

INTERMEDIATE CI.ASS CARRIAGES ON THE NORTH 'WESTERY R.uI.WA"I". 

148. B&ji W&jihuddin: Are the Government aware that the Nortn 
Western Railway have recently constructed a number of intermediate class 
caoniages very narrow seated and have marked on them the words •• for 
20 passengers" and that since the reservation of .. European compart-
ments " in the same class has been removed, consequent reduction in the 
total number of intermediate class compartments has been made on the 
said "line? Do the Government propose to draw the attention of the 
authorities concerned to these grievances as well as to the Resolution 
adopted in this House on 24th February, 1924, on Ule same subject? 

JIr. G. G. 81m: The reply to the first part is in the negative. As re-
gards the second part a copy of the question and answer win be sent to the 
Agent, North Western Railway. 

UNAUTHORISED AUCTION OF THE PROPERTY OF Mr.. HAR CHARAN DASS' 
MATHrR, OF THJ!: 30Tll LANCERS, CONVICTED IN A CRIMINAl. CASE 

IN PESHAWAR. 

149. Dr. K. G. Lohome: (a) Is it a fact that the moveables of Mr. 
Har Charan Dass Mathur of the 30th Lancers (Gordon's Horse), who was 
convicted in the Peshawar District Criminal Case No. 3/7 of 1919, were 
auctioned some time before the 9th April, 1920, while the orders of the 
Judicial Commissioner, North-West }'rontier Province, authorizing their 
attachment were passed on the 8th June, 1920? 

(b) If the reply is in the affirmative, will the Government be pleased to 
state (i) under what authority the moveables were auctioned and (ii) what 
action has been taken against the officials who Iluct,ioned the property 
without any authority for the auction at the time? 

UNAt:THORISED Ar.C-rION OF THE PERSONAl. PROrEll.TY OF MR. HAR 
CHAR.iN DAss MATHl'R, OF THE 30TH LANCF.ll.S, CONVICTED 

IN A CRIMINAl. CASE IN PESHAWAR. 

150. Dr. K. G. Lahokare: Is it a fact that the testimonials, bedding, 
utensils, account books. seals (personal), etc., etc., of Mr. Har Chllran 
lJass Mathur of the 30th Lancers (Gordon's Horse) which n.re excepted 
from attachment under section 60 of the Code of Civil Procedure were 
auctioned? If so, do the Government propose to compen!3ate Mr. Hllr 
Charan Dass Mathur for the same, and if so, how? 

UNAUTHORISED A(rCTION OF A CORflNA PORTABLE TYPEWRITER. TJEI.oNGING 
TO. :MR. HAR eUARAN DAss MATHUR OF THE 80TH LA.NCERS. 

151. Dr. K. G. Lahokare: Is it a fact that a New Corona portable type-
writer' costing about Rs. 220 hp.longoing to Mr. Har Choran Dass Mathur of 
the 30th Lancers (Gordon's Horse) was under the orders of the District 
Judge. Peshawar, kept in deposit for delivery to him on release but was 
auctioned for Rs. 35 without authority? If so, do the Government propose-
to make good the loss caused to Mr. Har Charan Dass Mathur by its un-
ftutLorized auction and if so, how? 
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REFUND TO 1.1R. lJAR CHARAN DABS MATHUR 01' THll 30'fH LANCERS" 
OF A SCM OF Rs. 150 TAKEN OVER BY THE POLICE WHEN THEY 

ARRESTED HIli. 

152. Dr. E. G. Lahome: Is it a. fact that the sum of Rs. 150 was 
taken over by the Police in the search from the person of Mr. Har Charan. 
Dass Mathur of the 30th Lancers (Gordon's Horse) on arrest on the eve· 
of the 4th August, 1919? If so, why has not this sum so far been refunded 
to Mr. Har Charan Dass Mathur? 

The Honourable Sir Alezander JluddimaD: I propose to reply to ques-
tions Nos. 149 to 152 together. The Government of India have no infor-. 
mation in regard to the case. It is quite open to· the person concerned to-
move the Local· authorities up to the Chief Commissioner of the North 
West Frontier Provitlce. The incidents are alleged to ha.ve occurred in 
1919 and 1920 alld ~til the Honourable Member indicates particular rea-
sons for suggesting an inquiry now into events which occurred so long ago. 
the Government of Illdia do not propose to make' any inquiry. If he will. 
indicate such reasons in the lobby I will consider them. 

COAL SUPPUES FOR STATE R.!.lLWAYS. 

153. Kr. E. O. .eOl1: Will the Government be pleased to lay on t ~ 
table a complete list of different canIs tendered for tpe State Railways for 
delivery during the year 1926-27, showing the rates at which they wer\} 
offered, the seams of .coal in each casc, and tbe quantity anrl the !;eams cf 
CQal purchased by the Railway' Board against these tenders? 
. The Bonoura.ble Sir c:niarles lDneB: A list, which has been a·lresdy pub-
lished, showing the names of the successful tenderers, description of coal; 
and quantity accepted from each, and the rate per ton in each case, is laid' 
on the table. It is not the practice to publish a complete list of aU tend-
erers with details of their tenders. 

OOVElLNIUNT 01' DmIA. 

RAILWAY DEPARTMENT. 
(R..w.WAY Bo.um). 

D<!lhi, dated the 5th February· 11Jt&. 

COMMUNIQU:£ • 
. STAB RAILWAY'S COAL sVPPUJ:S roa 1926-27. 

Succt(l8fvl l ~ e . 

Namo of Tenderer. DucJ;iption an 1 s<am'. 

~. ~ ~  

Bird and Co. 
Ditto 
Ditto 

· 'footulmuri, 12 and IS . 
· Lovabml, I?, 1", 14 and 15 
· i Mudi,lih, 12, 1', U an<l15 

! :\ 

~ a'ltit • 
Rate per 
ton in R';' 

f. 0. 1'. 

Tonp. Rs. .&. ~ 

24,000 15 0 0 
144.,000 6 0 0 
60,OCO ,; 0 0 
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BrAD RAILWAY'S COAL S11l'PLUS I'OB. l~ tt . 

8uccu.ful TendeTeTI-contd. 

Name of Teuderer. I 

N. H. Ojba . • • 
,...rata Iron and Steel Co. • 
'Kanji Manji Selected Coal Co. 

I10y Dutt and Co. 
Pure Jharia Coal Co.. • 
<Gillandera Arbuthnot an:! Co. 

Ditto 
"D. N. Ghosh Ilnd BrO!' •• 
,Moti RIlm Coal Co. 
Bengal Iron and Co. 

Ditlo 
Khengarji Amrit1a.l Co. 

Ditto 
North Barrakar Coal Co. 
'Turner Morrison and CD. 

DittD 
.Apcnr ~  Co.. • 
Ganji D~ end Sons . 
Balwer Lawrie &; Co. 

Ditto 
.Martin &; CD. • 

Ditto 
Ditto 

'F Ditto 
Ditto 

:1iIacoeill & CD. 
.J" ardine Skinner &; CD. 

DittD 
:N. C. Sircar & Soua 

Ditto 
Ditto 

'Bauerjee &; Co. 
Ditto 

lIa1!8OOkdass lIalkiaaendaa 
"F. W. Heilgera & Co. 

Ditto 
R. B .• 'Sircar & Sons 
:Sircar and Sircar 
Pure KajoTa Coal Co •. 
"G. P. C. Co. 

Anderllfln Wright & CD. 
Shaw w" nace '" CD. 
Vimera Ltcl. 

"Ditto I 
Ditto 

- Age.beg Bros. 
Tumbull Bros. 
Commercial CDlliery CD. 
K. B. Seal '" Sana • 

• Range. &;CD. 
, I::dian Iron '" Steel CD. 
, Gbela l'auchau & CD. " 

DlI!Clription and seams. 

• Khos Seetalpore, SUlllmrpore 
• JRmadDba, 17 and 18 

Kuaunda, 11 and 12 
Kojoro . 
Pure JhorL·, 10 
EkTR, 12, 13 Bnd 14 • 

• South East Banboui, PDniata 
Dharmaband, 17 • • 
Kirkend, 13 Bnd 15 
Noonoodih Jitpur, 17 
JiftJDD:Ig&1'. 
Jote DhemD, Sunkarpore • 
Khn JDyramporp., 11,12 Bnd IS • 
Lodna,14 
Lodue., 14 and 15 
Sripore, BDttom. . 
C a a ~ e  Ponillta. . 
NDrth Kujama, Haud 12. • 

• J Dyramdauga, SRnetoria . • 
• Victoria, Ramnagar (TDb and Middle) 

Kll8Duda Nyadee, 10,l1and 12 
• Samla KeudTR, Samla 

Samla Ramnagar, Samla 
• SathpukriR, Ghuaick • 
• Ghuaick, Ghulick and Nega • 

Desherghur, Poniata . 
,Kendwadih, IS and 15 • 
Sutikdib, 12, 13, 14 A and 15 
Nimcha. . 
MDnDbarbahal, De.berghur 
Madhabporl', KajDra 
Jambed, Jambad. 
Faridpur, Faridpur 
East J amebari . 
Standard, 14-A. 

.. 14 alld 15 
Kirkend, IS and 14 
KajDra, Kajora . 
Pure Kajora . 
Khaa J eenagora., II, 12; 13 aud 

,S-A. 
Central Kirkend, 12, 13 aud 15 
New Tetturiya, 13 and 15 • 
Bagdigi, 14, 14-A, and 15 
EDw.rdih, 14 and 15 • 
Chatabar, Ramnngar 
Jogta, 12, 18, 14 and 15 
D'maguria, Salanpur A 
Ti!l1'a, 11 and 12. . 
Knllythan Gurgaon, 17 
Alkusa, 10, 11 and 12 
Hirapur Worka SDft Coke. • 
Lower J Dyrampore, 11, 12 and 18 . 

Raiil per 
Quantity. tou in RB. 

f. D. r. 

TDDI'. R,. A. P. 

so,oeo 
119,000 
12,oeO 
24,(00 
18,000 
48,000 
18,000 
12,000 
1S,oeO 
72,000 
24,000 
36,000 
12,000 
18,000 
68,OCO 
69,COO 
24,000 
12,000 
18,000 
4!1,OOO 
60,000 
6S,500 
24,000 
24-,000 
60,COO 

106,000 
24,000 
24,000 
18,000 
20,000 
24-,000 
12,000 
12,000 
12,000 
18,000 
42,000 
SO,OOO 
12,000 
14,000 
18,000 

24,000 
24,000 
4!1,COO 
18,000 
16,000 
81,000 
24,000 
18,000 
12,000 
12,000 

7,700 
12,000 

40 4 0 
600 
a 40 0 
480 
2 12 0 
/)00 
6 12 0 
640 
40 12 0 
500 
600 
480 
380 
600 
6400 
6 12 0 
680 
3400 
6 12 0 
6 12 0 
3 120 
412, 0 
412 0 
600 
540 
680 
600 
500 
440 
640 
440 
411 0 
500 
48 0 
6 8 0 
60 0 
40 14 0 
4 fJ 0 
40 8 0 
880 

600 
600 
6 0 0 
414 0 
4 0 0 
6 0 0 
50 0 
34.0 
580 
320 
64 0 
880 
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VISIT OJ' HIS MA.1ESTY THE KING EMPEROR TO INDIA, ETC. 

154. Haji WajQluddin: (a) Are the Government aware that the facts 
-quoted in my starred questions Nos, roe to 610 which were duly answered 
o()D 3rd February, 1926, weI'e widely published by RiaBat and Qaum 
d Deihi and AlamgiT of Mcerut and that great sensation prevailed in 
:the areas concerned? 

(b) Do the Government propose to make inquiry as t-o the authority and 
source of information upon which the said papers had given publicity t> 
this news? 

The Honourable Sir Aluander Jluddiman: The replies to both parts of 
,the Honourable Member's question are in the negative. 

MESSAGES FROM IDS EXCELLENCY THE GOVERNOR GENERAL. 

lIr. President: I have received the following Messages from His Excel-
lency the Governor General: 

(The Messages were received by the Members of the Assembly stand-
ing.) 

.. In pur.uance 01 tM prl1fJi.i07l' 01 ,ub-aectioR (3) 01 BCcti07l 67A 01 the Govern-
ment 01 [r,ditl Act, I hereby direct tlwlt t4e A .. dB 01 "fIenditure ,puified in tAat 
_b-uction ,WI be Open to di.cuuion by the LegiBlatif1e Allembly when the Budget 
.i. under c01llideration. 

(Sd.) RBADING, 
Viceroy and Gl1fJernor GeneTal.' , 

.. For the purpo.e 0.1 lIub-lIection (1) 01 .ection 67 A 01 the Gove1'nment 01 India A'ct 
-and in pU1'8uance 01 RuJu .$3, ,J6 and ,#7 01 the Indian Legi.latif1e RuJell and 01 
,Standing Orde1' 70 01 the Oouncil 01 State Standiftg Orde1", I, Ruftu Daniel, BaTl of 
Reading, he1'eby tzppoint tAe lollowing day, 101' the p1't..efttation to tM Oouncil 01 

,State and to tM Legi.latif1e A8umbly 01 tM ,tatemeRt 01 the utimated annual 
-ezpenditu1'e and ref1enue 01 the GOf1ernor Gene1'el in Oouncil ift 1'e3pect 01 IUbiecta 
<tIthe1' than Railway, and 101' the ,ublleguent .tagu ift 1'upect tht1'eol itt tM Council 01 
.8tate and in tM LegilJlative Allumbly, Ramel'll: 

MORda,l, MaTch 1st 
'I'hu1'ItlaY, tl arch ,#th 
Friday, March 5th 
;Saturtlay, MaTch 6th 

Monday, M a1'ch 8th, 

''I'ue,day, lIarclt. 9tlt. 
-Wed'!e,day, MaTch 10th 
'I'hu1'.day, MaTch Iltlt. 
FTida1l, March Itth 

huentation ift 60th CAam6e1'8. 
. '. J Gene1'al diacu"ion in the Legi,latWe 
... A8.embly. 

... 

General di8C118,ion in tAe Council 01 
State. 

···1 
~ Voting of DemandB for G1'ants in the 

.... Legialative ABBe""bly . 

... , 

... J 

(S,.,.) READING, 
Vicuoy an'd Go-vtTnOT (}eReral." 



.. 
RESULTS OF THE ELECTIONS 'fO THE PANELS FOR STANDING 

COMMITTEES. 

Kr. President: I have to inform the Assembly that the number of 
candidates nominated for election to the four St&nding Committees to be· 
attached to the four Departments of the Government is in each CaB& 
equal to the number required, and therefore I announce that the follow.ing; 
Members are declared to be duly elected: . 

For the Standing Committee for the Home Department: 
Colonel J. D. Crawford. 
Mr. E. S. Roffey. 
Sir Hari Singh Gour. 
Sheikh Mushir Hossin Kidwai. 
Mr. S. C. Ghose. 
:Mr. K. Ahmed. 
Khan Bahadur W. M. Hussanally. 
Haji Wajihuddin. 
Captain Hirs. Singh Brar. 

The Standing Committee for the Commerce Department:. 
Mr. W. S. J. Willson. 
Sir Willoughby Carey. 
Mr. K. Rama Aiyangar. 
Diwan B8hadur M. Ramachandrs. Roo. 
Sheikh Mushir Rosain Kidwai. 
Mr. B. Das. . 
Mr. Devaki Prasad Sinha. 
Khan B8hadur Alimuzzaman Chowdhry. 
Mr. Ahmad Ali Khan. 

The Standing Committee for the Department of Education, Health !lnci! 
Lands: 

The Revd. Dr. E. M. Macphail. 
Mt. E. S. Roffey. 
Maulvi Mohammad Yakuh. 

- Sheikh Mushir Rosain Kidwai. 
Sir Hari Singh gour. 
Haji Wajihuddin. 
Maulvi Abul Kasem. 
Pandit Krishna Kant Malaviya. 
Mr. Chaman LaU. 

• 

The Standing Committee for the Department of Industries ami 
Labour: 

Mr. W. S. J. Willson. 
Sir Darcy Lindsay. 
Mr. Chaman Lall. 
Mr. N. M. Joshi. 
Maulvi Abul Kasem. 
Captain Ajab Khan. 
Mr. K. Ramo. Aiyangar. 
Mr. B. DaB. 
Pandit Shamla} Nehru. 

( nQ2 



DEATH OF MAULVI MUHAMMAD KAZIM ALI. 
·)[auJvl Abu! Xasem (Bengal: Nominated Non-Official): Sir, it may be-

12 :y in the e ~lle ti  of the Members of this' House that you very 
- 00". kindly adjourned the House rather abruptly on Friday afternoon 

in order to enable the Members of this House' to proceed to the residence of' 
our late colleague, Shaikh-e-Ch8tgam M8ulvi Muhammad Kazim Ali. Our 
worst apprehensions unfortunately came true and our revered friend. 
quietly and peacefully passed away at to o'elocK that night. 

Sir, I had known Maulvi Kazim Ali for ~st over a quarter of a century 
and I always found him to be an honest, sincere and devoted worker in 
the ca.use of his country and his community. He was not a highly edu-
cated man as that term is understood and applied generally in this House· 
and elsewhere, but he was one of the most devoted educationists of his 
time. Forty years back he had rendered the best service he could do to. his 
community and to the people of his locality by making education popular 
and cheap, and with this object in view he started a school where 1e· 
himself worked for many years. The school was started on a modest 
scale but it was his good fartUlle to have the' satisfaction of seeing that 
school raised to the status of a High English School, and to-day it 1'3 
in a flourishing condition. Sir,};le was one of those men-and they are 
very rare in this· country-who workc..od silently without thought of fear' 
or f8vour and he worked without anv idea of advertisement or notorietv or 
popularity. He worked because he believed in doing good and I must U say 
this, . as I know from personal experience, that he was a man who had the 
courage of his convictions and was not one to be induced to do one thing 
.or the ather at the dictation of anyone howiver high or mighty he might 
be, and he did not care even for popular applause. Whatever he thought 
right to do, he did. He was not blessed with aU the good things of the 
w.orld, but he was far richer in heart than many of our big men, because 
he g8ve his all for the cause of his community and his country. I might-
tell this House that in order to .make this school of his flourishing and 
prosperous he gave up all the property he had and has scarcely left any-
thing for his family. Though he was not much in evidimce in this House" 
so far as debates are concerned, he watched the proceedings keenly and 
attentively, and those who had known him long appreciRted his virtues. 
I believe the whole House will agree with me that we are all deeply 
grieved at his sad demise and, if I may say 80, he died far away from his 
home and from those near and dear to him. I hope, Sir, the House will' 
agree with me in my request that you may be pleased to communicate to· 
his son and his family our expression of' regret and sympathy with them 
in their bereavement. ~ 

Pandit KotUal Kehru (Cities of the. Unit.ed Provinces: Non-Muham-
madan Urban): Sir, I associate m'ysel! with all that has fallen from' 
Maulvi Abul Kasem. Although I av~ not had the goo9 fortune of a-
long acquaintance with my late lamented colleague Maulvi Kazim Ali, 
I can say from the short experience I have .had of him that his was a' 
noble heart, and that he possessed in 'an eminent degree all the qualities 
that have been referred to by Maulvi .Abul Kasem. It is my personal-
expet:ience, Sir, that he was Ii staunch Swarajist and a very strong up-
holder of his principles. From the moment this Assembly sat he was a 
member of the Swaraj Party and he acquitted himself as a member of that· 
Party in the moBt admirable way. He took a keen interest in the pro-
ceedings not only of the Assembly 8S they went on, but also in all thai;" 

·Speech not correetea by the Honourable Memher. 
r 1 HIll ) 



:1194 LEGISLATIVE ASSEMBLY. [15TH FEB. 1926. 

TPandit Motilal Nehru.] 
.concerned the Party and in all that concerned the country at any time. 
We are all very sorry for his death. He died full of years and honours. 
But his presence was needed in the present state of the country and we 
wished that he had been spared a little longer. I associate myself, Sir, 
with the request made by Mr. Abul Kasem that the sympathy and con-

. dolence of this House may be communicated to the family of the deceased. 
JIr. Bipin Chandra Pal. (Calcutta: Non-Muhammadan Urban): I beg 

to associate myself, Sir, with this sad Resolution. I had the honour-
. and I do not use the language of convention when I say I had the honour--
of knowing our late lamented friend for the last 20 or 22 years. I first met 

, him in Chittagong during the last Swadeshi and anti-partition days. He 
was one of the very few Muhammadan gentlemen who did ::lot accept the 
partition of that province in a good spirit. It was a very unpopular cause 
then and our late lamented friend throughout his whole life had been a 

:supporter of unpopular causes. The last thing that he did was, last year, 
to completely efface himself from an institution which he had himself 
established and supported with all his private resources and with all the 
labour of his body. He was the founder of a school in Chittagong. He 
was a teacher there and he was the Secretary, and when the non-co-opera-
tion agitation came on and people were asked to' give up all connections 
with schools and colleges associated with the Government or. the 
University our late friend retired, out of regard for his all~a e to the 

. new non-co-operation move"lent, :from his association with that sebool. 
He made it over practically to the Government. Practically, I say, 
because the Sub-Divisional Officer of Chittagong and some prominent 
members of the Chittagong community were made trustees and responsi-
'ble for the carrying on of this school. When he SO nobly retired fNm the 
-school, a proposal was made that .instead of calling it the Chittagong High 
English School, it ought to be named after him but he strongly repudiated 
the idea saying that he did not want his name to be associated with an 

-institution which was meant for the public good and supported by 
public -contributions. He was a poor man, and he did not like his name to be 
associated with that institution. The last act of self-sacrifice on his part 
was practicallY to sell his ancestral homestead to pay the debts of this 
. institution. He was born a poor man, he died a poor man, but all 
through his life he sacrificed everything that he had for the service of his 
people and the good of his country. -

Sir Darcy Lindsay (Bengal: European): Sir, on behalf of myself and 
my colleagues I desire to be associated with this expression of s~  at 

-the death of our late Member. We all admire his pluck at tIie advanced 
. age of 83 taking up politics on behalf of his 'country, and I fear that it 
may have been the cold of Delhi that has hastened his death . 

. The Honoura.ble Sir Alexander Jluddiman (Home Member): Sir, I 
desire to associate myself with the expressions of regret that have fallen 
from all sides of the House and to strongly support the proposal that has 

. been made to you by :Maulvi Abul Kasem that the regret and sympathy 
of the House should be communicated to the relatives of the deceased. 

JIr. President: The Chair desires to associate itself with the feelings 
~e esse  bv Members on this occasion and it· will be t,he duty of the Chair 
'to convey the unanimous expression of regret of the House to the family 
~  the e ease ~ 
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IIr.President: The House will now proceed to the cunsideration of the 
Bill further to amend the Code of CJ;iJninal Procedure. 1898, for a certain, 
!purpose, clause by olause. 

COMMENTS IN A NEWSPAPER REFLECTING ON THE 
, IMiPARTIALITY Of THE CHAIR 

The Honourable Sir Alaander Jluddiman (Home Member): Sir, before 
we proceed with the further consideration of this Bill I desire, with your 
permission, to make a few observations regarding a misunderstanding with 
regard to the progress of the Bill on the last date. During the division, 
Sir, I told you that I was not anxious to proceed with the further business 
on the agenda. This, doubtless, misled you into the view that I did not 
wish to make a further motion on the Bill then under consideration. I 
will not conceal from the House that I should have been glad to have made 
the other motions that stood in my name with regard to the Bill as I re-
garded them as entirely formal (and 1 have no doubt that the House to-
day will take the same view) after the discussion we had on that day. But 
I want to make it perfectly clear that if there was any misunderstanding, 
I was to blame for it, and I make no complaint at all on account of the 
procedure adopted by the Chair which was due to a misunderstanding. I 
may tell the House that I have read certain observations which might be 
construed as a reflection against the Chair. I dissociate myself entirely 
from that view. May I assure you that we are fully satisfied that the 
rulings of the Chair are based on the principles that have always been . 
and I trust will always be the basis of the rulings of the Chair. 

1Ir. Pr_ent: The Chair welcomes the statement just made by the 
Honourable the Home Member on behalf of the Government. It gives the 
Chair an opportunity to express its view on this newspaper report which has 
evoked the statement from the Home Member. The attention of the 
Chair has been drawn to the writing under the heading .• From our special 
correspondent" appearing in a certain newspaper. There is no doubt that 
the statement contains an insinuation of partiality directed against the 
Chair and the pUblication of such an insinulJt;ion constitutes, in the opinion" 
of the Chair, a grave breach of the privileges of this House, deserving of 
the severest condemnation. The Chair, however, is not prepared to take 
a serious view of the matter' at present and hopes that the statement made 
by the Home Member will have the desired effect on the newspaper ~ 
cerned and it will express its unquaJifieli regret f.or the publication of the 
report in question forthwith. If the watter is again mentioned by any 
'Member of this House at a later date complaining tbatthe newspaper m 
question is unpenitent, the Chair will pass such orders against it as are 
pen'bip,c;ible. The Press must know that no suggestion' of partiality, how-
ever remote, directed against· the Chair will be tolerated. At the same time 
the Press is fully entitled to criticise the conduct of the Chair as much as 
it pleaSes, withou't Clisting or suggesting any reflection oli its partiality., 
The Speaker must guard and maintain his reputation for iI!lpartiality of all things at any cost, and h.e cannot do so if he anows such suggestions 
or insinuations to pass unnotlced. 

( 1196 ) 
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The Chair takes this opportunity of explaining to the House the practice 
it has hithert) followed and proposes to follow hereafter in adjourning the 
House. On non-official days, .the Chair endeavours, as far as possible, to ac-

· commodate the non-official Members and consult their convenience before 
adjourning. On official days, the Chair endeavours to treat the official 
Benches on the same principle. In the absence of any instructions from 

· either side of the House on any particular day, the Chair uses its own 
discretion and adjourns the House at such hour as it considers proper hav-
ing regard to the state of business for that day. Generally speaking, the 

· Chair is always anxious to consult the convenience of the House and shows 
its readiness to sit even very late hours irrespective of its personal 

· convenience. 
Last Wednesday was an official day and in accordance with its usual 

~ a ti e the Chair adjourned the House in consultation with the Leader of 
the House. 

· THE CODE .oF CRIMINAL PROCEDURE (SECOND AMENDMENT) 
BIT..k-contd. 

Kr. President: The question is that clause 2 stand part of the Bill. 
Dr. X. G. Lohoka.re (Bombay Central Division: Non-Muhammadan 

Rural): I have here a couple of amendments on the agenda. (3 and 4)'" 
~ ie  practically cover the same ground as amendements Nos. 1 and 2. My 
purpose ,in briuging these amendments is to make the issue demanded by the 
Honourable the Home Member clearer still further. He wants in this Bill 

;that the words"section 109' in section 123 should be displaced from their 
present position and be grouped with the words 'section 110' in the line below. 
80 that all offenders under section 109 should have rigorous imprisonment. 
Now, we know that section 109 consists of two parts (a) and (b), of which 
(a) deals with men who are suspected of being prepared to commit a grave 
offence, while (b) deals with men who have no ostensible means of liveli-

'hood and includes ·vagll8nts and ascetics too. To put both . these classes Qf 
persons together would, I think, be doing a further ;injustice. Instead of, 
therefore, making criminals under both parts to undergo the penalty of 
rigorous imprisonment I have made a distinction between the two 80 that 
criminals under (b), if some of them can be called criminals at all, may have 
nothing more than simple imprisonment as before. The issue that the 
Honourable the tHome Member demanded-the issue of helping the executive 
with power which· he says is badly needed-has, therefore, been nBn'owed 

. down to crimina;ls only sndndt to persons who may not be criminals and yet 
could be taken up under that section. The clear cut issue therefore is, that 

. the House may 'oonsiaer the grant of so much -power as is really necessary, 
and the Honourable Member's demand .. should have been only for (a) and 
nothing more. This is tbe purport of the amendments that I have placed 
before the House. I need ndt take the House'into the wording that I have 

.. , In clause 2 for the words and figures .. the words aud figures • or section 109' 
shall be omitted" the words and figures .. for the words and figures • section 

I -109' the 'words and figure. "clanae (b) of section 109 or' shall be substituted II b. 
·_batituted . 

.. Iu clause·2· for the words and figures .. section 109 or" the words and figures 
..•• clanae (a) of section 109 or .. be sn'batituted." 
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:adopted and add thnt all these motions make the change needed in section 
2 of the Bill. There is some advantage in having parts (a) and (b) dealt 
with se a ate~  and I ~ e  these amendments to the cons,ideration of 
the House. 

JIr. O. Duraiswaml Ai)'aDgar (Madras ceded districts and Chittoor,: Non-
Muhammadan Hural): I gave notice 01 a similar amendment consolidating 
both the amendments Nos. 3 and 4 of Dr. Lohokare, but I do not move 
my amendment directly because I have got a mandate not to move it. Ali 
the same I wish to say a few words with reference to the amendment which 
.has just now been moved by Dr. Lohokare. From the nature of the dis-
cuss,ion which took place on the consideration stage of this Bill I found on 
one side, on the part of Government a suspieious obstinacy to convert the 
whole section into a serious matter 'of providing rigorous imprisonment for 
both Classes in (a) and (b) of sechion 109. On the other side of the House 
tlhere has naturally been a serious legitimate apprehension of the ~s se 
to which this provision would be put as it has been proved .in the past by 
the experience of the N-agpur trials. The other day, no doubt, the Hon-
ourable the Home Member regretted very much the abuse of the section in 
Nagpur and whatever pious regrets he may give expression to here, we know 
full well that it w;ill not be of any serious use in practice in Courts. We 
have also had an assurance from one eI-District MagistJrate and one current. 
District Magistrate bearing testimony to the fact that they have neveI' made 
a misuse of this section . 

The Honourable Biz Alexander J[uddiman (Home Member): I do not 
know what the Honourable Member is driving at, but we have had a long 
discuss,ion on the consideration stage of this Bill. If I am right, the ques-
tion before the House is the amendment of Dr. Lohokare. 

lIIr. O. Duraiswami Aiyqar: I am only pointing out the reasons why 
I have taken this intermediate view which Dr. Lohokare has put before the 
House. It seemed to me from the discussions on both sides of the House 
that it was possible to find a d,istinction between part (a) and part (b) of 
section 109, that one side need not insist that both the clauses should be 
put on the same level in order to give the magistrate discretion to award 
simple or rigorous imprisonment. On the other side they might make & dis-
tinction between clause (a) and clause (b) of section 109 because clause (a) 
deals specifically with a case in which a man may be lurking, may be con-
cealing himself in order to commit an offence and may make preparations.; 
in order to commit the offence, taking all necessary steps in order to ensure 
his concealment. I do not believe clause (c.) of section 109 can be ever 
used by any honest magistrate aga,inst any pOlitical offender because no poli-
tical worker is worth his name if he conceals himself or if he prepares to 
conceal his presence in any way in order to commit any offence, even if it 
be the offence of sedition. Therefore, Sir, I think, that clause (a) may be 
sepa.rately viewed from clause (b). But, on the other hand, # you put 
botb under the same ca.tegory and leave it to the discretion of the magistrate 
himseh: we cannot trust to such discretion in spite of the statement made 
to us in ·this House that the District Magistrates or magistrates never make 
any bad use of these provisions, as was sa,id by the Honourable Mr. Rahman. 
a nominated Member of this Assembl)·. ~ se that in the place of m.v 
Honourable fr.iend Mr. Rahman the very magistrate who made a misuse 
of this section in the Nagpur Flag cases had been brought here as a nomi-
nated Member of this Assembly; he would have been equally eloquent in 
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[Mr. C. Duraiswami Aiyangar.] 
self-praise that he never made'a misuse of this section. So long as the. 
judicial and executive functions are combined in one person, as was pointed' 
out by Diwan Bahadur Rangachariar, it is not the Procedure Code or the 
rules that guide the subordinate magistracy but the circulars that are dssued. 
I can tell you one funny incident, but it is true all the same. A subordinate 
magistrate discharged two or three cases of abkari prosecutions and prosecu-
tions under the Forest Act. The District MagiStr!'te said that the mag,is-; 
trate .was going headlong and wrote ~ the calendar" You must be an ass ", 
The subordinate magistrate said " Respected Sir, noted for future guidance .... 
'rhis is the view th-at magistrates take. I would therefore ask you to see, 
the distinction between cla.use (a) and cla.use (b).. So far as clause (b) is. 
concerned the position is this. You find a man with no ostensible means. 
of livelihood. :For the matter of that your census reports show that there' 
are millions in this country who have no ostensible means of livelihood. You; 
find lacs of people calling themselves .8adhu80r ,baiTagi8; You find them in. 
eVerJ nook lind. comer of. ~ ~a.. They proceed from the Himalayas to 
Cape Comorin. They travel without buying tickets. They get down when. 
there is an inspecting officer and travel again. Are you going to put all of 
them in jail under clause (b) of section 1oo? There is therefore a clear dig.. 
tinction between ciaUBa (a).of secijonJ.09 and clause (b) of the same sectic;>n. 
I should very much like you to make clause (a) more severe than clause (ll) 
and not to place both on the same level. The H ~ a le the Home Mem-
ber said in this House the other day that the Vagrancy Act is very severe. 
If you read sections 3 and 4 of the British Vagrancy Act of 1824 you :i.vill 
find that they clearly and definitely point put the specific kinds of persons 
who can be made liable under that Act. If you make the definition in clause, 
(b) equally definite, we can understand that it should be put on the same 
level. Then again you have the European Vagrancy Act of 1874 in India. 
A very considerate and liberal treatment is accorded to the European 
Vagrants. Will you treat the Indian Vagrants on a par with them? I will 
be then satisfied. Therefore I madntain that there is every reason for mak-
ing a distinction between clause (a) and clause (b). Section 108 of the 
Criminal Procedure Code deals with taking security for dissemination of 
seditious matter, for committing offences undex: se ~ s 124A and 151M of 
the Indian Penal Coae, criminal intimidation of any judge, defamation of a 
judge. All these are involved in section 108 and the punishment is only 
simple. Then why do you take a beggar, who ~s an ordinary man, and' 
make him do hard labour? Will you at least guarantee that you will give 
him achaTka and enable him to . earn his living in that way when he comes 
out of jail? That is the kind of hard labour to which you should put him. 
As the Government of Bengal has said iin the opinions which we have 
received after circulation, these homeless vagrants should not be given ham 
labour but only simple imprisonment. In the ease of persons who are 
lurking to commit an offence, you must give a severer punishment. The 
Government of e ~al therefore agrees with the spirit of the amendment 
which has been moved by mv friend Dr. Lohokare. I therefore thank that 
you can reasonably draw a distinction between clause (a) and clause (b) ani 
I hOlle Government will a~ee to it. If the Government do not consent, r 
for my part do not ask .for a. division and I will :not vote. 

Pandit Kotilal JTehru (Cities of the United Provinces: N ~ aI a a  
Urban}: ;Permit rneafter the· speech of the last .speaker to 'make the 'posi--
tion: of the Swa.raj Part.y quite clear on this point. I ani sorry I was noir 
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present is the House when the discussion on the consideration of the 
Bill took place but I shall abide by the caution given by my Honourable 
friend the Home Member in the remarks I am going to make, ~ at is to, 
say, I shall not go into the merits of the motion already adopted. 

1Ir. Preatdent: The Honourable Member can go into the merits on the 
motion that the Bill be passed. 

Pandit. KoWal Kebru: At this moment we are considering this particular 
amendment. Now, a certain view has been expressed by Mr. Duraiswami 
Aiyangar about the mer,its of the amendment which does not find favour 
with the general Party. It is my duty to stand up and explain the position 
of the Party. The broad principle upon which we rely is that section 100 
is a section which occurs in Chapter IV of the Crimjn.al Procedure Code and 
relates to the prevention of offences. Apart f,rom cases of habitual offenders, 
which ,stand upon a different footing and 8j to which no question arises at 
the present stage, all measures taken for the purpose of preventing offences 
have the specific object of merely prevention of crime, and not pun,ishment 
of crime. Clauses (a) and (b) of section 109 are absolutely indistinguishabld 
in their nature looked at from that point of view. The person contemplateri: 
by clause (a) has taken precautions .to conceal himself and is expected to ~  
something wrong. The person contemplated ,in clause (b) has no means of 
livelihood and is suspected of harbouring some criminal intentions. Thai 
is the distinction, if distinction ~t can be called. But the broad ground 
upon which we rely is that no man shall be punished whatever his ante-
cedents, except on conviction for a criminal offence, except in so far as jt 
is necessary for the actual purpose of the prevention of crime. Now, the 
moment you get hold of a man from whom you have such apprehensions 
and you lock him up in the safe custody of the jailor the possibility of his 

iit~  an offence is avoided for the time being. Well, the Legislature 
in its wisdom has considered that detention for a year would be eno1J-gh to 
meet the case. The .question here is, what is to be the nature of this 
detention, whether it is to be accompanied by hard labour or be simple 
imprisonment? I sa:" that so far as the object is concerned, namely, the 
prevention of crime, all that is necessary is that this man should be detained, 
the man you suspect. If you go beyond that, if you go beyond-simply mak-
ing it impossible for him to commit the offenee which you suspect he may 
eommjt. then you are punishing the man for something which he has no!; 
done. I would not carry the provisions of the section as far as that. So 
the position -that we took in opposing the consideration of f-he Bill and the. 
POllition which we shall in the ~s ss~  of its provisions. as well as on c 
the motion that the Bill be passed, w;i1l be that we are against the whole 
principle of it. Therefore I would ask all Honourable Members-not onlv 
those of the Swaraj Party but all others-and would appeal to them not to 
place this dangerous weapon in the hands' of the Executive. I would ask 
them to vote against all the amendments as weH as the clause itself. 

The Jlonoorable Sir Alaander Kuddbnan: Sir, I do not propose to 
detain the House with a long speech at the present moment. We discussed 
this At yefy great length at the consideration stage and I regret much that 
the Honourable Pandit was nOt there. I have not the faiDiest doubt if he had heard my arguments that he would have taken 0. di1ferent view. 
His position is not' now really before the House. He opposes the whole 

: thing ; that is, he say!! the imprisonment must be simple in all cases of 
security except under seciion 110. That is hardly the amendment betora 

D 
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:l;he H ~  but .if I may be permitted to reply to what he has said I wiJI 
. do so. The answer is that you already have in the Code a law which is 
apparently not opposed in section 110, which all!)ws rigorous imprisonment. 
The· issue raised is not really, if I may say so, whether you should hav@ 
simple or rigorous imprisonment. The issue \li ~ the Pandit would like 
tr) put before the House is whether you should have section 109 at all. 
That is not the issue: On the general question this was very fully debated 
'at the consideration stage. There is one clause in the Bill, and if there 
\vas any principle to affirm the House then affirmed tha.t the imprisonment 
should be simple or rigorous. That was the -decision of the House. The 

: House may revise its decision but I trust it will not. 
Now, on the amendment my position is this-aud there I am 'rather 

inclined to agree with the Honourable Pandit-the clauses do stand on the 
same footing. You may have an objection to the whole thing. but you 
cannot really separate the two sections at all. (a) and (b) are on the same 

'lines and should remain on the same lines. All that we ask is that the 
magistrate should have discretion to impose simple or rigorous imprison-
ment. It might. well be argued that there may be an amendment to the 
clause itself. But that is not put forward. We are asked to retain the 

. law as it stands and to take away the discretion in {he case of one portion 
of the section. That I think is neither logical nor quite reasonable after 
the decision which the House has already arrived at. 

There is one other point that I have to bring out on every occas:on. It 
is this question of the allegation that these powers a ~ dangerous in the 
hands of the Executive. Xow, it is perfectly true at the time the ·Nagpur 
cases took place it was so. But the Code was amended in 1923 or there-
after, . and the amenders of the Code in their wisdom inserted the new 
appeal to the Sessions Judge and to the High Court. Xow, I do submit to 
this House that this is a great protection, and I therefore ask the House 

. to stand by its decision which really was arrived at at the consideration 
stage and to pass this Bill without amendment. I must therefore oppose 
my Honourable friend Dr. Lf)hokare's amendment. 

Dr. It. G. Lohokare: Sir, may I withdraw the amendment. 
The amendment was, by leave of the Assembly, withdrawn. 

Diwan Bahadur T. :B.angachari&1: (Madras City: Non-Muhamwadall 
Urban): Sir, it is not with any hope that my amendment is going to be 
accepted that I move it. I wish to assure the Honourable the Home Mem-
ber that it is in a spirit of co-operation and to make an effort to meet the 
difficulty which he has .put to the House that I have proposed this amend-
ment. - My Honourable friend the Home Member appealed to us very' 
ardently the other day to meet cases of persons who are really bad charac-
ters and who deserve rigorous imprisonment for failure to give security under 
this section. There may be such cases, pl'Obably about one per cent., Q8 

· my Honoura.ble friend Sir Henry Stanyon said. Even if it is one per cent. 
we must provide for such cases.. For such classes of ·ca.ses our obicction was 

· tl~at they did not deserve rigorous imprisomnent because this is a. purely 
e~e tive measure. But still, as the Executive feel that some diacreti01I 

· iJhQu,ld be had in sl,lOO matters, we wish to meet the Executive in thi&--way. 
Not that I believe in it myself,but siJnply to meet the executive :view I 
t:oms forward with this amendmeDt. My proposition is this-just ,acin 
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dause (2) of section 123, as Honourable Members will see from their Codes, 
in serious cases, the Code already provides that the discretion to award 
l'i ~ s imprisonment qr simple imprisonment should be in the hands of 
the Sessions Judge or the High Court. Honourable Members will notice 
<that in cases eoming under section 110 where security for good behaviour 
is called for for more than otie year and up to three years, section 123 (2) 
.already provides that in such cases, when there is failure to give security 
the magistrate himself is not to decide' whether he should give simple 01' 
rigorous imprisonment. That has to be referred either to a Sessions Judge 
or the High C ~ as the case may be, and then the Sessions Judge or thE, 
High Court will decide whether the bond was correctly ordered to be given 
'nnd whetber there IIhould 'be simple or rigorous imprisonment. I follow 
that suggestion on similar lines and I say that in serious cases coming 
under section 109, that is cases in which a distinction as made by the Bengal 
-Government appears. discretion may be given. This is what they say: 

.. Where a professional criminal is caught undel' suspicious ch'cumstances 

-and t,hose are the cast's which the Executive have in view-
. discretion may be given t9 award rigorous imprisonment." 

JIr. II. A. lilmah (Bombay City: Muhammadan Urban): He can be 
had up under section 110. ' 

Dwan Balladur 1' ....... achariar: That was my argument on the other 
'Occasion. 

Mr. II. A • .Tinnah: Then why change your al'gument. 

Diwan Bahadar T. Bangacbali&r: They say that they cannot do it. 

Mr. II. A • .TiDD&h: They are wrong. 

Dtwan B&badur T. Bangachari&r: They are wrong, I believe they are 
'wrong, but still they complain that this Legislature is not responsive, and 
they say, " We have come forward, the whole of the Executive Govern-
ment want this, we appealed to the Legislature, the Legislature says' No '. 
it returns an e ati~ 'No''', In order that we may not be open to 
that accusa.tion, because the Hoyal Commission is coming (Hear, hear), 
and there may be no justification for such a charge, 1 offer this on behalf 
of the i ial~  at any rate on my behalf (Laughter), so that such 8 0 

charge may not be laid at our door. I offer this co-operation to the Gov-
,'ernment, and it is this, iIi the words of the Bengal Government: .. A 
Jlrofessiono.l ,criminal caught under suspicious circumstances may be given 
l"igorous imprisonment, while a homeless vagabond may be sentenced to 
s.imple imprisooment", That is (he division of section 109 into two clauses. 
In the latter caae, where a professional criminal is caught under suspicious 
.circumstances I want to give a. discretion Dot to the magistrate, who com-

"hines in himself ,executive and judicial t l~i s  but to the 'Sessions Judge, 
That i ... the scheme oJ. the Act already in clause 20f the slUDe section e~  
bec&w;e the magistrat.e has no discretion, he has to report it for the orders 
of the SeSSiODS Judge or of the High Court, Similarly, I say that where 
.the magistrate cdosiders that in tbe circumstances of the' caSe rigorous 
imprisonment is called for; then,' iusteadof i1eciding it .himself, be shall 
report it for the orden of the Sessions Judge or of tbe BJgb'Court,arid that 

D ? 
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[Diwan Bahadur T. Rangachariar.] 
is my amendment. There is, Sir, a slight printing. error.. It is not my 
object to retain the original clause, it is in substitution of the clause in the 
original Bill that I propose to add this, namely: 

" To sub-section (6) of section 123 of the said Code the following proviso be added : . 
. • Provided that in cases of persons called upon to give security for good behaviour· 

under clause (a) of section 109 if the magistrate considers that rigorous 
imprisonment is called for, on failure to give security he may report such 
case to the Sessions Judge for orders who after perusing the records and 
hearing the person concerned may award rigorous impriaonment in lieu of 
simple imprisonment and if the magistrate is a Presidency Magistrate such: 
rewrt shan be made to the High Court'." 

Sir Harl Singh Gour (Central Provinces Hindi Divisions: Non-Muham.-
madan): "''bat about the appeal? 

Diwan Bahadur T. Rangach&riar: The appeal is already there. }Iy 
Honourable friend has not apparently recently read the Code. An appeal 
iii allowed against an order demanding security. This section only comes 
in after he has failed to give security. There is no further appeal allowed 
under section 406 against an order awarding imprisonment on failure to give 
security. It is only after he has failed to give security. that section 123 
comes in, and my Honourable friend, Sir Hari Singh Gour, if he will 
kindly turn to section 406, will find that this is already provided for in 
clause 2 of the section. Similarly this will be provided for. Therefore, 
my submission is that this is a reasonable a e e ~ a reasonable res-
ponse to the very earnest appeal made by the Honourable Home Member, 
and I hope he will accept it. If not, I may have to vote against the whole 
Bill. 

JIr. M. A. liDDah: I hope the Royal Commission will be announced. 

The Honourable Sir AJezander Muddiman: Sir, I always. like to hear 
my Honourable friend· Diwan Bahadur Rangachariar'sappeals; I al a~  
like to give them very earnest consideration; and I always like to give if 
possible a favourable answer. But on this amendment he has certainly not 
convinced me. As far as I can follow his main argument, his argument is 
really this that he is constructing a defence against any charges which 
may be brought against him before the Royal Commission in order that he· 
may be able to say, .• Here, I ~ ate  because I know it was of no 
importance" (Laughter). That seems to be the answer to that. Secondly, 
I do not think he honestly feels that the clause he is-inserting is of any 
value: it is adding to what is going on continually in this country 1 and he 
forgets the absolute neglect of economy of judicial time. Sir, the time 
will come in this country when I earnestly believe some Member will ·pro-
pose that cattle trespass cases should be tried alone by the High Court, 
and 'that there should be a second appeal to the Judicial Qommittee. We 
have gone a very long way. He is quite aware that under the old law 
.. seC'tionllO " cases used to come up, when it was on .an order for ovel" 
one year, before the essi ~ Judge. There has been no change made in 
that law. We have made a change in section 100. We have given an 
appeal to the Sessions Court and not to the District Magistrate; and there-
fore I do hope that my H e.~le friend, being defeated in his amendment, 

. will not take the extreme course of voting against the passage of this BilL 
Sir, I oppose ·the. amendment. - .. 
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'lIr. PreI1den\: The question is: 
•• That for clause 2 of the Bill the fonowing he substituted : 
• To sub-section r6) of section 123 of the said Code the following proviso be added : 

'. Provided thai in. cases of persons called upon to give security for good behaviour 
under '-clause (a) of sectien 109 if the magistrate considers that rigorous 
imprisonment is called for, on failure to give security he may report BUCb 
,case to the SeBBions Judge for orders who after perusing the records and 
'hearing the person concerned :may award rigorous imprisonment in lieu of 
eimple imprisonment and if the magistrate is a Presidency Magistrate such 
report shall be made to the High Court'." 

'The motion was negatived. 
'Clause 2 was added to the BilL 
Clause 1 was added to the Bill. 
The' Title and the Preamble were a ~  tQ the Bill. 

- . 
'The BODourable Sir .Alexander )[uddimaD: Sir. I move that the Bill be 

passed. • ' 
*Jlr. K. A .• TiDDah: Hir, L am not standing here with a view to securing 

the Royal Commission, and 1 do not think that it is the business of this 
House to take that into consideration 'when we are passing a penal statute 
which is going te affect 8 very large body of people in this country. The 
(juestion before the House is whether this Bill is one which ought to be 
passed ~~. this House or whether it ought to be rejected; and I am not 
;afraid to sta.nd the examination before the Roval Commission if it ever does 
come. I think, in spite of the fact that we propose to opPOfle this Bill-and 
I hope that we shall succeed in rejecting it-that the Royal Commission, 
if it consists of men who are men of experience and integrity and honour, 
.as I expect them to be, will also agree with us. 

Now, Sir, coming to the merits of the Bill, I have failed to under&bnd 
why the Government have not yet replied to my question which I put 
in the course of the debate. An attempt was made bj- the Honoul'abre 
the Home Member to give u reply to it. The question which I put to 
the Government is this. Government come before this House and the 

,Honourable the Homt> Member made a very passionate appeal to tUs 
House and he said "'Remember almost all the Local Governments have 
recommended and desire that this amendment should be made; remember, 
if you refuse to do this, it will show that you are not prepared to assist 
the Executive in carrying on the administra1ri.or. of. this country". Now 
Sir; it washecause of that appeal that I wanted to understand the case 
of the Gov.ernment thoroughly. I asked the. Government "What class of 
ease~ do you say you ~  to deal with which ought to have got rigorous 
imprisonment but which owing to the change in this law in 1923 -could 
only be givel1 simple imprisonment". This Act was amended in 1928. 
Has a single Local Government in their opinions, which are in front 
of us, pointed out that they had in their province half a dozen c9.seE:; 
a do..en cases, in which they had to deal. with men who could onIv he 
brought under section 109 and no other section and they, were such persons 
-as ought to have received rigorous imprisonment, but could not be awlU'ded 
this punishment bE¥!8use the Statute prevented the magistrate from doing 
so. I asked ·that question and Mr. ,Tonkinson in reply to me said certain 
cases of certain habituals could not he brought under any other section 
.except 109. Sir, at that- time I said thl\t it was as vague and as irrelev!1lll 

*Speech nbt corrected by the Honourable Member. 
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liS it could be. The -Honoura.ble the Home Member wlWted to improve 
that . and he ga.ve an illustmtion and that illustration 'was this. If iJ. 
man was convicted several times you cannot· possibly bring him under 
section· no; merely because the man has been convicted half a ~ll. 

times. '8nd he comes out of jail when he has finished his last tenn 01: 
ixnpriSonmtmt, you cannot haul him u,p under section 110 unless he haF> 
done j>omething which clln be construed as a suspicion that he is about tv 
commit an offence. This was the illustration given by the Honourable 
tht' Home 1ft'mber. With great respect to the Honourable the Home 
Member, hl' said this is the illustration. A man has been convicted on 
several occasions and he comes out of jail and he is found !n his C ~l

pound, I think ht' said in his compound, with a picklock. 

The Honourable Sir Aleunder KuddimaD: Hiding himself. 

Mr. K. A . .Tinnab.: With a picklock hiding himseI.f. ~  SIr, r 'ask 
him, will he b(' pleased to read section 110? Will he be pleased to relld 
the numerous decisions of the High Courts? That is n case which 
directly comes under section 110. 

Mr. 1I. TODldDBOD (Home Department: Nominat.ed Official): No. 

Mr. K. A . .Tinnab.: I will read it to enlighten the Honourable the 
Home :\Iember and the Secretary, who seems to think he knows a 
great deal of law. I will only refer him to page 154 of Sohoni, which· 
gives you a collection of cases. If a. man is a habitual offender 
and if be is about to do anything which is dishonest, I submit tbe series 
of . authorities w"hich you will find at page 156 lay down that the momellt 
he is about to do something in the shape of earning his livelihood or 
attempting to earn his livelihood by dishonest means, you can bring him 
under section 110; You will find a series of authorities lay it down at page 
156. 

Khan Bahadur A. Kallman (Bengal: Nominated Official): May I ask 
the HOllourable gentleman one question? If a man is convicted undet" 
ito uud he comes Ol,1t of jail to-day and to·morrow he is found hiding in 
the compound of Mr, JInnah, under suspioious circumstances, can he be-
convicted undel' Imy otber seCtion except loo? 
JIr. K. A • .Tinnah: I submit he will be more easily brought under ito, 

under those circumsta.nces. You ha,.e got a case of a habitual offender. 
He was bound over under section 110 and he cannot give security, and 
therefore he is sentenced to a )"ear's rigorous imprisonment. The moment 
he comes out of imprisonment, he is found doing 6lOmething whioh it 
dishonest on the face of it. I submit that under section 110 there is not 
the slightest doubt that the magistrate will be entitled again to call upon 
him to give security. 
BhaD Bahadur A. Jr.al!man: There is a distinct High Court ruling 

~iilst it. He must be givt.n time to reformbimself. 
Mr. K. A • .TinDall: He must be given time to reform himseli, but he' 

mv.st not be given time t·o commit oitences or to be about to commit 
oftrulces. According to the Honourable Meplber, even if he cOIilmitted ail 
ofi'enee, he ought not to be convi.cted because he must be given: time tore· 
form himself .. ' It is an extraordinary interpretation. But 1 do not wish 
really to enter into this discussic;m. I submit, Sir, that Government have' 
not given me lind this House a' single instllnce wherE' II. hRbitua>1 offender" 
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who is nbout to do what I consider a dishonest nct and what a magistrate 
ought' to consider a di8bonest act, cannot be bound over under section 110. 

Then, Sir, we are told that so far as section 109 i.s concerned there is 
the right of appeal. I am not disputing that there is a· right of appeal. 
I am not disputing that for a moment. Here again I ask the Honourable 
the Home Member-he knows .perfectly welt 'and a think if. he does not, 
he wm perhaps taHie this much at least from me-that a court of 
appenl very seldom interferes with th£> decision of the lower court on 
questions of: fact. The court· of appeal will decide what? The magif'. 
trate hR8' heard the ~vi e e  he has thcrefore seen the witnesses. He 
is the be.st person to appreciate the evidence and the magistrate gives. 
his' findings of facts; and in his jud-ginent, as my Honourable friend, S.il" 
HEmry St'anyon, will tell you, he will write "I believe X  Y Z is a truthful 
witness. and he impressed me fi great deal by his demeanour and the straight. 
forward evidence he gave before me. I am convinced that those depOEi-
tions are reliable and as 1\ judge of facts I give my finding that I am 
satisfied that those fncts are proved". Now, Sir, you ask me to go to the 

Sessions Judge. I grarit it. That is an appeal. "'nat will 
1 Poll. the Sessions Judge do? I~et me tell you-and I think allY 

lawyer who has got even an elei e ta~  experience of courts of law will 
agree with mc---:.thut the court of appeal' wiII not interfere unless thete is 
a ve~' glaring. defect in the findings of facts and a hundred to ona the 
Sessions Court· will say: "The lower court -is tll(' best judge of t ~ 

evidence. The lower courl was: the best judge because it saw the evideilce. 
Therefore, I will Mt interfere 'with it ". That is your appeal. Therefore. 
it is really no use sUachingfuomuch. import.ance to it. 
XO,,,; Sir,apart from that I hi.ke my stand, 11& I did in the course of 

t.he. dehat .. cm the '~ si e ati  of t.heRilI, on this. You a ~ t.hree 
classes of people that can be brought under this section 109. One' is a 
person' \vho is about to commit an offence find who takes precautions to 
conceal his presence from. the magistrate, which is very easily proved. 
To put it substantially, ~'  have got one class of person who is about to 
commit .nn ottence. You have a second class of person who has got no 
ostensihleil1eans of subsistence llnd is about to c.)mmit an offence. 

Sir JIari liqIl Gour: No •. no. 
Mr. M. A . .Tinnah: I beg )·our pardon. I have great respect for my 

learned friend. The mere fact that a man has got uo menna of 8\lb6isteace 
is not. sufficient' to seud him to jailor to ~  him over. He mu.,u, be 
not only II vagrant but l\. vagabond as my learned friend himself put it. 
Thut is to say. there is n suspicion not only that the mlln has no mean" 
of subsistence but thnt the court also suspects that Ill' i~ li ~l  to do 
something ,,;rong. ' 

Golanel Sir Benry StaDyon (Unih·d. Provinces: EurOPt'Il11): Tht' 10'" 
does not SIW so. . 

:Kr. ~.~ ·A . .JlDDah: Quite so. Now, Sir. that is the second class. . The 
third class is thl'-uufortunlltc man· who callnot give a satisfact{)ry a~C llt 

of himself. Xo,,;, Sir, what satisfnct.ory account· eRn a. 
person nlwavs give of h,imself? These are the three classes 
of CUSl'S where you admit thllt. YOU canllot, convict. .1 PCl'SOI: 

of any offence IUlowll to the Indian· PClllll Code because he has 
not attempted to commit an oiJence. Therefore, under these thr.3e he!Ki!' 
you are going to hind him over not beca.use he has ('olllmitted ,my oi 
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these offences but because you suspect that he might do 'something 
wrong. Now, Sir, for that purpose do you desire us to pass this Shtute 
and increase the rigour of the punishment from simple to rigorous im-
prisonment? 

fte BoDourable Itt Aleunder Xuddimaa: We ask only for the'l'U'!-
cretion. 

Mr. X. A . .JiDDah: 'l'he H a l~ the Home Member has brought 
me to the point and I am much obliged to him. He asks for discretion. 
Now, Sir, talking of discretion, will any appeal lie against that i eti ~ 
(An Honourable Member: "Yes.") Who says "Yes"? I would ask him 
to read the Criminal Procedure Code again. Sir, no appeal will lie. And 
who is to exercise that discretion? It is the magistrate who is under a 
system of i ia~ which combines executive and judicial functions. ThlAt 
magistrate will exercise his discretion. Sir, I should not like to be that 
magistrate to exercise that discretion because I do not think I would 
continue to be a magistrate for long. Now, Sir, I venture to say with 
the utmost respect for the Honourable the Home Member that I differ 
from him so radically on the floor of this House. But I really ask him to 
reconsider his siti~ . This amendment was made in 1923; we are in 
1926 now. Apart from the question of co-operation or non-co-operation, 
for which I do not care a straw, I am here to do what I think is right. 
If the Government are right, I am here to support them, not because I wish 
to _ co-operate or non-co-operate with Government, but in the be-Rt 
interest.s of the country. I ask the Honourable, the Home Member to 
give us more information and in particular the in£omlation for which I 
have asked over and over again. What are those cases. which you say 
ought to have received rigorous imprisonment and have, owing to this 
disability, receiV\ld only simple imprisonment-? Give me those case'l_ 
Give me thoRe facts which you may have come across in the course 
of your administration for the last three years. If I am satisfied thllt 
there is a clasg of men that cannot be brought under any other seiltion 
but section f09, I shall be as ready to support the Bill as anybody else 
in this House. But I have not got that information yet, although I 
asked for it. In conclusion, I sav, Sir, as I said before, that-J am not in 
a ~siti  to support this Bill "and, t e e ~  I 0PPQBe it. 

Xr. President: Honourable Members know that this Bill \Vas fully 
discussed - during the consideration stage. The Chair would, therefore, 
s ~est to the HOl1se that Honourable Members should not take morc 
time for its consideration now. 

Pandit Kadan Kohan lIalaviya (Allahabad and Jhansi Divisions: Non-
Muhammadan Rural): Sir, I very much regret that I differ from my 
friend Mr. Jinnah in the view of the law that he has put forward befl.lre 
this House in relation to section 110. I do not think he is right in saylllg 
t.hat action can be taken under section 110 against persons against whom 
fiction may be taken or is contemplated under section 109. A perusal 
of Rection 110 makes it absolutely clear and leavef; no room for c-1ther 
Ul1!ument or doubt. That section simply says: 

"Whenever a Presidency Magistrate, etc., receives infonnation that Rny person 
within the local limits of his jurisdiction: 

(al is hy habit a robber, house·breaker, thief" 
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-that is not the class of persons which comes under section 109-
U or" . 

.. (6) is by habit a receiver of stolen property knowing the same to have been 
stolen, or -

(e) habitually protects or harbonrs thieves or aids in the concealment or disposal 
of stolen property, or " 

(d) habitually commits. or attempts to commit, or abets the commission of, the" 
offence of kidnapping, abduction, extortion, cheating or mischief of any 
offence punishable under Chapter XII of the Indian Penal Code .. 

-which relates, I think, to counterfeit coins-
.. or under section 489A" 

-which relates to forging notes-
"or" 

.. (e) a it~all  commits, or attempts to commit, or abets the commission of, 
- offences involving a breach of the peace, or 

(I) is so desperate and dangerous as to render his being at large withoot security 
hazardous to the community". 

None of this class of criminals will come under the descnption given in 
1!ection 109 (a.), namely: 

.. aoy person who is taking precautions to conceal his presence within the local 
limits of such Magistrate's jurisdiction, and that there is reason to believe that such 
;person is t.aking such precautions with a view in committing any offence," 
'or ill 109 (b), namely: 

.. that there is within such limits a person who bas no ostensi!Jle means of su!Jsist.-nce, 
-or who cannot give a satisfactory account of himself ". 
1 submit, Sir, that the scope of the -two sections is delUly different. 

lIr. K. A. oTiDDah: Nobody disputes that. _ 
Pettit Kad&D Koh&D K"aviya: And I think m;y friend is not right 

in saying 'that the magistrate could proceed under section 110 a i s~ a 
man who has been convicted under section 110 and who may be trying 
to conceal himself, merely for that reason. 

Kr ••• A. oTiDDah: I never said that. I maintain that the two sections 
are quite different. 

Panttit Madan Kohan Kalaviya: I submit that the class of men dealt 
with in section 109 is different from the class of men who come within 
section 110, and on that ground I do notugree with my Honourable 
friend. But I submit that the Bill is one which does not deserve th(-
-support of t,his House, and with great respect to my friend the Honour-
able HomE' -Member I hope he will yet reconsider the position. 

I wish to draw attention to one very cardinal point. Everybody has 
agreed that t,hat section 109 deals with cases of prevention of crime. You 
wish to prevent crime, you wish to apprehend persons who may not have 
committed any single offence but who might be inclined to do so, and 
prevent thelli from committing an offence. The section provides that you 
apprehend such a person and if he cannot give security you lock him up 
in prison, So far so good. As my Honourable friend Panrot Motilal 
Nehru has pointed out, your object in preventing the crime has heen 
achievefi.. So long as the person apprehended remains in jail. he cannot 
commit a crime. But the real objection to the section all it stande:.: is 
that when you lock up such a person you have to feed him at the public 
expense. and there'is no satisfactory reason why men of that class should 
be kept in jail at the public expense for a year or years. That I con-
sider to be the real objection. I can well imagine that magistrates and 
Local Governments might be inclined to say, "If you only arm UR with 
power to lock up such persons, we shall not ta ~ action under section 
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109", That is the danger which I consider to be {\ real danger. 1£ he 
is a man who ought in ihe interest,s of the public to be locked up in jail, 
if he cannot give securit.y, the court, should ~ve power to lock him up, 
and nothing should be done to deter the court from. taking action under 
t.hat section. But I ask the Honourable the Home Member what is t.he 
correct remedy to apply. You have to remember that you have only to 
prevent crime, the man has not yet committed any crime, you want l., 
prevent him from committing one. You ought not to punish him at fhi!'; 
stage. If you give the magistrate discretion to ~ se hard labour, whieh· 
includes such work as rope-making withmoonj, which is ft. very terrible. 
process, grinding conI, ete., there is no justification for your in1licjjng t i~ 
punishment upon a man who you suspect was going to commit somC" 
crime but has not yet committed liny. \\nat are vou to do with such n 
man? I suggest. that if ~'  want t~ deal E!atisfactorily with such cac;es, 
then create work-houses, put them in reformatories, create department!'; 
for that purpOSl' in your jails, let such men who have not yet committed. f. 
crime be given work to do, so t a~ the amount· you !!pend in feeding them 
mav be recovere-d bv th£' fruits of their labour. If vou do that, I do not 
t i~  anybody on this side of the House will object.' to such a procedure. 
You will reform the man to improve his chances of leading n useful life, and 
that is the course which should l-e adopted. But I object to the cours£' 
proposed in 1he BilL If Ii man has been unfortunate and unable to giye a 
satisfactory account of himself or if, while suffering the pinch of ve t~  

or hunger, he thought of o9mmitting a crime ,but was apprehended tmd 
prevented from actually committing it, you ought not to send him to jail 
and punish him with hard labour-that . will be to inflict a· severe punish-
ment upon him for his misfortune without giving him & chance to improve 
himself. I submit therefore that the real objection· to the Bill l~s here, 
and the real remedy lies in providing work-houses where such men may 
be dealt with in a proper way. As the Bill stands. it will. i.nflict greaf 
hardship on some of those who mlly be' hauled up under section 109, and 
for this reason r am very sorry that I must oppose the Bill .. 

Xl .•. S. Bo1Iey (Assam: European): Sir, the debates show that the 
opposition to this Bill has been solely due to the fear that· politic III oRend-
ers will be dealt with under section 109. Now, Sir, with that I must sa:r 
I have a certain amount of· sympathy, but I submit that the question of 
the misuse of section 109 is irrelevant in discussing this Bill which me-rei? 
provides for the question of whether you give rigorous imprisonment or 
simpie imprisonment to such offenders. Now, Sir, in these debates, so 
fill' as I have been able to ·follow them, all Honourable Members havp 1:ased 
their opinions on the assumption that rigorous imprisonment will be given 
to all persons dealt with under section 109. (Honourable Member8: "No, 
no. ") I say that practically all speakers have missed the point thnt it it>-
merely a discretion given to magistrates. H ~a le Membel'fs: "No, 
no. ") I submit that in any casl, it will be absolutely i ss~ le .to e l ~t  

political offenders specifically from section 109. The first pomt IS, what l~ 

the definition of a political offender? I submit what really would happen 
is that habitual thieves and. burglars would imlueliilltel.v become. polItical 
offenders in order to eXC1ise themselves from the purview of section 109. 
Now, Sir, w.hat a·re the facts? They are these, that one third of t ei ~ 
habitants of jails, .who have been·dealt With under section 109, Q.rP- proved 
to have been' habitual thieves and burgI'ars. Do my HonourablE' friel'!dt;:; 
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suggest that that class of person should be kept a.t Ooverpmentexp$lSc-
and in idleness? H lt a l~. .C ~  .. N~  S8.:YS tlia~. ") 4. Jot ;bas 
b'C!en mnde of the point that 'It lias' been very dIfficult to bnng tliese men 
under section 110. You 'have the statement of Mr. Tonkinson that in 
certain cases it is impossible to bring them ~  section 110. (Honoura61t 
Membcl'8: "\Vhieh are those cases?") You bsve also the statement of-' 
the Bombay Government hi which they have said that where it is possible' 
these men 'should be brought under section 110, and therefore it is pre· 
sumedthat there are man;v cases 'in which it is impossible to bring them 
under I:!ectioll 110. You also have In." Honourable friend, Mr. Jinnah, 
stating this. On tht' 10th February ill this House he said: 
"I beg, to differ fl'om' the Honourable Member who bas better knowledge of 181'i 

than I have, but: I sa~' we are now really running away from the real issue. It 
is no use' saying that a magistrate will be abusing that power. It. is not for that 
reason that I am opposing this Bill. My reaS!lD is this, that, under section 110 if you 
mah to collar a habitual offel!der for specified offences which cover a vary large a ea~ 
almost everything that you e8n imagine is covered-" 

which, I take it, means not.hing less than that there are cases which are not 
covered hv section ]10 Rnd which there fort' would be covered bv sectiou. 
109. . . 

Now, Sir, the Home ?I-Iember has already expressed his dislike 0' politi. 
cal offenders being dealt with under section 109, and I think offered to-
fon","rd that opinion to" Local Governments. I submit that. offer should 
be accepted, und' that the Bill in it.s present form should be passed. 
~ have the discretion given to all magistrates and my experience, which 

extends to over 20 years of District ~Ia ist ates down to the youngest 
joined Extra Assistallt CQmmissioner, is this, where discretion has been 
given. that discretion has "always been fairly and impartially exercised, 
and I do not see why Members should think -that under thib Bill that dis· 
cretion would be exercised in any other a~  . 

. The Honourable Sii' .AleDllder .uddlman: Sir, I rise to say a few 
words at this late. stage because I ee~ once again that I must e eav ~ 

to place the real issue before the House. We had fi very long debate Oil 
the consideration stage and we have had Ii rather ragged debate on the 
passing of this Bill and in the debate I fear the main issues have been lost 
sight of. The position is this. On the 1st or October, 1925; you had in· jail 
in India under section 100-and as the maximum detention is one vear. 
they ~ st all have been sent. to jail 'within a year before that period and 
t ~ e e they must have been convicted in· 1924·25-3,134'· prisoners. 
These were all under section 109. 1,013 ofth€se were pi'evious convicts, 
men who had been to jaii before ... Mr. Jinnah said that section 109 had 
really no application to them and that they ought to be brought under . 
section 110. I will deal with that later. With an appeaJ to the Court 
of Session and with an appeal to the High Court, as I have just mention· 
ed to you, there were over 3,000 of these men ui jail •. of whOlfl 1,013. wete 
old jail birds. Of these men, 222 had been convicted once before., 149 had' 
been q.onvicted twice and' 129 had been convicted three .times ..... 

Pancht Shamlal Kuru (Meerut Division: "Non·Muhammadan Rurai): 
Under the same section? 

The BoDourable"Sir .AleDDd8l' KUddiman: No, no; They had sub· 
stantive convictions for theft, that is. they were· all QId offenaers. 
Sir JIari Singh Dour: They ~e habitual· e ~s. 

'l'Iie Bonour'able SIi' .&leDader M1iddbnall.: Yes. I am told that meno 
of this class should be awarded simple imprisonment. 
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Sir Harl SiDP Qour: They should be dealt with under section 110. 
The Honourable Sir .&leund.er Iluddiman: The Honourable Member 

is perfectly well aware that the point has no validity and it was ably 
· argued by my friend Pandit Madan Mohan Malaviya. I do not wish to 
-argue it ~e .. I should like to hear my Honourable friend Mr. Jinnah 
:arguing his point before the High Court on the same law that he appeared 
to lay before this Assembly. It is well known that section 110 d.oes not 
oover all the cases that come under section 109. I am not to be led 

:away on that point. 
Secondly, my Honourable friend Pandit Madan Mohan Malaviya made 

· a s esti ~. He said that if I can provide workhouses he would con-
· sider the ease and would vote "\\-i.th the Government. Mav I ask him 
whether he really considers that it would be a wise thing to Shut up these 
previous convicts in workhouses with other persons who may have been 
merely unfortunate? Are these hardened jail birds to be confined in the 
same jail with these other persons? Is it not right that the court should 
be given discretion to give them simple or rigorous imprisonment? I am 
not taking away any discretion from the court. I am not saying that the 
-court must give a sentence of rigorous imprisonment. What I say is that 
-the coW-ts should scrutinise carefully and thoroughly the circumstances 
of each case and that the magistrates should exercise their discretion 
whether these men should be given rigorous or simple imprisonment. If 

· a magistrate cannot exercise the discretion wisely under this section, why 
should he be supposed to exercise it wisely under any other section? 
What is the difference? You may object on the ground that there is no 
necessity for these sections at all and that these men should not be con-
fined at all without substantive conviction. I liave not heard that argued 
from any part of the House. 

It has been said that this section has been abused and that it may ·be 
used for political purposes. If that section is abused, ~  can abuse any 

-section. We have provided you with an appeal to the Sessions Court 
which goes far to meet that point and I am quite prepa.red to address 
Local Governments and point out to them that the section is only to be 
used for its -legitimate· aims. Now, Sir, having said that, having had 
aU this argument before the House, I trust that the House will recognise 
that this is a Bill not brought forward for any political object, not brought 
forward to serve any political aim, but brought forward solely in the in-
terests of law and order lind to support the citizen and to protect him 
against his enemies. I am not here, as Mr. Jinnah rightly pointed out, to 
put this ·forward as a defence or argument to be used before a Royal Com-
mission. I am here to appea-l to this House to do what is right and 
proper and I trust it will do it. 

o llau1vi Jluhammad Yakub (Rohilkund and Kumaon Divisions: 
:Muhammadan Rural): Will the Honourable the Home Member give us 
an assurance that he will issue a circular to the High Courts that sec.tion 
109 wili not be used in connection with politicalofiencel!? 

The Honourable Sir Aleunder Iluddlman: I have no authority to 
. issue a circular to High Courts, 88 the Honourable gentleman knows.. . . 

Jlaulvl Jluhammad Yakub: To Local Governments. 
The Honourable Sir Aleunder Jluddlman: . . . r· should not like to 

place myself in 'lin unpleasant position vis-Ii-vis the High Courts but I 
<can and will issue a circular to Loca-l Government-s. 
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• 

JIr. Prestdent: The question is: 
.. That the Bill further to amend the Code of Criminal Procedure; 11188, lor a 

certain purpose be passed." 

The Assembly divided: 
AYES-56. 

Abdu! Qaiyum, Nawab Sir Sahibaad .. r InDtlll, ·The Honour.able Sir Charles. 
Abu! Kasem, Mau!n. Jatar, Mr.K. S .. 
Ahmad Ali Khan, Mr. Lindsay, Sir Darcy. 
Aiyer, Sir P. S. Sivaswamy. Lloyd, Mr. A. H . 
.\Oab Khan, Captain.· Macphail, Rev. Dr. E. M. 
Akram Husaain, Prince A. :M. M. Makan, Khan Sahib M. E. 
A1imllZZ&lll&n Chowdhry, Khan Mitra, The Honourable Sir Bhupendra. 

Bahadur. Nath. 
Badi-uz-Zaman, Maulvi: Muddimrm, The Honourable Sir' 
Bajpai, Mr. R. S. Alexander. 
Bhore, Mr. J. W. Naidu, Rao Babadur :M. C. 
Blackett, The Honourable Sir Bui!. Neave, Mr. E. R. 
Bray, Sir Denys. Owens, Lieut.-Col. Jr. n .' 
Burdon, Mr. E. Rahman, Khan Bahadur A. 
Calvert, Mr. H. Rajan Bakhsh Shah, Khan Babadur-
Carey, Sir Willoughby. Makhdum Syed. 
C1ow, Mr. A. G. Raj Narain, Rai Babadur. 
Cocke, Mr. H. G. Reddi. Mr. K. Venkataramana. 
Crawford, Colonel J. D. Roffey, Mr. E. S. 
Dalal, Sardar B. A. Sim, Mr. G. G. 
Donovan, Mr. J. T. Singh, Rai Bahadur S. N. 
Ghulam Bari, Khan Bahadur. Singh, Raja Raghunandan Prasad. 
Gidney, Lt.·Col. H. A. J. Stanyon, Colonel Sir Henry. 
Gordon, Mr. R. G. Sykes, Mr. E. F. 
Grahanl, Mr. L. 1'0nkinson, Mr. H. 
Hezlett, Mr. J. Ujagar Singh Bedi, Baba. 
Hira Singh Brar, Sardar BaJiadur Vernon, Mr. H. A. B. 

Capta:n. Vijayaraghavacharyar, Sir T. 
Hui:lson, Mr. W. F. Wajihuddin, Haji. 
Hussanally, Khan Babadur W. H. Willson. Mr. W. S. J. 
Hyder, Dr. L. K. 

Acharya, Mr. M. K. 
Aiyangar, Mr. C. Duraisw.ami. 
Aiyangar, Mr. K. Ram&. 
Ariff, Mr. Yacoob C. 
Chettl\. Mr. R. K. Shanmukham. 
Das. Mr. B. 
Das, Pandit Nilak&lltha. 
Dutt, Mr. Amar Nath. 
Ghose, Mr. S. C. 
Gour, Sir Hari Singh. 
Ismail KIian, Mr. 
Iyengar, Mr. A. Rangas\vami. 
Jinnah, Mr. M. A. 
Joshi. Mr. N.M. 
Lajpat Rai, LaIa. 
Lohokare. Dr. K. G. 

N0ES-42. 
Misra, Pandit. Shambhu Dayal. 
Murtuza Sahib Bahadur, Maulvi 

Sayad. . 
Nehru. Dr. KIshenial. 
Ne ~ Pandit Motilal. 
Nehru, Pandit Shamlal. 
Neogy, M,. K. C. 
Pal, MI'. Bipin Chandra. 
Piyare Lal, Lala. 
Ramachandra RIIO, Diwan Bahadur M. 
Rangachariar. Diwan Bahadur T. 
Ranga Iyer, Mr. C. S. 
Ray, Mr. Komar Sankar. 
Samiullah Khan, Mr. M. 
Sarfaraz Hussain Khan, Khan 

Bahadur. 
Mahmood Schamnad Sahib Bahadur, Shafee, Maul\'i llohammad. 

Singh, Mr. Gaya Prasad. lfr. 
Majid Baksh, Syed. 
a avi~'a ' a it Krishna Kant. 

Malaviya, Pandit Madan Moban. 
MelIta, MI'. Jamnadas M. 

The motion was .adopted . 

Sinha, Mr. Ambika Prasad. 
Sinha. Mr. De\'aki Prasad. 
TaJatuley, Mr. S. D. 
Tok Kyi, U. 
Venkat.pat:raju. Mr. B. 

. The Assembly then adjourned for Lunch till Thirty.Five Minute. 
Past Two of the Clock. 

r 
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The Assemblv  l'e-assembled after Lunch at i  t~  ive  ~  tes~   ast 
:Two of the CloCk, Mr. President in the Chair. 

THE DELID JOI T WATER BOARD BILL. 

fte BODOUrable Sir Bhupendra Bath Jlitra (Member for Industries 
and Labour): I beg to move for leave to introduce a Bill to provide for 
r.he maintenance of .the works established to supply drinking water in bulk 
for the urban nrea. of the city of Delhi and for that purpose to constitute 
ell Joint Water Board to undertake such maintenance. 
This is a very simple Bill and the reasons ~   my introducing it are 

given in the Statement of Obects and Reasons.  I do not wa.nt to add 
: any thing to that statement. 

The motion wns adopted. 

The Bonourable Sir BhllpeDdra Bath itr&: I introduce the Bill. 

THE MADRAS CIIL COURTS (SECOND AMENDMENT) BILL. 

Jlr. B. Tonkn , (Home Department: Nominated Official):  I move 
for leave to introduce a Bill further to amend the Madras Civil Courts 
Act, 1873. 

The Bill seeks to give effect to a proposal to increase the urisdiction 
as Judges of Courts of Small Causes, which may be vested in the presid-
lng officers of i  a  ~' Courts by the Madras High Court.. The proposal 
is made as It result of the recommendations of the Civil Justice Com-
mittee, and we propose to attempt to give effect to it here because in 
doing so we are conferring  urisdiction  upon the Madrns High Court 
which wc hold requires central legis'l1ltion.  Sir, I move. 

The motion was adopted. 

Mr. B. TonJrinIOD: I introduce the Bill. 

r f THE I~DIA   TARIFF (AME:SDME';T) BILl,. 

I' 'I'.b.e Boncnu&b1eSir Oharl. InDes (Member for Commerce and Hail-
ways): I move that the Bill further to Hmend the Indian Tariff Act, 189t 
.. he referred to a. Select Committee  consisting of  Diwan Bahadur T. 
Hangachariar.  Mr. A. H. Lloyd, Hui S. A. . Jeelani. han Babadur 
Maulvi  Ghulum Bari.  Mr. W. S. J. Willson,  Mr.  . Huma Aiyangar. 
:1Iaulvi Muhammad akub. 1 1. c. Duruiswami Aiyangar. Mr.  Jamnadatl 
:11. Mehta. U. Tok yi and myself with instructions to report within  a 
fortnight; and that the number of members whose presence shall be .neces-
llf. k constitute n meeting of the 'Committee shall be five. 

When I introduced this Bm a few days ago' I .. said' that I would consult 
my friends. opposite as regards the further .action to be taken on the Bill. 
I have made  those consultations and I hav.e found that there is some 
desire on the part of the House that the Bill should be reoferred to a Select 
'Committee. The leaders '0 the various parties have been consulted 88 
'legardli the Seloot Committee.  I mQve... . 



1Ir. Jamnadaa II. Kehta (Bombay Korthepl Division.: Non-lluham-
madan Hural): The motion for a I:;;elect. Committee is the stage when the 
House is asked to accept  or to ,reject the principle undel'lying a Bill.' It is 
. ~e e atl  easy to decide whether you agree i~  the principle or not,. But 
in a. Bill like this, where there are more than one item of importance, it 
18 often difficult for a member to make up his mind whether or not he agrees 
with the principle of the Bill. While agreeing with one or more of the 
. L'hanges suggested he may disagree with the rest or agree with very im-
portant qualifications. That is the position in which I find myself on 
tnis Bill, and therefore I hope the House will bear with me when I make 
a few observations on two of the items included in this Bill. One is the 
item about cement and the other is about saccharine. '1'he history of the 
.cement industry is a somewhat painful ist ~ . This time last )'ear the 
Tariff Board recommended certain measures of protection for the cement 
industry. It was pointed out in the report that the cement industry came 
within the descript.ion of the industries which the Fiscal Commission had 
indicated for purposes of protection. It is an important, industry. It is an 
i st~  which would flourish in this country under certain conditions and 
therefore the 'I'ariff Board recommended that it deserved a certain measure 
)f protection for a number of yeal'l!. That report, although it was made' 
this time last year, did not sec the light of day until six months later, pro-
bably in July last, and side by side with the report, or a few days after, 
the Government published a Resolution in which they threw overboard all 
the recommendations of the Tariff Board and stated that they did not 
intend to take any action. Kow, Sir, as the Tariff Board Points out, 
the cement' i st~  is peculiarly suited to this country. There is abundant 
raw material for the manufacture of cement. 'fhere is abundant labour 
which is also cheap, and, with 8 reasonable meJ.ure of protection, the 
industry will make good its elaim for supplying all the. cement that the 
<lOlllltry might need. 'I'hat was whRt the Tariff ·Board pointed out and 
they thel'eupon recommended certain measures of protection for a number 
.of yean<. Indin. can manufacture. cenlent as good as any that comes from 
England; various engineers and firms, particularly the engineer who is res-
ponsible for this New Delhi-they have given the opinion that IndiaD cement 
iii as good as the 'best that comes from the United Kingdom;. therefore it 
is only a question of Ii few years during which, if it got a measure of pro-
tectioIl, it will be able to supply all the cement that the country would 
l·equirt'. The Tariff Board recommended that aU cement which went to 
certain ports and within a certain distance of .>ertain ports should get a 
certain number of rupees as bounties per ton Rnd that the tariff wall against 
foreign cement should be Rs.9 per ton. Govtlrnment did  nothing. As I 
,:;aid, in the Resolution which a~ published in the Gazettl' on the 1st 
_\ugust, 19-25, they simply say: . 

"The Governol' General in Council is satisfied that there is no justification for 
the intervention of Government and as at present ath'ised be proposes to take no 
'action on the report." ' 

ID' the meantime the industry bas heeu a ~sti  itself to very small 
msrgius' of profits and finding it very hard to go on in competition with 
foreign imported cement. The main competition iif wit,h British cement 
because continental' cement is not as good as the Indian cement and. OIl 
.account of the British cement having been in the field for so a. ~ years 
'and being a .very superior kind of cen;lent. ~e consumel'is willing to pay 
:l\ very high price for British cement. Indian cement is as good as the 
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I:est British cement, and therefore if for a few years this industry could be-
made to stand on its own legs with the help of the vsry modest measure 
of protection proposed by the 'rariff Board, it would be very soon in a, 
flourishing condition. There is a natural market protected in the interior 
of the country because foreign imported cement would require to pay the-
freight from Bombay and Calcutta and other ports right up to the centre 
(.f the country and therefOl'e it cannot compete i but in the ports where the 
foreign cement is landed-there the Indian cement companies are unable 
to compete because they have to send their cement from Katni, Porbandar. 
Dwarka and other places. They have to pay freight charges in sending 
cement to the ports from these places and therefore they find it hard to. 
compete with this British imported cement, and Government might at 
lllast have accepted for three years the proposal of the Tariff Board. India 
unfortunately is the only country in which the Government will not com'! 
in time to the rescue of industries which could make their claim good to be 
flourishing industries. No Government I think could have sat idle for 12 
months after the report of a Tariff Board constituted by itself, a Board 
which certifies and bears testimony to the excellent character of Indian 
cement and to. the certainty of the industry being able to manufacture all 
the cement required and at competitive prices; India is the only unfortunate-
country that suffers from this kind of thing. Only last year when Govern-
ment found that the revenue from sugar was falling because the price "f 
sugar was going do-wn, they took steps, and instead of ha,ving an ad valorem 
duty they made a change in the tariff w1llch would give them a definite 
amount and not an ad valorem amount. Some step should have been 
taken at that time, ~e  Sir Chnrles Innes himself last year brouglit a 
measure for an amendment of the Tariff Act in the matter of sugar and 
"ther articles. If he had at that time taken a similar step about cement 
I think, Sir, some protection would have been accorded to the cement 
iudustry. But that was not done and at last now after 12 months, without 
reference to any of those recommendations of the Tariff Board, purely as 
a revenue measure, the ~Ie e  for Commerce-has brought this forward. 
:For this small mercy I am sure the cement milUufacturer will give him-
thanks. I -am only pointing out that in India things are done often very 
late and sometimes almost too late. This is only a partial acceptance of 
the Tariff Board's recommendations, the Board recommended a certain 
amount of bounty on cement landed in ports in India, and that does 
not find a place in this measure, nnd only the other recommendation of the-
'rariff Board tha.t the duty on foreign cement should be Rs. 9 is now 
accepted. Therefore, Sir,· while making my protest that the Government 
do not move in time to afford the necessary protection to the cement 
industry, even at this late stage I say this measure is welcome. 

Passing on, now, Sir, to saccharine, its history shows how Government 
act in a hurry and repent at leisure. In 1923 they imposed 9. duty of 
Es. 20 per pound on imported saccharine to save their revenues from sugar; 
I am not an eXJ>ert on saccharine. I underatand that a given piece hf 
saccharine is several hundred times sweeter than an equivalent piece C?f 
sugar; saccharine is thus at an advantage in the ma.tter of sweetness and 
there is a. danger of its being used as a substitute. In restaurants, parti-
cularly in I~ i .  refreshment. rooms ~ e e  tea. and coffee a ~ ~e ve  it~ 
suga.r mixed In the cup, what.1s sometimes served as tea containing sugar IS 
really tea plus saccharine and not sugar. Government found that in this way 
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their sugar revenue was sufiering and they imposed a duty. of Rs. 20 per 
pound on saccharine. But, Sir, having imposed the duty they seep! to 
have slept over the business and have done nothing to see that the 
smugglers are checked. When I say •• done nothing " I mean that what-
ever they might have done has come to nothing. Their best efforts have 
been as bad as no efforts, if there have been any efforts; and the whole 
saccharine trade has been paralysed. The saccharine merchants in Bombay .. 
those who are honest dealel'S, have been practically ruined and the smugglel: 
has the best of ito. One smuggler according to reports in Bombay, who 
was a beggar in 1923, to-day owns 8 lakhs of rupees, a palatial house anu 
several motor C8l'8. And that is by no means an isolated case. Many 
representations of the saccharine merchants against smuggling have been 
received, but so far as any relief to them is concerned none whatever has 
come. There was last year a Land Customs Frontier Act which wa.., 
intended·to check smuggling, but unhappily no relief has come to the 
saccharine merchants from that measure. With a duty' of Rs. 20 per pound 
and with the price of saccharine about Rs. 4 per pound, the ordinary price 
in the market should be about Rs. 24 to Rs. 25 a ponnd. Instead you 
find saccharine selling at Rs. 7-8-0 a pound in the market. "This is the 
dearest indication that all the a ti~ities of Government have failed to 
bring the smuggler to book. In the meantime the honest trader has been 
paralysed and practically ruined. The imports of saccharine have practi-
cally been reduced to zero point. The imports of saccharine before the 
duty was levied amounted to 100,254 pounds in 1922-23. They dwindled 
immediately by 66 per cent. and to-day they are very nearly near the 
vanishing point, so that the ve e ~ are getting no revenue and the 
smuggler has captured the market. There is no dearth of saccharine in the 
country. You can get as much as you want. You can get it much cheaper 
than it ought to be. All that has happened is that the import of saccharine 
has practically ceased and the honest trader does not know what to do. 
(Mr. DefJaki Prasad Sinha: .. Is there any honest trader?") There 8n"-
many, Sir. All those who have been trading and are willing to pay duty are 
in my opinion honest tradel'S. If Mr. Devaki Pras8d. has any other defini-
tion perhaps he will enlighten the House. Any man who imports saccharine 
and pays duty on it is an honest trader. That trader has been ruined. His 
business is paralysed and what do the Government now want 

Byed .alid Balrsh (Burdwan and Presidency Divisions: Muhammadan 
Rural): I submit no trader in saccharine can be honest, because S8Cchanne 
is a poison. 

lIr . .Tamnadas :II. Jlehta: Well, Sir, 1 am not a medical authority and 
-1 do not think my friend Mr. Majid Baksh is either. So long as Govern-
ment have not labelled it as poison I think 1 can leave that question between 
the Government and Mr. Majid Baksh. 

Byed Jlajid Balrsh: Y 9U can consult any hook of chemistry. 

~ .Tamuadas iI. Kehta: Well, Sir, that is not the point. If saccharino 
is indeed' a poison my friend would be well advised in moving that imports 
should be stopped 01' at, least kept under control. So long as its import is 
allowed it is the fil'l1t duty of Government to see that those who honestly 
deal in saccharine are protected and that their trede does not Ruffer by any 
om;ssion on the part of Government. -Now Government oome forward and 
Bay they will abolish this duty- except to the extent of Rs. 5 per pound. 

B 
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That will mean that those who have laid in stocks at the rate of Re. 20 
per pound duty, will be further ruined; and those stocks which are lying in 
Bombay bonded warehouses will be subject to the original duty of Rs. 20 
while neW imports will' be paying only Rs. 5. To-day as Government 
know, there is 'an i e~e quantity of saccharine in the bonded warehouses 

. of Bombay. I do not know whether they il~ have to pay Re. 20 or Rs. 5, 
but I presume they would have to pay Rs. 20. 

The Honourable Sir Oharles Innes: Not if they are taking it out of bond. 
Then they will pay Rs. 5. 

~. oTamnadaa J[; Jlehta: To the extent that they have already got in 
atock they have paid Re. 20. Well to that extent they will suffer a serious 

"blow by this measure. 

An H l~ Kember: That must always be the case. 

Kr. Jamnadas)[ •• ehta: What is the duty of the Government in these 
eircumstances? I say the duty of the Government is not to admit defeat 
.at the hands of the smuggler. Because they have been unable to catch 
him" that is no reason why they should go back and ruin the saccharine 

. merchant. Their first duty should be to see, that, their customs st,atf is 
strengthened and made more effective in their attempts to catch, the 
smuggler. Besides that, the saccharine merchants suggested various other 
measure,s, to ,Government in their representations with a view to arrest th<:: 
smuggling of saccharine. There was a deputation of saccharine merchants 
which waited upon my friend the Honourable Mr. Chadwick in Bomba,Y. 
They suggested cerlaill lines on which the Government should proceed with 
the view that, the evasion of duty should not be possible, and 
with that view they suggested certain measures to' Government. 
,I do not know how far these measures were practioal, but people 
",ho ought tQ know say that it is a wrong policy which the Government art> 

s ~  and that they ought tr; be ablE-to ·devise measures which will 
make it possible to -ident.ify saceharine which has paid duty and which is 
smuggled, and that if. Government had tried this alternative of arresting 
the smUggling activities, it wou,ld not be necessary to go back and ~ e 
tlie duty 'to Rs. 5. I do not say, Sir, ,that if these measures fail, in the 
last resort Government should not do th.is, but certainly it is a duty which 
they owe to the trade and also to their own revenues; Government revenues 
I aIll afraid will suffer by several lakhs of rupees a year. Besides the com-
petition with sugar ~ i  Government were anxious tQ prevent ~ l  be 
also set in force, and Government revenues from sugar will be affectea if 
they allow sacchar;ine to be imported at Rs. 5 per pound. So, firstly, in 
the interest of Government re"enues themselves, secondly, in order to pro-
tect the honest trader in' saccharine, and, thirdly 'and principally. in the 
interests of law and order, Government should tackllt the smuggler first. 

, They are fond of passing me'aSu!cs 'ostensibly for law or order as they did 
before lunch to-day (Laugl-,tm.) But they were anxious for law and order 
because that measure was intended against the political offender. If the Gov-
ernment Members Ill'8 J.>leased with it; they are welccime. They are entitled 
to congratulation on having itnposed more disabilities on the political worker, 

'but here is' another measure, here ;. if they were. rea.lly a i~ s to' protect; 
law and order, they ought to ha. ... e been' irl the: field during the last three 
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-years to protect law and to protect order and to protect the honest citizen 
.Hom the encroaches of the smuggler. But, Sir, I am not for that reason 
. opposing t ~ principle. I may suggest in the Select Committee that 
instead of Rs. 5, Rs. 19 may be the duty from 1926. What I want is to 
point out to Government that jt is possible still for them before it is too late 
to consider the situation in the light of the observations I am making that 
this is not the right way to proceed, because it will really ruin whatever 

. honest trade still remains, and on that ground I am reserving my attjtude 
on the question of what particular duty should be imposed on the import 
of saccharine, although I agree that some changes may be made, and to 
that extent also I endorse the principle underlying the Bill. Sir, with these 
observations I support this moti:>n . 

. Ill. W. S. J. Willson (Associated Chambers of Commerce: Nominated 
Non.Official): Sir, I wish to say very few words. I have always urged· that 
taxation Bills should be circulated. I merely rise now to say that I have 
'agreed to this Bill being referred to a Select Committee on the ground of 
its simplicity and that no very vital issues are involved. I merely make 
these remarks, Sir, so as not to give up my principle of the circulation of 
taxation Bills. 

*Diwan Bahadur ][. Ramachandra Rao (East Godavari and West; 
'Godavari cum Kistna: Non-Muhammadan Rural): Sir, I shall make one 

small observation and that is with reference to cement. Sir, 
S P.)(. sometime last year the Tariff Board made a very elaborate report 

in regard to the· protection of the cement industry, and I was one of thOSe 
who thought that the whole report should be brought under discussion in 
-this House. I tabled a Resolution, but through the exigencies of the 
ballot box I have not been successful in br,inging it under discussion in this 
House. I would suggest to the Honourable Member that every report of 
the Tariff Board and th-e action which the Government wish to take or 
resolve to take thereon should' be subjected to the criticism of this House; 
'and I think, Sir, that if the Honourable Member felt that he could not 
··give effect to any of the recommendations of the Tariff Board in regard to 
· cement, he should have tabled . a Resolution and brought up the ootion 
· of the Government for discussion in this House.. Thus although the Tariff 
Board has now investigated many of these i.ndustries, the House has practi-

· cally no voice in bringing these matters ,under discussion. M v Honourable 
· friend will perhaps say that it is open to m", to table a Resolutlon. He,;e in 
'connection with this matter I wish to make an inquiry as to whetber the 
'presenj; propoul will produce any considerable revenue from this sonrce. 
or whether it is ~ el  the a ti~ of eospecifioduty· in place of an 
a<l valorem duty. The wider poliCy which ,was ~ e e  by the 

'"Tariff Board in connection. with cement still remains without being 
disoussed' in this House. I venture'to suggest to the Honourable Member 

,that whatever may be the decisjon df the Government, it would bf' ~e t i l \
~  more consonant 'with the purpose. for which the Tariff Board 
'hL.'t1 been appointed to bring the deo'ision. of· Government under 
discussion in this House. That is, Sir, the only observation' I have 

· to make. TPere· are many ·of these observations which are very 
.interesting and instructive and which might lead to a slight change 
<>f polic.yin regard to the diseriminating prt>teeCrioa:· 'which was 'resolved 
~ ' some t.ime ago. Therefore, lair. I ventureto·think tliat I am asking 

. ~ee  not i e t~  by the·· Honoorablll . Me"mber. 
II 2 
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the Honourable Member really to give effect to the wishes of this House that 
in future every report, or rather the decision of the Government on such. 
report, should be brought up in the shape of a Resolution for discussion in. 
this House. If the act,ion of the Government is approved in the House, all 
the better for the Government. Ii not, I think the public ,interests would 
be served by an expression of the views of this House on the questions in-
volved. 

The Honourable Sir Charles Innes: Sir, I should just like to say a few 
words in reply to my Honourable friend, Mr. Jamnadas Mehta. He made 
a very interesting speech on cement, but I should like to suggest that he gave 
a very misleading account of the Tariff Board's recommendations. It is 
perfectly true that the Tariff Board did. make certain recommendations for 
the protection of the cement industry. But the House will remember 
that the definite finding of the Tariff Board was that what the cement 
industry was sufferfug from was not the competition of the imported material, 
but over-production; and it said in so many words that so long as over-
production went on, nothing that the Government could do would help the 
industry. 

1tIr • .Jamnadas JI. Jlehta: Still,they made proposals. 
The Honoorable Sir Charles Innes: True. It went on to say that it be-

lieved that these conditions were purely temporary, and it suggested· that 
those condif\ions must change, either under the operation of economic forces, 
that is to say by some of the existing cement companies going into liquida-
tion or by concerted action among the cement manufacturers, that is to say 
by the cement manufacturers of India. fonning some kind of combine; and 
it suggested that we should pass a Bill authorising the Government to give 
bounties. but that that Bill should not be brought into force until this change 
of conditions did take place; that is to say we were- to pass conditional legisla-
tion, and we were practically to invite the -cement manufacturers to form 
themselves into a combine. Sir, I have no very strong views about economic 
combines. They may be good, or they may be bad. But it seems to me 
that it is asking Government to do a lot when they suggest that we should 
definitely issue in so many words an invitation to the cement manufacturers· 
of India to form a combine. It seems to me that ~t is asking us to take 
a very great responsibility, and the case seemed to us to be so clear that 
we did not think it necessary to do more than issue our Resolution upon the· 
subject. That is the reason why we did not think it necessary to bring the 
matter before the House for discussion. I cannot give the definite pledge· 
that Diwan Bahadur Ramachandra Roo has asked for. For instance, would 
any Member of the House suggest that we should not have passed orders 
about magnesium chloride without discussing it with this House? It is a 
matter which has to be decided in each individual case, and the House ig 
aware that only a few days ago I gave notice of a Resolution about fabricated' 
steel. We are not making alll proposals about fabricated steel, but I have 
brought the case up e ~ you in order that the House may have an' 
opportunity of discussing it. 
. I do not propose to follow Mr. Jamnad8s Mehta into the question of 
saccharine. It ~s in India, as it has been in every country in the world, 
an extremely difBcult problem. It is, as I told .Mr. JamnaO.as Mehta, 
550 times as sweet as sugar. Therefore, unrestricted imports of saccharine. 
into the eountry do .constitute a serious menace to ~ sugar revenue .. 
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'Some countries. such as France. have gone to the length of prohibiting 
saccharine altogether. Other ~lllt ies have imposed prohibitive duties. 
Whatever action you may take you are always up against a difficult proJJlem. 
and we are up against a very difficult problem owing to the existence. of 
what I may call certain back-doors into India. That is a difficulty which 
my Honourable friend on my right is constantly examining. I do not know 
whether Mr. Jamnadas Mehta will go so far as to suggest that we should re-
impose theVirangam Line. 

Mr. J'amnadas •.• ehta: I am definitely opposed to it. 
The Honourable Sir Oharles Innes: Mr. J amnadas Mehta then said 

that we might have taken certain alternative action. I know whll.t sugges-
tions Mr. Jamnadas has in his mind. As he said. they have been put 
before us by means of a deputation. We have examined them most care-
fully and our definite conclusion is that the actual proposals made to us 
wotild cause so much worry and trouble to the people that really we should 
not be justified in going to that extreme. Therefore it is that we have 
made this proposal. I admit it is not a very satisfactory proposal. but it 
is the best that in the circumstances we could find. The whole matter 
will no doubt be discussed in the Select Committee. 

Mr. President: The question is : 
"That the Bill further to amend the Indian Tariff Act, 1894, be referred to • 

'Select Committee consisting of Diwan Bahadur T. Rangachariar. Mr. ·A. H. Lloyd. 
Haji S. A. K. Jeel&ni, Khan Bahacfur Maulvi Ghulam Bari, Mr. W. S. J. Willson, 
Mr. K. Rama Aiya.ngar. Maulvi Mohammad Yakub, Mr. C. Duraiswami Aiyangar, 
Mr. Jamnadas M. Mehta, U. Tok Kyi ana the Honourable Sir Charles Innes, wit.h 
instructions to. report within a fortnight; and that the number of members whose 
presence shall be necessary to constitute a meeting of the Committee shall be five." 

The motion was adopted. 

DEMANDS FOR EXCESS GRANTS. 
AnXINISTRAT10N OF JUSTICE. 

The Honourable Sir Basil BlackeU (Finance Member): Sir, I beg to 
;move: 

" That an excess grant of Rs. 654 be voted by the Assembly to regularise expendi. 
ture chargea.ble to Revenue actually incurred in excess of the voted grant in the year 
1923·24 in l'espect of • Administration of Justice .... 

As this is the first of a series of six exce.ss votes and the explanation of 
them all is rather general than particular, I hope, Sir, that you will permit 
me to travel a little outside the actual Rs. 654 that we are discussing and 

. deal with the general question of excess votes. An excess vote is in 
essence 0. thing which ought not to occur. It represents a failure to observe 
the li~its. set .by the Assembly in . ti ~ ·grants for expenditure QY the 

.e e~ tlve. It IS the duty of the e:tecutlve to keep within the amount 
g-."anted under each grant if it possibly can. If circuDlstances arise during 
the year which show that it is either i ~si le or would be entirely contrary 
to the e e~l interest to limit the expenditure of the year within the 
amount voteil under any particular head, it is the duty of the Government 
to come before the Assembly with a demand for 'a supplementary grant 
before the end of the year. An excess vote arises only when the eX'pendi-
;ture under any particu1ar grant is found at the end of t ~ year ~ have 
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e ee ~ the amount granted. and steps have not been taken before the-, 
end of the year to secure authority which will regularise that expenditure. 
Nothing is then left for the Government but to bring the matter before 
the Public Accounts Committee, explain the circumstances and then after 
the event ez poat facto to apply for an excess grant to regularise the '3X-
penditure. It is therefore clear that an excess grant ought to .arise only 
in very exceptional circumstances. The number of grants this year is 6· 
and they total Rs. 8,40.()()(). A year ago the number ·of excess grants was 
24 and they totalled Rs. 93t la.khs; the year before they were 26 and 
totalled 498 lakhs. The House will see that very considerable progress 
has beeJ;l registered in the course of these three years towards the ideal of" 
having no excess votes at all. For that progress the House and the-
Government Hore very greatly indebted to the labours of the Public Account.;;· 
Committee. . In order to understand the situation now 6efore us it really 

. is 'necessary £or members to study the report of the Public. Accounts Com-
mittee. I do not know how many have done so. At the same time ~ 
should like toeXlpress my own conviction that the work that is being done· 
by the Public Accounts Committee year ~  year is' one of the most im-
t:ortant pieces of work towards making our machinery of Governmeni: 
parliamentary in respect of expenditure and to establish a system of control 
of expenditure by a parliamentary body. The essence of parliamentarv 
control as understood in the United Kingdom is the control of Parliament 
of the amiual expenditure of the executive, and the Public Accounts Com-
mittee is one of the most important instruments fo!" securing the effective· 
ness of that control. I should like to express at the same time my own 
obligation to those members of thePubli(' Accounts Committee who have 
given very considerable time and labour to the. wou that has been doue 
year by ~ea . Last year in particuhr I tbink that the work done was of 
very great value. The. C ~ittee was able to take up what had been done 
in the two 'Previous years and push . a good many points to a conclusion 
which will be ~  valuable in our finULcial machinery in future. It is. 
if I may sav so. ::to v~  great opportunity for responsive co-operation and 
we have h;d that even fr6m. some unresponsive DOn-co-operators. The· 
individual explanation in each vote that is. before the House to-day will 
be found on a careful study both of the report and of the appendices of the 
Public Accounts Committee. I do not think that it is necessary for me 
to enter into detailed explanations of' each particular excess. Broadly' 
speaking each of these excesses ·is due to unfamiliarity of Government: 
servants with the new conditions that have been brought into existence 
by the grant tothls House of .the power of controlling voted expenditure. 
and every effort is being made to bring that state of things to 8n end, so 
that mista-kesleading to excess votes, that is, to failure to recognise thE:' 
need in good time to obtain a'Bupplementary estimate, will no longer occur. 
I may just add that the number of excess grants dealt witltat page 4 of 
the Public Accounts Committee's ~e t is 7. We have actually brought 
forward only 6. The reason for that is, that on further examination. it has 
been discovered that item No.5 on 'page 4 of the Public Accounts Committee 
report has been wrongly classified as voted. It is really ~v te  because 
it is expenditure under Devolution Rule 15. The omission of that item 
reduces, 8sIhave said,the total amount required to be v9te4 to. 
Rs. B.40,OOO:With that expiaDfl.tion.8if; I moye·my motion. 



DDlANDSJ'o;a UCBSS .~ . 1221 

JIr. A. BaDguwami Iyeupr (Tanjore cum Trichinopol,.: Non-Muham-
madan Rural): Sir, in rising to speak on the motion of the Honourablp. 
the Finance Member in respect of these excess grants, I do not desire to be 
taken as endorsing his observation that I have become a responsible c0-
operator or anything or.. the kind. I am merely rising to make a few 
observations' that I feel bound to make upon the poBltion of things so far 
as this House is concerned in J;egaJ'd to the control which my friend said 
this House possessed over the expenditure ·of this country. My friend 
rightly pointed out that the Public Accounts Committee of any Legislative 
Assembly should tend to make parliamentary· control of .the Government 
in every sense real. .Sir, I wish I could endorse that observation as I'egaros 
this House notwithstimding the fact that my Honourable friend did me 
the honour·to say that we did some kind of valuable or useful work in the 
Public Accounts· Committee. I desire, Sir, to take this occasion to point 
out that we are here in this country having merely most of the forms of 
parliamentary government; the shell is here without the substance. I 
desire, t e e ~ e  this House to understand what really the ~iti  is of 
the Public Accounts Committee in reference to the finances of the country. 
You will find, Sir, that in the course of the Public Accounts Committee's 
Report for 1923-24, various questions connected witQ the contr<;ll of this' 
House over the expenditure and the revenues of this country have been· 
raised. You will find, if you examine it closely, that at every step ·we . 
come into conflict with the fixed and immutable position intp wp.ich we 
have been cast. Sir, so far as this House is .concerned,· it has. nc controi· 
over the bulk of. the expenditUre incurred by the Government. of this 
country. The expenditure of this country is divided into voted and nOD-' 
voted l,Ieads. aDd in respect of the nOD-voted heads we in the Assembly have 
no control. . I felt, Sir, when. this House was statlitorily deprived of this 
power and when these rules were framed andwheJ;l' the Public Accounts 
Committee was given some power of scrutiny over the audit report.s that· 
are submitted of· the· amounts actually expended by the Government, that· 
at least then this House and its representatives on the Public AccounM' 
Committee would possess the power to scrutinise the expenditure,· both -
voted and non-voted, with a view to enable the Government, as well· as' 
this House, to correct any extravagance and any mismanagement of the-
finances of this country under all heads. There, again, Sir, 1 was up· 
against the position that Was taken by the FinaQCe Department and by the 
Audit Department. I found. on the one ·hand. that serious doubts were 
ex>pressed as to whether the Public Accounts Committee could go into the 
question of the revenues of this country, or whether it could deal onlv with 
that .'part of the e:Kl)enditure of the country which Was voted. I fourid that 
doubts were raised as to whether the army expenditure shoulel come under 
the scrut,iny of the Public Accounts Committee, or whether it sliouM be dealiT 
with by a departmental Committee, whose report by the Finance Melllher'", 
grace ~  wer& able to -obtain for perusal. I found, again, Sir, that in regard 
to the questions of reappropriation from· one grant to another, we had 
~i i tieR. . We found that the Denartment concerned alwavs tholl,!!'ht thatl 
80 long- 8S they have. powers of reappropriation they could do anything 
with the J?l"Rnts l'llltCed undf'r those heads, Rnd that their dutv to obtain 
the vote of this House or the sanetion of the proper authoritv was morE:" 
or less a matter of fonD. We have made comments on these 'parts of the 
audit and appropriation reports. We hRve also made comments on th"t 
sev.eral cases of mi.smanagement, embe:r.zlement. a ~. and the like. 
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Throughout the prooeedingH of that CommJttee, notwithstanding the fact 
that I tried to keep in fair!, close touch with the whole of the proceeding,; 
of the Committee and notwithstanding the fact thtt.t I tried to obtain as 
much information as I could upon ali 11latters ~  voted and non-voted 
heads alike, which I could manage to get hold of -and I must acknowledge 
my obligation to the :l!'inance Member on that behalf-notwithstanding all 
this, I still found that we were far, far away indeed from obtaining that 
grip over the expenditure of the country which, if this' Public Accounts 
·Committee is to be of any real good, we ought to possess. _ ' 

Therefore, Sir, the .excess grants that we are now asked to sanction 
Me after all a small matter. You will find from the observations. that 
we have made that the excesses of erroneous expenditure, the excess of 
expenditure against rules and without sanction, are far greater in the case 
of non-voted expenditure than in the case of voted expenditure. Sir, 
this is proof positive to show that where the spending authorities and the 
departments of Government know that they have to come to this House 
for a supplementary grant, and that where there was a case Of excess 
this Public Accounts Committee would scrutinise them and would make 
the authorities that are concerned ·responsible for mismanagement of 
fina.nces, they have been more careful with such cases than they have 
been with non-voted heads. If there was one argument that was needed 
to show that this House should possess control over those items of ex-
penditure for those spending departments which it does not now possess, 
I say it has been furnished by the reports of the Public Accounts Com-
mittee. Sir, 80 far as I can see, the Government have until now not 
taken the work which has been done by the Public Aooounts Committee 
very seriously and this, I say, without any disparagement to the efforts 
-of the Honourable the Finance Member. The Public Accounts Com-
mittee's work results only in an application for a few excess grants. and 
it is generally believed that these excess grants are only 6Z poat facto 
validation of the expenditure that has already been incurred, and nothing 
need be said about it. But, I know, Sir, that in England the work of the 
Public Accounts Committee is treated much more seriously. I think it is 
true that every .member of the House of Commons does not take much inter-
est in figures and statistics, but many members do. I dso know that so fBI' 
as the principle of control is concerned, the House always devotes a 
number of days to the discussion by members interested of the Public 
Accounts Committee Report; and the reports of the Controller and Audi-
tor General. Sir, the fact that these reports come before the House and 
the fact that these people are ready to read, digest and study and offer 
observations on these reports in the House of Commons and discuss them 
in public, act as the greatest deterrent in England to prevent exceSR. 
Sir, there is another thing I would like to say as regards the position in 
England. There, Sir, these applications for excess grants are generally 
made very soon after the accounts disclose them. Now, in this country 
80 far as I can recollect, these applications for excess. grants come to us 
long after the accounts for the year have been closed and indeed after 
the Committee reportin£t them has ceased to exist. It has always been 
found in England that the moment they find these excesses-and the con-
tinuous process of controlling expenditure is of such a character--that 
applications for excess grants are generally made to the House. 

That, Sir, is t3. thing which I think the Finance Departments as well as 
()ther departments concerned, should bear in mind in dealing with the 



DEKANDS I'OB. EXaBSS GRANTS. 

applications for excess. Then, Sir, ~ e position ~ this country .issuch, ·this 
·-division into voted and non-voted IS so confUSlng, 80 perplexmg,. that we 
find ·and the Departments find that they have plenty of IIlQney to spend 
on non-voted objects in the same office whieh they cannot use for voted. 
So far as spending money from the voted section for the non-voted is con-

. eerned, no sanction of this Assembly is required, but 80 far as the utili-
sation of any money from the ~e  to· the voted section is 'concerned, 
then they have to go to this House under the rules. Similarly, we find 
that a lot of unnecessary demands are always made for supplementary 
grants. Whenever the departments think that they would have more 
money, they feel it is always safer to put down supplementary demands 
for a few lakhs and then t,hey come to this House and obtain the grants. 
There is no control over this estimated expenditure then and you find at 
the end of tbe year that this supplementary demand was put forward un-
necessarily before the House and that the grant was not spent. That 
show!! an amount of laxity not merely in estimating but also laxity in 
spending. laxity in administration which clearly shows that the control 
by this H011'1f' in every department of the Government of India is abso-
lutely essential. . 

Then as regards the question of revenues. It has been said very often 
that this Assembly has orily to do with expenditure and not with revenues. 
That is a most one-sided view oi th3 functions of this House. The func-
tions of this House are to deal as much with revenue as with expendi-
ture, inasmuch a·s such a large part of this expenditure conduces to the 
production of revenue. For instance, in the railways or in any of the 
great departments which yield revenue and also render· service to the 
country, in all those cases we have to deal ",rith expenditure from the 
noint of view of its productivity, therefore you cannot deal with the ques-

-tion of expenditure without also dealing with the question of revenue, 
a.nd yet doubts have been raised as to whether this Assembly or the Public 
Accounts Committee have any power to do so. 

So far as I can see, the dutv of the Public Accounts Committee is 
"to deal with the audit and appropriation accounts of the Governor General 
and such other matters as the Finance Department may refer to the Com-
mittee". A proper consideration of these accounts must be made by the 
Puhlic Accounts Committee if thev are to make recommendations to this 

. House upon all those matters tha't arise out of those accolmts. There-
fore. I am all the more disappointed that the Government have not been 
anxious, have not been active enouA-h, in taking the opinion of the Legis-
lative Department on one or two important matters ·raised bv t ~ Com-
mittee upon which I expected they would. We have been told that the 
Legislative Department are still dealing with these two questions and 
1\1"", with other supplementarv matters. I do not want to trouble the 
House with detaHs of them all. 

There was one other matter also dealt with in the Public Accounts. 
'Committee on which I wish Government had shown more alacrit:v, that 

• was in reg-ard to the special report to make the accounts of the Govern-
ment of India more or less on the same plan as those presented to Par-
Jinment in order to enahle thil.'l House to have a clear idea of the state 
of the accounts and to offer more valuable criticism. There were manv valu-
able sug£!'estions made in that ~ t and this House is not vet in pos-
session of the final decisions of the Government of India. I do' hope that, 
since Government have delayed it, it will be possible for this House 
to discuss it during the course of the budget debate. 
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Then in regard to the· form of the accounts of the several d.epartments. 
of the State, the Government have not taken as much care as they onght· 
to have done in dealing with the military accounts. I know the difficulties 
of dealing with the military budget. I know also that by the pressure·. 
eXercised by the Finance Department, the military budget is in much 
more manageable proportions than was the case some years ago. Still, 
the mHitary budget shows signs of much erlravagance, examples of fraud. 
and mismanagement which are very glaring, and although the· speci.aL.com-
Iilittee which sat to consider the Military Appropriation Reports, under the 
presidency of the Finance Member, have made comments which have been' 
reproduced in the Public Accounts Committee's· Report, I am sorry stilI· 
to say that the Military Department has not shown any anxiety to place·. 
these accounts before the House So as to make the House capable of· 
understanding the manner in which our money is spent in a' department 
of public expenditure which swallows between forty to fifty per cent. of 
the total revenue of this country. 

This morning we had a message from His Excellency the Viceroy to--: 
the effect that the Budget under the Military, Political and 'Foreign 
departments are by order placed for discussion before this House. 1 wish 
to know how we can usefully discuss these military provisions unless we. 
have an intelligent presentation of these military accounts before us. 
There have beetl various kinds of committees dealing with military ques-
tions and there has recently been sitting a Committee to go into the pre-
sent methods of the costing system of accounts that are now observed in 
some of the military departments. 1 find that the general tendency of 
the military departriWnt is always to' evade methods by which it will be. 
shown that the administration has been extravagant. t find that in Eng-
land the step of discontinuing this system has been taken in some sections. 
of toe Army Departments and there have been great debates in Parlia-
ment over it. 1 find our late Secretary of State, Lord Olivier, made very 
strong and very vehement protests against the attempt to abolish the 
costing system in military accounts, and. yet that our Government here has. 
appointed a committee to consider the queation of similar action here. 
So far as 1 have been able to understand, 1 find that there is still very 
great reluctance on the part of the military authorities to present accounts 
in a form which win enable us to offer criticism and enforce eCOnomy in 
militarv administration. 1 think these are matters in which 1 am sure. 
H we had power to deal with them in the way. we ought to, we should 
be able to enforce our will upon the military authorities. Therefore, 
althou!!"h my friend, the Finance Member, might say tha.t he had a great 
deal of responsible co-operation, 1 may tell him that my cQ-operation 
extends to finding out by what steps we can increase the· powers of t.he 
representatives of the people and exercise greater 'supervision in financial 
matters. With these views, 1 commend my observations to the House. 
Diwa.n BAhadur 11. 1l.am.achandra RIO (East Godavari and West. 

Godavari cum Kistna: Non-Muhammadan Rural): Sir,.1 should like ;'1) 
make one or two observations on the Report as a whole. In the first place, 
the Honourable the Finance Member made a sllglrestion as to whether .allV 
MemberR of the House read the report of the Public Accounts Committee. 
I have, I may assure him, read it carefully. The report is not very exhilarat-
ing readinl!' to anybody. It is a narration of the many CompHcated ~es

tions "relating to our finances and the way in which departments have 
managed them, .and how they have expended the i'U'Ilds entrusted to them. 
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and the difficultIes which have cropped up in the financial administrati-m, 
of these departments. It is true that a report such as this does not gen-
erally appeal to many Members' of this House, but, as pointed out by Mr; 
Rm:g&swami Iyengar, the constitutional machins-y set up for this' purpo3e 
is . the. Public A t~ C it~e which is e t s~ with ~e duty or 
gomg' Into these questIons once m a year thoroughly WIth a VIew to pla:le' 
the results of their investigations, before this .House. Therefore, Sir, most 
Honourable Members in this House will have, I am confident, a feeling of 
appreciation for the labours ol this Committee and for the results that have 
80 far been achieved. But I. think we shall have to go a little further . 
.AIid that is that the 'rules for the constitution of this Committee should be 
s6 altered as to secure the valuable exuerience of the members of this 
CO!D-mittee not. only for the year for which they are appointed, but for a 
longer period. I have stated in this House more than once that the experience', 
gained of the technique of these departments and in the working of the finan-
cial ('odes of the spending departments, is a valuable experience 
for the members of the Public Accounts Committee, but the election 
of this Committee once a year do.es not ensure the continuance of 
these services. 'It is to avoid this that I suggest that the Committee should 
be elected once in two years and that one-half of the Committee should 
vacate their seats at the·' end of the first vear and offer themselves for re-
dection. We have such a system in the municipalities. For ~a le  
the Madras Corporation is elected for three years, one-third of the councillors 
going out of office eve:ry year and comin" back by election again. Such a 
system I consider would ensure to tbePublic Accounts Committee, at le9,st, 
half 'the number of members wbo have gained experience, and we shall 
secure in this wav' a continuity of work in this Committee. As I bave sRid 
I have made this suggestion more than once and I, a~ai  put. this matw-
before the [House and the Honour,able the Finance Member for consideration. 

I should like to bring to the notice of the House another matter. The 
Honourable the Finance Member made some referenee to parliamentary 
procedure in regard to the Public Accounts Committee. The procedure in 
Parliament is t.hat the report, as a whole, is brought up for consideration 
b,eiore the House. It should be open too us to offer observations on ,eve'Y 
part of t.hi!'l report to indicate administrative improvements, to su!!'gest 
ways nnd nieavs for tightening control over our ,spending departments. 1 
think the proper procedure, which my HonouraQle friend might consider, is 
that the report as a whole should be brought up before the House for eonsi-
deration and that he should move a Resolution that the report should ~'e  
adopted, If such a procedure is introduced, it seems to me that it would 
be open to every Honourable Member in thi,$ House to scrutinise this re-
port. to cr,iticise every part of it, not bnly with reference to the excess for 
which sanction is now sougbt, but also with reference to the various criti-
cisms offered in the report by the Public Accounts Committee. I under-
stand that such a proeedure prevails elsewhere, and if my· Honourable. 
friend is interested in developing parliamentary procedure he cannot .la-
better thllnhring the procedure in this House into conformity with the 
procedure in the tHouse of "Commons. (An HonottrableMembe1': "It :8-
so. ") Mv Honourable friend- savs it is so; I say it is not so. The actual 
motion ~ e the House is that Rs. 654 be granted. I wish that t e~ 
matter.should be brought up in this House. in conformity with the practice. 
that prevails elsewhere. It may be that we are now discussing the whole 
of thifl report and I am glad that I have the opportunity of saying what r' 
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wish to say not necessarily on the sum of Rs. 654 with reference to which 
my Honourable friend has moved his motion, but on some of the points 
th,at h,:,ve formed the s e ~ of consideration in this report. My Honour-
ablE: friend, Mr. RangaswamI Iyengar has already referred to the difficulties 
in dealing with the question of expenditure, difficulties which arise from the 
Devolution Rules and the difficulties which are due to the present limited 

. control that we have over the finances of this coUntry. The whole of the 
military expenditure in the spending Departments of the Military is out-
bide the scope of the work of the Public Accounts Committee. a~ e s 
that nearly half of our own expenditure cannot be brought under the 
scrutiny of the Public Accounts Committee. Then, Sir, tilere is this inter-
minable tangle between the voted and non-voted items. Honourable Mem-
bers will notice that it has been stated in this report that there has 
been an increase in the non-voted items. As regards th.is mattar 
the present position seems to be that the House has no control atev~  
. either on the Departments concerned or on the action of the Governor 
Generai who ultimately has. the power of declaring any item as ~v ta le. 
Honourable Members will find -the following statement on page 8: 

"The excess .in the non-voted grants for Railways was mainly due to the fact 
that the rate of mterest chargeable could not be calculated till after the close of the 
year. At the time of the preparation of the budget estimates the rate of interest 

. calculated for the previous year had to be taken into acoount and the actual rate that 
• would be taken in the acconnts could not be foreseen. . . . " 

imy item which the Governor General declares as non-voted can be added 
to our expenditure without a word in this House. This House has tlO 

. control, the Public Accounts Committee cannot go into tae desirability or 
necessity of adding to our non-voted expenditure. Of course, we had tha 
other day an instance where the Director of Public Information who was 
& voted officer till recently, has by the action of the Government been 
placed outside the control of this House. Sir, this is our difficulty, namely, 
that it is open now to any spending Department to move the Governor 
General to declare any item as non-voted and this House automatically 
.loses control.' These are the two essential circumstances w.hich militate 
.against the usefulness of this Committee. 

There are other matters in this report to which I wish to refer briefly. One 
. of them is the question Qf reappropriations within a grant. This is anothar 
matter about which I have spoken in previous years more than once :n 
. this House. The present position seems to be this:- If, for example, Rs. 55 
crores is granted by this House for Railways, it is open to the Honourable 
Mr 81m to reappropriate within that grant the expenditure items as he 
likes. He can transfer funds from one sub-head to another and we do not 

.hear of the transfer again in this House. The question for consideration 
is! whether the spending Departments should have this power of reappro-

'priation at their pleasllre without the sanction either of the Standing 
Finance Committee or of this House. (Some Honourablo Members: "No, 
no. ") I do not know what the Honourable Members mean. I ~ave been 
in the Standing Finance Committee for two years !Lnd I have ~t seen any 
proposal!1 for reappropriation,-it may be that my Honourable friends of t~e 
present Standing Finance Committee are seeing ~ e of these reappropn8-
-tions than I did before. But so far as I know, It seems to me that t ~ 
is not I'>nough of control even with reference to the transfers from ona 
_sub-head to another. 
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JIr. A.. B.a.nguwami Iyengar: I may say that there is a pOBl-momm 
examination by the Public Accounts Committee. 
Diwan Bahadur •• Ramach&Ddra :aao: I am talking of the powers now 

possessed by the spending departments of reappropriation within a grant 
of any amount they think proper, any amount they like. They may be 
subject to the control of the Finance Department. If the Honourable the 
Finance Member exercises any control, it is a departmental control. But 
we are speaking of parliamentary control, and I submit that at present the 
reappropriations from one grant to another do not come,-subject to any 
correction that my Honourable friend may make--either before the Stand-
ing Finance Committee for their sanctior, or before any other Committee of 
this House. I am talking of reapprorriations within a particular grant. 
That is what I feel and therefore, I sav that mv Honourable friend, Mr. 
Sim, cali say: "I have got Rs. 55 crores for the Railways-I do not say 
that is the amount " 
JIr. G.  G. Sim (Financial Commissioner, Railways): There are 15 grants. 
Diwan Bahadur •. Ramachandra Rao: One of these grants may be 

Rs. 11 crores and ~I . Sim will·say: .. I have got Rs. 11 ~ es under this 
head and I wjU spend it as I like ". Is that right or is that n9t right? 
JIr. A.. Rangasw8mi Iyengar: In answer to a question put by me to 

Mr. Sim he said that transfers of crores from one head to another were 
effected by reappropriations. 
Mr. G.  G. Sim: I think the nonourable Member is referring to the fact 

that we reappropriate between one Railway Administration and another 
within the same' grant. 
Diwan Babadur •• Ram&Chandra Rao: That is exactly what I am 

saying. My statement stands good. Within a grant Mr. Sim can do 
what he likes. He may submit his proposals to the Finance Department 
and my Honourable friend may say what he likes about it. But!lO far 
as this House is concerned, there are two Committees, the Standing 
Finance Committee and the Public Accounts Committee neither of whom 
hears anything about reappropriations. . 
The HonoUrable Sir Basil Blackett: If it is new expenditure it does, 

Mme before the Standing Finance Committee. 
Dlwan Bahadur •• Ramach&Ddra Rao: I am tslking of reappropriatiOD..' 

The lloDourable Sir Basll Blackett: If it is new expenditure. 
Diwan Bahadur •• Ramachandra Rao: I was on the Standing Finance 

Committee and I never heard anything about this reappropriation. 
Mr. R. X. ShaDmukluLln Ohetty (Salem and Coimbat9r6 cum North 

Arnot: Non-Muhammadan Rural): All new items of expenditure which are, 
met by reappropriation are brought before the Standing Finance Committee. 
Dtwan Bahadur •• Ramachandra Rao: I am referring to paragraph 28 

in which the following statement will be found: 
II ~e question of the power.s of e a ~' iati~  !A> be exerci!'8d by the Govern-

mE'nt of India and the subordmate authorities wlthm a grant IS closely connected· 
with t.he question of the control of expenditure. We have noticed that in certain cases 
these powers are utilised mer.ely ~ conceal ~e~e tive budgetting. .  • .• In the new 
fonn Appropriation ACCQunt.s m whICh all varIatIOns of thl'l aetnal expend.ture from the 
original grant under a certain number of prescribed Bub·heads will be specifically broul!"ht 
to not.ice it will be easy to discover whether the action taken by the responsible 
authoritie's for regularising t.hese excesses by ~a iati ilI. from other sub-heads 
within t.he grant confonns to the rules .prescnbed hr ,the Fmanc;e Department and' 
whether there is any necessit.y for mggestmg rmy chang!! ·in the rules:" 
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JIr. A. Rangaswami Iyengar: The Honourable Member is really 00Il-
'fusing ~ e question of excesses. Where certain expenditure is put on the 
Budget under one sub-head of a grant, where there is an excess under one 
head, it is made up by saving under another head. So far as that is con-
. .cerned, it does not go before the Standing Finance Committee. 

Diwan Bahadur •. Ramachandra Rao: With great respect, I am not 
at all confusing the matter. My friend is trying to confuse me. I will 

'not be confused in this matter. I ask t.he Honourable Member to explain 
the position, whether it is not so, whether the powers of reappropriation 
within a grant are absolute and only subject to the scrutiny of the, Finance 
Department? That is what I understand to be the position. Some Hon-
ourable Members on this side say that it is so. Therefore, Sir, I submit that 
some change in regard to this matter is called for. 

There are one or two other matters to which I should like to refer. One 
is the allotment from the reserve, u.ilder, the head "Miscellaneous 'J. 
The present method is a fruitful source o{ what I may say wasteful expendi: 
ture. The Finance Department puts up a big figure under this head and 
:during the course of the year every Department can come up to the Finance 
Member and ask for funds to supplement their own budget allotments, 
and the Finance Department proceeds to distribute this figure. With a 
-view to suggest a change of practice the Honourable Member has suggested 
,.a- change of procedure. He advocates something like the fund which they 
have in England, and which is called the Civil Contingencies Fund. I 
.think that is a matter which has to be thoroughly gone into. I do not deny 

, that there are circumstances Imder which the Finance Department should 
have a certain amount for unforeseen charges for meeting expenditure not 
'provided for in the Budget, but as to how much it should be and under 

, what circumstances appropriations from that head should be given to other 
departments, is a matter which requires very serious consideration. 

I do not wish to take up any more time. I am glad to notice that the 
. ,Honourable Member who presided over this Committee and other Honour-
,:able Members have made some suggestions as to the disciplinary action 
that should be taken against those who were responsible for' frauds and 
embezzlements. I trust that a stricter control will be enforced and that 
'~  finances will be improved 'by the' action so taken. ' I think on the 
whole I cannot sa t~at there is anything seriously wrong with t ~s Report; 

,lthere are questions of principle and questions' of policy raised in this report 
which deserve the serious consideration of the Finance Department. I 

.. hope we shall watch with interest the action taken by the Government 
on the various points referred to in the Report. 

lIIr. K. ~a Aiyangar (Madura and Ramnad cum Tinnevelly: Non-
Muhammadan Rural): I wish to touch only on one or two points in COD.-
,nection with this Report because they are connected with what I think 
is vital in the interests of the country. I refer to paragraph 4, page 26, of 
this Report. We find there is actually a difference in budgeting of about. 
~ es under revenue expenditure and of about 18t Cl'Ores, under capital 

,expenditure and more than 2 crores uqder loans and advances. The matter 
,has been considered by the Public Accounts Committee and my object in 
'referring to it is that the Public Accounts' C ~ittee have not reall:v 
devoted the time that is required to consider the question fully. I will 

. draw the attention of the B:0use to the table given on page 9 of the Report. 
It will be round that' there have been balances in, the. amount ~~  b'y 
,the Assembly I!.tfirst; Yet exoees·amounts have been taken, though there 
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was a balance which could not be spent during the remaining portion of 
"the yesl". In fact what we find is about 40 lakhs of rupees had been taken 
· 'by various departments by revised estimates when actually they could 
· not spend the money already allotted. That is a point which deserves to 

be carefully considered. The actual time that is now taken by the Public 
Accounts Commit.tee to go into this question is absolutely insufficient. 

'This taking of excess money means that no department has before its view 
'the progress of expenditure in the department in the course of the year. 
"Two years back I was in the Public Accounts Committee. Then I knew 

: that the actual revised estimate was practically prepared by the Finance 
Department on guesses and that is referred to in this Report. They a~e 

, gone back upon that now they Sf'y. Each department is asked to advise 
how much !pore money is needed. From this table on page 9 it is ~lea  

'that these department.s hI'lve 110 idea of their expenditUre in their depart-
ments ,and therefore they come to this Assembly and waste its time and 
t,heir time by putting forward claims for various amounts c.n.d we find later 
that they have got money which they could not spend. My point in 
bringing this matter forward is that the Public Accounts Committee here-

" after. ought to insist on each department framing the Budget properly and 
, accurately with sufficient materials before it about the progress of expendi-
ture in the course of the yeaI". Some steps have been taken in that direc-
tion but that will not do. It should be possible for the departments, for 
·example, when they give the revised estimates, to b1!dget so very accurately 
that only one or two months later actuals alone should cause anv doubt. 
That wiii mean that each department should keep itself in commmucation 

, with the various parts of the country and see that expenditure incurred up to 
·that date, is placed before it. As I said, the other day, military expenditure 
in 1923-24 was expected to be 56 crores at the end of February, but on the 

,.1st April, it came down to 521, about St crores less than it was, at the time. 
That is, on the 28th February they did not know that 3l crores of expendi-
ture, .was to be reduced and that. had been reduced in the' course of 11 
months in that year. The real reason for the whole position is that in-
formation'is not taken and t.here is no aggregation of I'xpenditure as it 

. goes on to enable them to say at any moment what the expenditure has 
-hitherto been, sav, for nine orten months. I know that certain statis-
tic.s are published in the Gazette of India; for instance in the January 

"Gazette· information is given of the expenditure up to the end of Sep-
tember. That is practically of no use to us Members of the Assembly. 
But the departments themselves ought not ttl be in that 'position .. , TQey 

·aught to be able to say what the expe:o.diture has been up to the end -of 
the 'previous month. That would e:o.able the Government to budget 

"properly for the next year. and every department could instruct the 
'Fina.nce Department properly. I have no doubt, Sir, that some steps 
'srebeing taken in that direction. I would only submit that t,he steps 
'taken 'so far' are absolutely effectiVe, It has been pointed out in the 
· aonl'l'ie' of- the report that out of t,he Sl c.rores Jess expenditure under fhe 
·r.venu.e head, two crores was t i ~e  by the railways; that is, the 
'nil-wav!! budgetted for two crot.es excess expenditure. I have no doubt 
<that that continues even t ~ a  'and will continue in the coming Budget 
'8'180.' I want tq draw thA attention of the Honourable the Finance Mein-
'ber and' the Honourable the Finantlial Commissioner for. Railwavs to 
this and hope that they wilJ not \l ~t for crores over and above . what 
may be' necessary. Extraordinarv drcumstlLDces may exist. In t.he case 
'picapito.l expenditure although lSi crores have not been spent. thllt . ~ 
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quite understandable, because with various new constructions in progress-
and new schemes proposed the expenditure actually incurred may not be 
as much as was expected. But so far as ordinary revenue expenditure is. 
concerned, ordinarilv there ought not to be much difference, and that 
matter ought to be" attended to carefully. In fact I find, Sir, that the 
number of days this has been considered by the Committee cannot be 
sufficient at all. I felt when I was in t.he Public Accounts Committee 
that everything was rushed through and we had to consider a series of 
items while we had little or no time t.o actually understand the whole 
question. I find here that the Honourable Mr." Sim was examined by 
the Committee in connection with various economies in expenditure 
effected by the Great Indian Peninsula Railway to t.he exteut of 1 crore 
in their expenditure. The Auditor General took the matter up and want-
ed to know if similar steps taken on other ra.ilways would secure further 
economies, and Mr. Sim replied that they were not likely to yield similar' 
results. Upou what he made that statement I am unable to understand. 
Now though this reduction was effected on the Great Indian Peninsula. 
Railway in 1924-25 the Madras and Southern Mahratta Railway took up the 
question of coal consumption and at a cost for establishment of lts. 20,000' 
they were able to effect a reduction of four lakhs by a reduction in the 
consumption of coal only. And .I;JO I would point ou"t to the Honourable 
Mr. Sim that on almost every line there are directions in which expen-
diture could be considerably curtailed if attention is paid to some items. 
But what I am concerned with is that the Publie Accounts Committee· 
did not proceed any further with that matter. They should not have 
left it there. They should have gone further and inquired why in some· 
railways various heads of expenditure were extravagant and could be cur-
tailed. It is wrong for even the Honourable Mr. Sim to say that one 
railway, which has not so far as I know taken up the question of coal' 
c,?nsumption, and has been able to . . . . . 

'.l'he Honourable Sir Basil Blacke\t (Finance Member): I should like 
40 to ask your ruling, Sir, whether this is . entirely in order. We 

P.x. are getting rather far away on to the question of coal consump-
tion on railways which does not seem to me to arise even out of the Re-
port of the Public Accounts Committee. 

Kr. President: The Honourable Member is turning this into a. budget. 
debate. 

Kr. E. RaIna .Aiyangar! Sir, I am afraid I have not been understood. 
However, it will be enough for me to say that the Public Accounts Com-
mittpe should if necessary be divided by the Honourable the Finance 
Member into sub-committees to go into each department, with more time· 
given so that the whole thing might be fully sifted. That is the object 
of all I have been saying. I say that this business of rushing' atl the· 
~. . through i.n a. week. or ten days ~t . witnesses ~ i  and J!'iving' 

eVIdence and dISPOSIng of the whole thmg m a report IS moat unsatisfao-
tory. That was not ~ think what was. meant when i~ was statutorily 
enacted that the PublIc Accounts CommIttee should go mto the eXJ)endi-
ture and ~ ts of the ~ evi s y.ear. That statutory body oUg'ht to-. 
have full time a~  opportumtyto (!'o mto every question and place before 
thili Rouse its Vlews so that the Rouse may adopt the sU!!,Q'estions mRde. 
therein and actually control the expenditure and Budget as far a8 possible. 

There is omy one thing more I want to say, and the matter haS been-· 
raised I find by my friend Mr. Rangaswami Iyengar. In the first year 'It-
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Report .of the Public Accounts Committee 1 was in the second Committee 
-1 fiad that much of the non-voted expenditure was also placed before 
the C it~et.\ and they had occasion to sift it and to see what suggestions 
could be made. But subsequently these non-voted items have been 
more and more shut out from the Committee and Mr. Rangaswami 
Iyengar raised the question. I submit, Sir, that it is impossible that 
this statutory body should only see the voted heads and not know any-
thing about the non-voted heads. It is that statutory body that must 
look into all the accounts and tell this Assembly how far the accounts ars 
being kept properly and without waste. That is a matter on which the 
Honourable the Finance Member should move on behalf of the Public 
Accounts Committee of which he is President. I submit these are various 
aspects aDd the question of the sub-committ.ees 1 have suggested ought 
to be carefully CODsidered. 

The BODOUlable Sir Basil Blackett: Sir, I think the' Houie probabiy 
now desires that this  debate should be brought to an end. It has been I 
think a very interesting one, certainly for the Finance Department, and 
it shows evidence that every Member who has spoken has very clearly 
both read and studied, and very carefully studied, the Report of the 
Committee. Regarding Mr. Hama Aiyangar, I do not think I need 
foHow him very far. He seems to me always to forget that neither this 
House nor he himself nor any Committee on which he sits is the sole 
executive authority in the country. If Mr. Rama Aiyangar is on  a Com-
mittee, he wishes to raise every possible question that may be raised in 
connection with the finance of the whole subject that it is dealing with. 
It never occurs to him that there are other people who are continually 
doing work on  a particular subject 'and following out the business of con-
trolling expenditure, and he makes suggestion after suggestIon in regard 
to the figures which at first one listens to with interest till fina:lly one 
really feels that one must do one's best to curtail the discussion by any 
of the means in one's power. I do not think however that he is justified, 
OJ;' Mr. Rangaswami Iyengar is justified, in saying that this Committee's 
powers have been curtailed. I have been I think Chairman of this Com-
mittee ever since it first came into being in 1923, and I have done Diy 
very best to secure that although, stit ti ~all  perhaps, voted expen-
diture is the only 'sort of expenditure in which this Committee is very 
directly concerned, it should have and has had the opportunity of scruti-
nising the non-voted expenditure, of examining my friend, Mr. Sim, on 
the non-voted expenditure, of examining the military expenditure; I agree 
that it has not been possible to allow it to go in the same detail into the 
non-votec:L expenditure as into the voted, but I have always done my best 
to err on the side of allowing it to extend the ilcope of its inquiries rather 
than restrict it, and I am sure those who have sat with me on the Com-
mittee will do me the justice to agree that this is so. (Hear, hear.) 
My Honourable friend Mr. Ramachandra Raa raised two points: the 

annuaL discussion of the Report in the House, and the question of the 
ti it~~  of the personnel of the Committee, with which I wish to deal. 

As regards the discussion of the Public Accounts Committee's Report·· in 
the House of ComIQons, he said that he was under the impression that 
it was a regular thing for the Report of the Committee to be discusaed in 
the House of Commons. My experience is that there are alwaY'" a cel'-
tron number of members of the Public Accounts Committee who 8M 
always trying to persuade the House of Commons to diaeUB6 tlr.e Bepcd 
of the· Publie Accounts Committee. 
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Once every 10 years they s ee~ perhaps in etti ~ a discussion, and 

I am afraid what generally happens IS that the· House IS counted out. It 
is not the fact I think that the regular practice is for t ~ Report to be 
discussed in the House of Commons. Nonetheless, speaking for myself, 
if time could be found and a real debate could be arranged in this House 
on the Report of the Public Accounts Committee year by year, I should 
be the first to welcome it and the first to do my best to make the debate 
a success. I do not know what the fonn would be. The House of Com-
mons fonn, as far as I remember, is, to move that the Report be taken 
into consideration, and at 11 o'clock without any voting the discussion 
comes to an end. It does enable those Members who take an interest to 
range over all the subjects connected with the Report, 8S I think we have 
done to-day. With regard to continuity, I agree entirely in the desira-
bility of continuity of the personnel of a committee of this sort. The 
question of continuity of the personnel of the Public Accounts Com-
mittee was discussed at the Conference of Finance Members in Delhi 
last November, and it was the general view of those present that con-
tinuity was most desirable. There was a feeling that it would 
be undesirable to appoint the whole Committee for three years, 
that is for the whole life of an Assemblv or Council, as that 
might not give the proper opportunity for Members who come 
to take an interest to get on to the Committee, but I think 
the suggestion made by my Honourable friend Mr. Ramachandra Roo is 
a very attractive one-that we should have members elected in the first 
year; we should have 4 Members elected for two years and after one year, 
of the 8 Members 4 should retire at the end of the first year by ballot 
but should be eligible for re-election. Some arrangement of that sort 
would I think be most desirable; and if it is the view of the House that 
steps should be taken to that end, the Government are quite willing to 
take steps to secure the required amendment in the Legislative. Rules in 
order to bring that arrangement into force at the beginning of the new 
Assembly next year. There is no point doing it at this moment, unfor-
tunately. . 

Perhaps I may say one word, Sir, about reappropriation within a vote 
On which Mr. Ramaehandra Roo also made some observations. That is 
one undoubtedly of the difficult questions that have arisen before the 
Public Accounts Committee. We have endeavoured to meet it by an 
improvement in the ~  of our Demands for Grants. In the Railways 
we have, instead of one grant ror revenue and one grant for capital, now 
I think fifteen-isn't it ?-for revenue alone and more than one for capital. 
A similar question arises in connection with the Post Office. Under 
General IAdministration we have now separated the controversies that 
arise around the Department of my Honourable friend on myieft, Sir 
Charles Innes, and those that arise around the Department of my Hon-
ourable friend on my right, Sir Bhupendra Nath Mitra,· each of tHem 
being put in as a se.parate vote. An addition to the number 
of votes does definitely diminish the power of reappropriation. 
I should like to make it clear that, though reappropriation with-
in the vote is within the constitutional power of the Governor 
General in Council, Mr. Chatty's interruption was perfectly cor-
rect. Every item of new expenditure wliich is not simply 8 continuation 
of existing expenditure, every item of new expenditure of the least iIX\port-
ance, and some perhaps which are not of importance, are brought 
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before the Standing Finance Committee. Reappropriation is not in prac-
tice resorted to without the matter having been considered by the Stand-
ing Finance Committee before such reappropriation is made, unless it is 
simply a continuance of expenditure of qn eptirely minor kind where 
there is no option but to exceed the estimate, the estimate having proved 
perhaps wrong. "'nere there is any new item, it comes before the Stand-
ing Finance Committee. Mr. Rangaswami Iyengar was I think a iittle 
less fair when he said that the Government of India in the Finance De-
partment do not take the Reports of the Public Accounts Committee as 
seriously as they might. The first appendix in this Report contains a 
Resolution of the Finance Department dealing with the Report of the 
year before. The second appendix contains a list of 29 recommenda-
tions showing exactly the action taken by the Government 
of India in respect of each of those recommendations. In 
nearly every case it reads. "instructions have been issued 
accordingly", or something of that kind. Everyone of the recommen-
dations is carefully considered, and a Resolution is eventually fra.riled and 
issued by lhe Government of India in regard to them. The same is true in 
regard to all the recommendations in the Report which we have had under 
discussion to-day. Only the Resolution has not yet been issued, and one 
of the reasons why the Resolution has not been issued is the difficulty 
which was referred to by my friend, Mr. Rangaswami Iyengar, in regard 
to the legal position on certain points. We have been referring again 
and again to the Legislative Department and discussing with them the exact 
position in these matters: and it is not because we have not pressed this 
matter upon the Legislative Department but because we are determined 
to press it to an issue that there has been a delay in issuing the Reso-
lution. 

Mr. A. BaDguwaml Iyengar: Thank you. 

'!'he Honoarabli Sir Bull Blackett: As regards the form of the appro-
priation account, I was under the impression that Mr. Rangaswomi Iyengar 
had already been infonneci of this fact. The. appropriation accounts for 
1924-25 now under preparation are being framed in the new fonn recom-
mended by the Public Accounts Committee. 

Mr. Pruldent: The question is: 
... That an excess grant of RH. 654 be voted by the Assembly to regnlarise the 

expenditure chargeAble to revenue incurred in excess of the voted grant for the 
yeAr 1923·24 in respect of the • Administration of Justice '." 

The motion was adopted. 

JAILS AND CONVIO'l' SETTLEMENTS. 

fte Honourable SIr BaaiI Blackett: Sir, I beg to move: 
.. That an excess grant of Rs .. 3,070 be voted by the Assembly to regnlarill4l expendi· 

ture ~ ~ le to Revenue actually incurred in excess of the voted grant in the YeAr 
~ kt J'ilspect of • Jails and Convict Settlements' ... 

The motion was adopted 

CIVIL VETERINARY SERVIOES . 

. fte. HOillourabie SJt Baall Blacke": Sir,!. I beg to move: 
. .. That lID exces. grant of RH. 3,319 be voted by the Assembly to regularill4l expendi. 
ture chargeable to Revenue actually incurred in excess of the voted grant in the year 
1923·94 in respect of • Civil Veterinary Services ' ... 

The motion was adopted. 
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EIIIGRATION-EXTERNAL. 

The Honourable Sir Basil Blackett: Sir,. I beg to move: 

~at an excess grant of Rs. 7,882 be voted by tbe Assembly tA> regularile 
expenditure cbargeable to Revenue actually incurred in excess of tbe voted grant in the 
year 1923-24 in respect of • Emigration-External' ... 

The motion was adopted. 

REFUNDS. 

The Honourable Sir Basil Blackett: Sir, I beg to move: 
.. That an excess grant of Rs. 3,81,059 be voted by the Assembly tA> regular_ 

expenditure chargeable to Revenue actually incurred in excess of the votec:. grant iD the 
year 1923-24 in respect of • Refunds '." 

The motion was adopted. 

INTEREST-FREE ADVANCES. 

'!'he Honourable Sir Basil Blackett: Sir, I beg to move: 
.. That an excess grant of Rs. 4,45,006 be voted by the ASlI6IIlbly tA> regulariM 

expenditure chargeable'to Revenue actually incurred in excess of the voted grant in tbe 
year 1923-24 in respect of • Interest-free Advances '." 

The motion was adopted. 

DEMANDS FOR SUPPLEMENTARY GRANTS. 

IRRIGATION, NAVIGATION, EMBANKMENTS AND DRAIliAGB WOBKS. 

The Honourable Sir Bhupendra lJat.b. Kiva (Member for Indus£ries and 
Labour): Sir, I beg to mOTe: 

" That a supplementary sum . not exceeding Rs. 1,40,000 be granted tA> ihe Governor 
General in Council tA> defray the charges that will come in course of payment during 
.the year e i ~ the 31st March, 1926, in respect of • Irrigatoion, Navigation, .Embuk-
ment and Dramage. Works-including expenaiture in England'." 

The details working up to Rs. 1,40,000 are given hi the Blue-book 
which is in the hands of all the Members of this House and I do not want 
to waste the time of the House by further dilating on these items. 

The motion waB adopted. 

INTEREST ON ORDINARY DEiJT AND REDUCTION OR AVOIDANCB OF DEBT. 

The Honourable Sir Basil Blackett (Finance Member): Sir, I beg to 
move: 

.. That a supplementary sum not exceeding B.s. ·l,()6,OOO be gr&llted tA> the ~  
General in Council tA> defray the charges that will come in course of payment durm, 
the year ending the 31st March, 1926, in respect of • Interest on OrdInary Debt aDd 
Reduction or A voidance of Debt'." 

~e motion was adopted. 
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IN'l'Blt.BST ON MISOELLANEOUS OBLIGATION'S. 

The Honourable Sir Bull Blackett: Sir, I beg to move: 
:' That a supplementary aum not e;a:ceeding RB. 1,54,000 be granted to the GOvernor 

General in Council to defray the charges that will come in course of payment during 
the year ending the 31st March, 1926, in respect of ' Interest on Miscellaneous Obligrr 
tions .... 

The motion was adopted. 

PAYMENTS TO PROVINCIAL GOVERNMENTS ON ACOOUNT OF ADHINI RA I ~ 
OF AGENCY SUBJECTS. 

Tha Honourable Sir Basil Blackett! Sir, I beg to move: 
.. That a supplementary sum not exceeding Rs. 1,92,000 be granted to the Governor 

General in Council to defray the charges that will come in course of payment during 
·the year _ding the 31st Karch, 1926, in respect of • Payments to Provincial Govern· 
ments· 011 aooount of Administration of Agency ~ e ts '." . 

Diwan Bahadur •. Ramachandra Bao(East Godavari and West 
Godavari C14m Xistna: Non-Muhammadan Rural): I should like to ask the 
Honourable Member whether other Local Governments are also re-
imbursed for the administration of central subjects as Bombay has been. 
I should like to know what the position is. I have not seen any items 
from other Local Governments with reference to the administration of 
oentral subjects. 

Tha Hono1l1'&ble Sir Bull Blacka"": The introduction of the Reforms 
and the separation of central from local finance left over a very large 
number of items, some important and some unimportant, of expenditure 
where liability was doubtful. Most of them were dealt with in the first 
few years, but from time to time since that date other matters have 
come" to light or new points have been raised and it has been decidro 
after careful study of each case that the a ~ is a Central charge or a 
Local Government charge as the case may be. In BOrne cases the Govern-
ments ('oncerned have been willing to accept an arrangement under which 
such charges will be taken over by the Central Government- or the Local 
Government from the beginning of the new financial year in which the charge 
has come to light. In others we have been more strongly pressed by the 
Local Governments and it has been a matter of bargaining to some 
extent in individual cases as to how far back we have gone. But brocuily 
lIpea.Jring, the attitude the Government of India has tried to take iCJ that 
it. is' the "big brother" and if a Provinoial Government proves that a 
charge is a central charge and that it has expended certain sums lI.nd 
claims that it should be reimbursed from the 1st April 1921, it cannot be 
refused 

Kr. DevaJd Pruad Sinha (Chota Nagpur Di~isi  Non-Muham-
madan)' Will that apply to other provinces? 

file, *onourabla Sir Baatl Blackatt: That applies to every provin!!e. 
The motion was adopted. 

PnuCE. 
The Honourable Sir Aloander Kudd1man (Home Member): Sir, I 

_ beg to move: 
.. That a supplemeptary s'lrn not excee'ding Its. 1.09.000 be granted to the Gov",rnor 

General in ConnciI t.o defray the charges that will come in ('ourse of payment- during 
tbe year eliding the 31st March, DlI6, in resp!'ct of 'Police'," . 
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1Ir. 1[. Ahmed (Rajshahi Division: Muhammadan Rural): Sir,. I 
wish to say 

1Ir. President: I gave the Honourable Member an opportunity to get 
up and move his amendment. He did not do so. 

1Ir. 1[. Ahmed: The practice is that the name of the Member giving 
notice of a motion is called out, Mr. so and so. As it was not SQ aone 
I am 

The motion was adopted. 

PORTS AND PILOTAGE. 

The Honourable Sir Charles Innes (Member for Commerce and Rail-
ways): Sir, I beg to move: 

.. That a supplementary sum not exceeding Rs. 1,35,000 be granted to the Goveraor 
General in Council to defray the charges that will come in course of payment· during 
the year ending the 31st March, 1926, in respect of • Ports and, Pilotage' ... 

The motion was adopted. 

SURVEY OF INDIA. 

1Ir. 1. W. Bhore (Secretary, Department of Education, Health and 
Lands): Sir, I beg to move: 

" That a supplementary sum not exceeding Rs. 4,89,000 be granted to the Goveroor 
General in Council to defray the charges that will come in course of payment during 
the year ending the 31st March, 1926, in respect of • Survey of India ' ... 

The motion was adopted. 

PUBLIC HEA.LTH. 

1Ir. 1. W. Bhore: Sir, I beg to move: 
" That a supplementary sum not exceeding Rs. 1,06,000 be granted to the Governor 

General in Council to defray the charges that will come in course of payment during 
the year ending the 31st March, 1926, in respect of • Public Health '." 

The motion was adopted. 

CIVIL VETERJNARY SERVICBS. 

Mr. I. W. Bhore: Sir, I beg to move: 
.. That a supplementary sum not exceeding Rs. 1,13,000 be granted to the Governor 

General in Council to defray the charges that will come oin course of payment, liuring 
the year ending the 31st. March, 1926, in respect of • Civil Veterinary Services .... 

The motion was adopted. 

AVIATION. 

The Honourable Sir BhupeDdra Bath Mitra: Sir, I beg to move: 
. " That a snpplementary sum not exceediBg RI. 1,00.000 be granted to the Governor 

General in Council to defray the charges that will come in course of paymen' during 
the year ending the 31st March, 1926, in respect of • Aviation'." 

DiwlD Ba.hadur •. :B.a.macbanclra Bao: May I ask the Honourabl61 
Moember, Sir, kindly to tell us what the ultimate' cost to India will be of 
the Imperial a.irship scheme? 

The Honourable Sir BhupeDdra Bath Jliflra: Sir, the position is funy 
explained at page 314 of the proceedings of the meeting of the Standing" 
Finallce Committee, Volume IV, No.4, a.nd I would refer the Honourable 
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Member to that particular document. I hope that it win Ulswer the 
question which he has asked. 

The motion was adopted. 

MISCELLANEOUS DEPARTMBWl'S. 

The Honourable Sir, Bhupendra l{a.th Kim (Member for Industries and 
Labour): Sir, I beg to move: 

.. That a supplementary sum not exceeding Rs. 98,000 be granted to the Governor 
(hiler.l in Council to defray the charges that vrill come in oouree of payment during 
the year ending the 31st March, 1926, in es ~t of 'Miscellaneous Departments '." 

JIr. Jamnadaa )[. )[ehta (Bombay Northern Division: Non-Muham-
madan Rural): Sir, I would like to ask the Honourable Sir Bhupendra 
Nath Mitra whether this sum includes the amount required 
for the construction of quarters at elve ~ e in Calcutta. referred to on 
page 441 of the Standing }j'inance Committee proceedings, dated the IHh 
February, 1926, Volume V, No. 10. If that is so, I have some obse!'V&· 
tions to make. 

,The Honourable Sir Bhupendra Bath )[itla: This item refers to the 
expenditure Qf. the Indian Stores Department. 

JIr. Ja.mDaclas K. )[ehta: I would like to know whether it comes 
under Aviation, Navigation or Embankment. I want to know under what 
head it comes 

The Honourable Sir Bhupendra .ath Kin: It certainly does not come 
under Miscellaneous Departments which include the Indian Stores Depart-
ment. 

Indianization of the Indian'StoTes Department. 
I 1Ir. B. DIS (Orissa Division: Non·Muhammadan): Sir, I rise to oppose 

the whole grant of the Indian Stores Department. The Indian Stores 
Department has taken no pains to lndianize that Department. It ha.s 
taken more and more Europeans. In spite of numbers of questions being 
asked in this Assembly on this SUbject, since the last Budget, when WI>, 
sanctioned 14 or 15 lakhs, Government have taken no steps to 
abide by the recommendations of the Indian Stores Purohase 
Committee. Only recently the Controller of Purchases at 
Karachi was appointed and Government took DO pains to find an Indian 
for the vacancy. And in the recruitment list we find that the percentagl" 
of Indians is about 40 to 50 per cent. Sir, in a department which W.lS 
j'{Oing to be manned entirely by Indians we find the percentage of Indians 
to be only 50. I do not want to ai~e jbe other question namely the 
questiOfl of rupee tender. This question also atlects the Indian Stores 
Department. Only the other day the Honourable Member in reply to a 
question of mine said t ia~ he was inquiring through the minor hends of 
departments whether tenders for small Indian things, such as ink, 
pencils or gum, would be called for in rupees or sterling. Thal is not the 
thing that this House wants. What we want is that everytliing that is 

, being purchased should be purcbases in rupees and not in sterling. That 
was the main recommendation of tlie Resolution which, my Honouml,le 
friend Mr. Jinnah moved in this House. No elleot has 6een given to it. 
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'JIl. ·Pn8ldeDt..: 'rhe Honourable Member will have ample opporiunity 
to raise this question at the time when the General Budget is diacU9Sed. 
This, as the Honoura.ble Member is aware, is only a supplementary demand 
for grant. 

JII. B. Daa: Sir, I bow to your ruling. But, as the Indian Sto1'f'S 
Department is doing no useful work and is doing everything against ~ e 
recommendations of the Indian Stores Purchase Committee, I oprOS8 
this further grant to this Department. 

"yed Jla,jid ,,BaJrah (Burdwan and Presidency Divisions: Muham-
madan Rural): May I know, Sir, whether the failure to Inc1lanize 
the department has not been a sufficient reason for not making a saving 
In the department and thus effecting reduction? . 

'1'Ile BoDoarable Sir Bhupendr& lfath )liRa: Sir, the inabiI;.ty to get the 
larger saving is in no way connected with our inability to take more Indian. 
recruits into the Department than we have taken, At the same time. I 
think it is necessary for me to observe that Mr, Das has not been fair ;in 
the allegations he has made. This House is probably aware that all the 
selections of recruits for the Department which have been made since 1st 
April, 1925, have been made with the help of a Selection Board on which 
Members not only of this House but of the other House have been present. 
It is only .on the unandmous recommendation of this Board that I have been 
compelled in certain cases to take Europeans. 

JIr. B. D88: May I inquire who were those members of the Board? 
Does the ma.jority of the members of the Board consist of Members of this 
House ahd of the Council of State? 

'l'he Honourable Sir Bhupendra lfatb ERa: There was a Member of 
this House and a Member of the Council of State, but the recommendation 
was unanimous. Tha.t is the point. 

Syed lIalid .. akah: What is the reason of the failure? That is not 
clear to me. 

JIr. PruideDi: The question is: 
.. That a supplementary sum not exceeding RH, 98,000 be gran£ed to the Gov8I'IIOr 

General in Council to defra.y the charges that will oome in conrae of payment during 
the year' ending the 31st March, 1926, in respect of • Miscellaneous Departments .... 

''fhe motion was. adopted. . 
CURRENCY. 

ofte Ilcaourable Sir BaaIlBlackett.: Sir, I beg to move: 
. "That a supplementary sum not ex ceding RH, 84,000 be granted to the Govemor 

General in Council to defray I·he charges that will OOIDe in course of ~ e t ciuriag 
the year ·ending 'the 31st March, 1'926, in respect of 'Currency'." 

'!he motion was adopted. 

SUPERANNUATION ALLOWANCES AND PENSIONS. 

'l'he B.oDourable Sir Basil Blackett: Sir, I beg to move: 
"'l'hat &'Iupplementary sum not exceeding Bs. 22,38,000 be gnnied to the Governor 

Geaera.l ill Council to d.fray the charges that .will come in coarse. of payment durinJl: 8"' ~ea  ending the ~ st March, 1926, in respect of • Superannuation Allowances and 
renBJOnI '. n. .. 

~ ~ ti ll was adopted. 
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STATIONERY AND PRINTING. 

'!'he·BoDourable Sir Bhupendra Bath )[illa: Bir, I beg to move: 
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c· That a supplementary sum not exceeding Rs. 5,13,000 be granted to the Gover!1or 
General in Council to defray the charges that will come in course of payment durmg 
the ytlar ending the 31st March, 1926, in respect of c Stationery and Printing' ... 

The motion was adopted. 

MIBCELLANBOUS. 

The BOD01I1'able Sir Basil ~e  Sir, I beg to move: 
" That a supplementary sum not exeeeding RH. 11,05,000 be graated to the Governor 

General in Council to defrll3' the charges that will come in course of payment doring the 
year ending the 31st March, 1926, in respect of 'Miscellaneous' ... 

1. Deputation tg South Africa. 
2. a~ati  Inquiry Committee. 

8. Royal Commi88ion on Currency. 

1Ir . .Jamnadas K. Keh\a: Siri I beg to move: 
.. That· the Demand Wlder the head • Miscellaneous' be reduced by RH. 2,97,000 

(Deputation to South Africa, Taxation Inquiry Committee and Royal Commiuion 011 
Currency) ... · 

The amount required for the De t~ti  to South Africa is Re. 76,000, 
the amount required for the Taxation Inq14iry Committee is Rs. 58,000, 
and the amount required for the Royal Commission on Currency is 
RH. 1,64,000. I move that all these Demands be cut, and my reasons are 
these. I am not going at length into these questions because two at least 
of them have been debated in tllis House at fairly good length. The first 
one however has not been debated at all, namely, the question of the Deputa-
tion to South Africa. I want to confine my observaij.ons to the question 
of principle involved in this question of the De-putation. I am not going 
into det.ails nor the personnel nor the work that this Deputation might or 
might not be ~le to do. My main objection to tliis Deputation is t1iat this 
Deputation was appointed in a hurry without consulting the House (An . 
Honourable Member: "The House was not sitting then. ") But they knew 
the Bill was coming in the Union Parliament and the House was sitting 
up to the end of September, and if they wanted to, they could have con-
sulted the House, but t~s habit of appoi,nting committees after the House 
has dispersed is getting too common. On .lne occasion it was the Bengal 
Ordinance, this time it is the South African Deputatioo. I object on 
principle to the Government appointing these important committees with-
out. taking the House into confidence. I do not want to go into details of 
the e',penditure and whether the amount Of the expenditure was justified. 
I could say of course that it was an eleventh hour attempt to find out facts 
about the econom\c condition of Inrlians in South Africa, but I am prepared 
to leave the matter as it is and emphasize mainly the question of principle, 
that this House has no eontrol in any important actions, particularly in the 
matter of the question of Indians in South Africa, and having made this 
protest I will deal with the qUE'Rtion of the rraxation Inquiry Committee. 
That is Ii subject with which this Honse is. familiAr. This Committee was 
appoiJI.tec:l withOllt consultJng the HOUise and It was contiU\lCd in defiance of 
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[Mr. Jamnadas M. Mehta.] 
repeated protests from this House. The House said, " We do not want 
any machinery that would show Government the lines on which it could 
impose qlore taxation," and in 1924, the House indicated what it wanted. 
They said the appointment of the Taxation Inqudry Committee ~as ~t~  
the cart before the horse. Unless VQU first knew the economIC condItIOn 
of the people, for which a prelimulary inquiry was necessary, it was no 
use having a Taxation Inquiry Committee, and though Government latterly 
appointed an Econ.omic Inquiry Committee, it was a sort of half-hearted 
measure. That was not what the House wanted. The House wanted 
the whole investigation into the economic condition of the people and their 
power to bear additional taxation, and their incomes, before any lJ..uestion 
of further taxation could be explored. Government knew that this was the 
opinion of the House. AIl that they did was to add one more member. Fur-
ther I feel that the repeated visits of the Honourable the Finance Member 
to the place where the Taxation Inquiry Committee was sitting was 
certainly not creating any reassuring effect. Many of us did not think it 
the right thing. 

The Honourable Sir Basil Blackett: Will the Honourable Member please 
develop that? 

JIr. lamnadas M. Mehta: I do say that these repeated vi8its of the 
Finance Member to the place where this Taxation Inquiry Committee was 
carrying on ~ts inquiry or was \\Titing its report, that thesc incidents were 
not in themselves reassuring features of this inquiry. 

'lire Honourable -Sir Basil Blacke": Why? ., 
Mr. lamnadas •. Mehta: Because he had no business to be there. (An 

Honourable Member: "Perhaps he was there to give evidence.") Not 
when the Committee was writing its report. If he was giving evjdence I 
could quite understand, but ~ at business could the Finance Member 
have with the inquiry of a committee of which he was not a member? 

The Honourable Sir Basil Blackett: I hope the Honourable· Member will 
develop th,is and realise that he is making a serious charge against me 
which is extremely objectionable and one which he ought not to make with-
{)ut bcing sure of his facts. 

Xr. l&mnadas M. Mehta: I do not wish to impugn the honesty or m-
tegrity of the Honourable Member. 

The Honourable Sir Bull Blackett: What does he mean then? 

_i. lamnadas X. Mehta: I mean that the visits themseives wereohjec-
tionable. . 

: The Honourable Sir Basil Blackett: Why? 

Mr. lamnadas M. Mehta: I do say that unless it can be said that the 
Taxation Inquiry Committee wanted his presence, his Vjisit.s were not right. 

The Honourable Sir Bull Blackett: Why does not the HonoUrable- MeM-
ber first find out whether that W88 not the fact?· . 

Mr. lamnadas II. Kehta: I had go wish ~  mali!.! \l ~l. .~  a .i ~t .pe 
lIollourable· the Finance Member, . 
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The BODOUrable Sir Basil Blackett: He was entirely unjustified in stating 
that I had no business there. 

Kr. oTamnadas M. Kehta: I am giving tft'e Honourable Member an oppor-
tunity of makin@ an explanation. (CrieB of .. Withdraw, withdraw"') 
Withdraw what? I think the Chair is quite competent to ask me to with-
draw. I qualified my statement by saying that I make no charge a.glJiinst 
the Honourable Member, but I still say that I object to his visits. But if 
he went there in response to requests from the Committee, that they wanted 
his presence, if he says that, I have nothing more to complain about. But 
even apart from this, our original objecfiion to the Taxation Committee still 
remains. That was only an incidental remark which I ha,!e funy qualified 
by the se va~i  that I did not want to make any attack on his personal 
integrity. 

Lastly comes what is stated in the Demand as ,. the Royal Commission 
on Indian Currency and Finance". I thought it was Royal Commission 
on Indian Currency and Exchange. Whether this is a mistake or whether 
another Commission has been appointed later, I do not know. But I think 
it is an evident mistake, and this is a Commission to which we most decid-
edly objected; it was appointed not only in defiance of this House but in 
defiance of the Government's own promises. (The Honourable Si, Basil 
Blackett: "No.") The Honourable the Finance Member must, I think, 
admit that he said that the Indian people would have an adequate and effect-
ive representation. And certainly a minority is neither adequate nor effect-
ive. That is so obvious. How can a minoritv be effective? If the Indians 
are in a minority in the Commission the' Indian representation is not 
effective, and what. is not effective cannot be adequate: So that the Gov-
ernment have clearly gone behind their promise. They said that the Indian 
representation would be both adequate and effective. They cert8iinly defied 
the Resolution of this House; the House wanted the Royal Commission on 
Indian Currency and Exchange to be a body on which the majority of 
Members would be Indians. of which the Chairman was to bp. an Indian 
and tlie appointment was to be made as soon as possible after the Resolu-
tion was passed. On all these three questions the Government have not 
respected the wishes of t ~ 'I House. The House will be fully justified in 
not giving a grant for that Royal Commission on Currency and Exchange. 
I hope that the House will reject this Demand to that extent and support 
my amendment. 

-Mr. O. S. Banp Iyer (Rohilkund and Kum80n Divisions: Non-Muham. 
~a a  Rural): I rise to associate myself with the principle which the pre-
VIOUS speaker enunciated though not with hili remarks against the Honour-
able the Finance Member. 

lIr. Jamnadaa II. Mehta: I obiect to my Honourable friend saying that 
I made. any ;r;emarks against the Honourable the Finance Member. 

lIr, Pnaldent: Order, order. The Honourable Member is perfectly 
entitled toO say that he does not wish to associate himself with the remarks 
of the Honourable Member from Bombay. 

lit. oT&1IlDadu. II. lIehta: Htl -said that I made remarks against the 
Honourable the Finance Member. I do not mind his ass()('iating with tae 
Hon.oura.ble the Finance Member. 

~~~~~~~~ ~ 
·Speech !lot. corrected by tht' Honourable Member. 
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Mr. O. S. BaIIIa lJar: I do not associate myself with the Honourable the 
Finance Member for the simple reason that I have not heard his pronounee-
ment on the subject. But I4Certainly do not agree with the previous 
speaker on certain references which provoked a passage at arms in this 

. House. I do think that the principle which he enunciated is strong enough 
for us to take our stand upon and it is on that principle that I take my stand 
to-day. It is very unfair to this House for the Government to appoint a 
deputation of such vital importance to Indians in South Africa. The House 
is aware, the Government are aware, the country is aware, that this questiqn 
is of momentous importance and it would have been very fair to the country 
and to this House to have appointed a Committee which would have re-
presented the feeling of the country. I do not want to make any personal 
remarks about the members of this important deputation for the simple 
reason that I do not want to embarrass them or at any rate to minimise the 
importance of the work on which they are engaged. But I do think that 
a muoh better deputation could have been constituted, and on a question 
of this kind the Government have insulted the House by not consulting it. 
The Government cannot be supported in persisting in a policy which is 
worthy of the ostrich, and I think that we should veto that portion of the 
Demand which relates to the Deputation to South Africa without further 
discussion if possible. 

Mr_ •• X. Acharya (South Arcot cum Chingleput: Non-Muhammadall 
lWral): I also wish to lIUpport my Honourable friend Mr. Mehta 
particularly with regard to the portion of this Demand which relates 
to the Deputation to South Africa. It has been urged that the House was 
not sitting when the Deputation was ·sent. But it may be pointed out that 
·the subject matter of the legislation against Indians in South Africa WIlS 
fairly long-standing; and in any case it was open to the Government to 
have at least consulted that body about whose utility some questions have 
been raised, which -ill supposed. to be the Advisory Committee of this House, 
advising every Department including the Department of Emigration. Not 
even ·tha.t Committee I believe was consulted when this Deputation was 
sent. There would have been at least one opportunity of justifying the 
existence of some such Committee, if at least on an occasion so grave, so 
full of national importance, a Committee of that kind, some members of 
this House at least, had been consulted before the Deputation was sent, 
before the personnel of the Deputation was fixed upon, before the tcrms of 
reference were drawn up for that Deputation. I ain objecting much more 
because the Deputation WBS sent before even tbe Government of India 
were sure that their Deputation would receive a bearing at the hands of 
the South African Government. It was a piece of national humiliati6n to 
read in the papers that the Union Government, the. responsible Ministers of the South African Government, would not receive our Deputation offi-
cially. The Government of India is, in my opinion, in spite of our qUlllTe!s 
w!th the opposite side, a much more respectable Government than the 
Government of South Africa; and for us to send a Deput.ation which will 
not be officially receIved or recognised is belittling our own importance and 
it is certainly adding to the indignity of India as a whole. On those 
grounds, Sir, because the Government did not consult this House as they 
s~ l  . have consulteti it, because ·they did not consult even the' Standing 
Advisory Committee 

'1"be HoDourable Sir Bun Blackett: They did cons1,l1t th4;l Emigration 
Committee. 



1Ir. II. E. Achary&: It has not been put before us at all, what that 
Committee said. The proceedings of that Committee have not been fur-
nished to us and we have a right to know what they were. If it were true, 
I fear that we have been misled by the information not being supplied to us. 
So long as the information is not supplied to me, I have a right to presume 
either that the Committee did not meet or if it did meet its pronouncement 
was not worthy of being placed in our hands. We knew nothing of it all 
until we read the announcement that the Deputation had been sent. In 
the Standing Finance Committee the Chairman ruled this is ~si  out 
of order, and said that the thing might be discussed on the floor of this 
House. Without getting anything in return, without really safeguarding 
the inte1'8Sts of the people of India, why should we simply sacrifice the 
dignity of the _Government of India and the people of India by sending a 
Deputation which the responsible Ministers of South Africa had the im-
pudence to say that they would not receive officially and consult officially. 
On these grounds it is time that the responsibility for sending this Deputa-
tion were taken off our hands. We shall not be a party to Government 
doing anything which commits us to a piece 6f national indignity. There-
fore, I oppose this portion of the Demand. 

*Jlaulvi Abu! Kaaem (Bengal: Nominated Non-Official): I cannot agree 
with my Honourable friends on the other side in their demand that this 
Demand should be rejected. It has been said that this Deputation to South 
Africa has been sent without consulting this House. and -it has been re-
marked that the House was not sitting. The situation was simply this, 
t.hat a grave crisis had arisen in South Africa and certainly it W&$ being 
talked of while we were in SUnla and the Honourable Member in charge 
not only consulted the members of the Standing Emigration Committee but 
some other leaders of this House and discussed the matter and wanted 
their opinion as to what to do. I do not exactly remember if any proceed-
ings were published, but it was decided at that meeting that .0. deputation 
should be sent to South Africa to press upon the Union Government the 
mischief they were creating by the introduction of this legislation. Cer-
tainly the personnel of the Deputation was neither diseussed nor settled. 
I for one, Sir, strongly object .to the personnel of any deputation or com-
mittee of this sort being elected by the House for the simple reason that, 
whatever we may say, when questions of election come up a good deal of 
canvassing goes o.n and I do not think that the people whom we want to 
be on that committee will be the people who will go about canvassing . 

. 1Ir. •. E. Acharya: Is there no canvassing for nomination l' 

Kaulv1 Abul Kasem: People may go to the Member in charge of 
Education, Health and Lands and ask hini to send them, but I think it is 
going too far to say that men like Sir Deva Prasad Sarvadhikary and Mr. 
Raza A1i 7Vould go to the Finance Member or Mr. Bbore and ask that they 
might be Bent to South Africa. At least I know that they have made great 
sacrifices in going to South Africa. It is not a very pleasant trip and they 
are professional men' with very important engagements. Something has 
been said and repeated about the Currency Commission. There has been 
a good deal or feeling expressed in this House and outside about the oom-
position of this Commission. It was said that the members of the Com-
mission with the solitary exception of one who belongs to this House were 

*Speech not corrected by the H D ~ e Kember. 
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not men who should have been there. That was a reflection on the personnel 
cf certain distinguished gentlemen. I admit, Sir, that Sir Rajendra Nath 
Mukherjee or Sir .Maneckji Dadabhoy or Professor Coyajee are not the men 
who would head t.he poll at an election but they are ~  who have 
distinguished themselves in their respective walks of life. Sir Rajendra 
Nath Mukherjee is an industrial magnate. He has done more for the 
industrial advancement of the country than any of those who head the poll 
at an ele<:tion. It may be true that Professor Coyajee is not a fine ora. 
toO move masses and make platform speeches, but you will admit that he 
has devoted his energies and his extraordinary abilities to the study of econo. 
mics and he is the man who ought to sit on. a technical commission like 
this. . Sir Maneckji Dadabhoy is a great expert on financial -matters and he 
is well known throughout India. He has been a great adviser of the Indian 
people and public on financial questions. He has been in the field of public 
life long before certain politicians came into the arena, and it is rather 
unfair to throw reflections on them. I believe there is great disappointment 
in certain quarters that particular individuals were not included and I 
believe it is' not fair that· this Legislature I\hould P&IJS comments because 
certain interested persons were not chosen for any particular work. I 
strongly support the Finance Member's motion that this item should bc 
passed, 

1Ir. B. Das: Sir, we have heard the very splendid certifi-
cates given by my friend Maulvi Abul Kasem to certain 

5 1'... gentlemen whose names were not referred to by any 
of us, at least on this side of the H se~ We do nQt desire to give 
certificates to Sir Rajendra Nath Mukherjee or Sir Maneckji Dadabhoy. 
If we on this side proposed the motion of adjournment last September and 
carried it, to protest against' the composition of the Royal Commission on 
Currency, and Exchange, it was on quite a different principle .. We asked 
the Honourable the Finance Member to say why it was not possible for 
him to consult leaders on this side (MT. Devaki PTa8ad Sinha: .. Which 
side? Your side?") Not the labour side. I find the Honourable 
Member is alone on the Labour Benches to-day. His party has 
dwindled to one to.day. Sir, I mean leaders on the popular side, the 
people's side. I do not want to ask my friend Mr. Bhore again the ques· 
tion whether he consulted the leaders before the Paddison Committee was 
sent out. The other day Mr. Bhore told me in reply toa question that 
the Assembly was not sitting and therefore it was not possible to consult 
the leaders. There was an interjection on the part of the Honourable the 
Finance Member who asked" Who are the leaders?" Whenever there is 
"a constituted opposition in this Assembly there are surely some leaders 
c)f the opposition and they must be recognised by the Government as such 
and they must be consulted whether they a ~ present on the floor of this 
House or whether they are present at Allahabad or Bomba.y. I have not 
one word to speak against any of the Members who constitute the per-
sonnel of the Royal Commission. Some of us have given oral and written 
evidence before this Commission. We want the Royal Commission to 
come to a certain decision on our currency problem. But we strongly 
protest against the way in which the personnel was recruited. When the 
Finance Member was aSked to consult the leaders on this side, he said 
on. the 25th August, 1925: 
. .. Yes, Members of the Legislature, quite a considerable number, certainly, Members 
of this House, 80 that the original answet" that I gave to Mr. Ji,.nab wu quite right. 
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I do not. think that it is either a desirable or a possible practice that in every case, 
specially when you are dealing with an expert committee, the .views of the various 
leaders of parties in this House should be consulted. It is rather difficult because 
you might have consulted the leader of a party that did not exist by the time you 
have appointed the Commission in some cases and there would be considerable difficulties 
in adopting any such course." 

I strongly object to this kind of flouting of the popular leaders by a very 
responsible Member of the Government. In fact, it is said, that the 
Finance Member is himself the Government of India. A Government, 

• however bureaucratic, it may be ,(Mr. N. M. Joshi here 
asked whether a democratic ve ~ t would do any better.) Yes, I want 
a democratic Government. I hope there will be a' democratic Government 
here very soon, when it will not be possible for a Member of the Govern-
ment to give a reply like that. The Home Member has asked us very 
often to co-operate. It is a pity that whenever we show signs of co-opera-
tion Government always treat us lightly 

Kr. President: The Honourable Member is not making out a case for 
non-co-operation? 

Mr. B. Das: No, Sir. Whenever \\'e ask the Government to do some-
thing they laugh at us 'and ask us .. Who are the leaders." Before we 
give our votes for this Demand, we want to know the mind of the Govern· 
ment as to what is their attitude towards the leaders of this House, whe-
ther they are going to consult them in matjiers of high' importance that 
atlect the interests of the country or only come to the House for getting 
funds to spend. The Finance Member evades all responsibilities to the 
Legislature, flouts the non-official leaders, even 'iiaunts them as to their 
leadership and does not consult them on the policy of so important a ques-
tion. And he then comes with a bayonet or rather with a loaded pistol 
in his hand to this House and asks us to provide money for the journeys 
?f .these Commissions all' over India and Europe and America. Sit, this 
Is mtolerable! 

The Bonoura.ble SJr Basil Blackett: Sir, I must decline the invitation 
of the la.st speaker to give my candid 'opinion of the leaders of this House. 
They might enjoy it so much that they might vote for me. I gladly 
acknowledge that this debate has not taken the somewhat unfortunate 
tum which debates on the personnel and terms of reference of Royal 
Commissions and Committees have been apt to take in the past. I gladly 
acknowledge that the main point raised is not a question of the suitability 
of individual MembM"S for a Committee, or the desirability of the appoint-
ment of tha.t particular Committee, but it is the question of principle, 
namely, as to what the Executive· Government should or should not do in 
regard to consultation with this House regarding the personnel and terms 
of reference of Committees and Commissions. So far as the Deputation 
to . South Africa is concerned, I think the House is under some misappre-
hension. I understarid that the matter was brought before the Emigration 
Committee early in September last and that at the same time individual 
leaders of this House were consulted on the general question of sending 
a e ~tati  to South Africa. And the general feeling expressed at that 
meeting was in favour of the sending of a deputation. The personnel of 

. the Deputation and the terms of reference of that Deputation were not, 
'1 understand, discussed. Now, on the question of general principle I quite 
'understand the desire of this House to see that a matter in which it takes 
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an interest, such as taxation or currency, is not prejudiced by action on 
the part of the Government to which it may take objection; but it must be 
recognised that you cannot run the Executive ve ~eDt by Committees 
of this House, or even a Committee of the Leaders of this House. I 
maintain quite definitely that the function f)f determining the terms of 
reference and the personnel of a Committee or Commission is an executive 
function, and the Executive cannot in the interests of India tie itself by 
any promise of any kind to consult any particular individual or groups in 
advance in regard to either the terms of reference or the personnel. On 
the general question of aRPointment of a Committee, or the wider general 
question of the desirability of investigating a particular subject, t ~ 
nities for consultation may arise, but it is, broadly speaking, out of the 
question for an Executive Government anywhere to consult the Legislature 
anywhere as to the personnel and terms of reference of particular bodies 
of inquiry; and the only result of any etlort to· interpolate a Legislature 
into such questions is to destroy the efficiency of the Government of the 
country which does it. 

Mr. B. Venk&t&p&tiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): What is the practice in England, Sir? 

The Bonour&ble Sir Basil Blackett: The practice in England is certainly 
in no circumstances to give any undertaking of any kind as to consults- . 
tion with the opposition in regard either to the appointment or the per· 
sonnel or the t~s of refere;nce of an inquiry of any kind. 

:Mr • .A.. Bangasw&mi Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): May I know whether there. is no practice at all in England 
in constituting Committees or Commissions to consult the leaders of panies 
as to the personnel? 

The HODOUrabIe Sir Basil Blackett: No, certainly not; no practice of 
that sort. It would be an impossible practice. I do not say that occasions 
may not arise when such consultation may take place; but there is no rule 
of any sort; nor do I think it is at all a frequent occurrence, and if such 
inquiries are made they are much more likely ¥> be made of a past ex-
perienced member of Government as to the most likely men. 

Mr • .A.. Ranguwami Iyengar: Our difficulty is, Sir, that if we had also 
been -in the position of having been in the Government, we should have 
been thought fit enough to be consulted. 

The Honourable Sir B&aU Blackett: If the Honourable Member had 
been in the Government I should have been delighted to have him. I am 
SUfe that he will realize that t ~ personnel and term. of reference of this 
body is a great deal better than he seems to have expected. (An Honour-
able Member: "Question?") On the' question of principle t e e ~ I 
must put it quite definitely to the House that we should not misunderstand 
each other. It is not possible, unless you wish to destroy both the Legis-
lature and the Executive, to mix up their functions in the way that this 
House is demanding when it puts these proposals forward. 

Mr • .A.. BaDgaswami Iyengar: We are talking solelI of consulting, not 
of deciding. 

TIle llonoarable Sit Bull Blackett: I am speaking of consulting. I 
do not think you make any advance when after consulting you do not follow 
the advice taken. As regards the Resolution of this House I do not think 
we need go over that ground again. We discussed it in a way that waa 
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,perhaps not altogether desirable last September. I maintain that the Gov-
.ernment have more than fully carried out their promise to give adequate 
and effective representation to India on the Currency Commission., That 
body contains four Indians. No previous Currency Commission contained 
more than one. That body came to India and, has worked very hard in 
taking evidence; the taking of evidence in India being an entirely new 
departure in the, case of Currency Comuiissions. And I say with all res-
pect that I think the agitation, which, in the end I think fell rather flat, 
,against this Commission was a manufactured one which had no real basis 
.behind it. Sir, I oppose the motion. 

:Mr. President: The question is tMt the following amendment be made: 
"That the Demand under the head 'Miscellaneous' be reduced by Rs. 2,97,000 

.(Deputat:ion to Sonth Africa, Taxation Inquiry Committee and Royal Commission on 

.currency.)' , 

Jlaulvi Muhammad. Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural): Sir, the objection raised by the HonouraMe Mr. Jamnadas 
Mehta relates to three Demands. But there are certain Members of the 
House who are in favour of voting on certain Demands and rejecting certai'l 
Demands. Therefore, may I request you, Sir, to take votes separately on 
·each of the three items. . 

The Honourable Sir Buil Blackett: }Iay I point out that we were dis-
-cussing one amendment all the time? If the Honourable Meniber had 
indicated his wish to make any change in that motion the Government 
would have dealt with it accordingly, aud it ilS rather late now for any 
-change to be made. -

:Mr. President: There is no aoubt the amendment inoludes three difierent 
items, the Deputation to South Africa, the Taxation Inquiry Committee 
'and the Royal Commission on Currency. If there is a desire on the part 
-of some Members that the Chair should put all these three i1;ems separately, 
the Chair has no objection to do so. 

The Honourable Sir Basil BlacJlett: I submit that' it was open to the 
Honourable Member to put down a separate amendment for each of these 
items. We were deliberately discussing it 81\ a whole, and I think it is 
unfair on Government Members who were dealing with it as a whole to 
have this sprung on them at t i~ sta ~  . 

:Mr. President.: The question is: 
"That the Demand under the 

~De iati  to South Africa)." 
head • Miscelli.neous· be reduced by Rs. 75,ilOO 

The motion ,was negatiVed. 
:Mr. Presldent: The question is: 

,. That the Demand under the head • Miscellaneous • .be reduced by Ra. ~ 
(Taxation Inquiry Committee)." 

, Tbe motion was negatived. .. . 
J(r.,'Presldent: The question is: 
.. That the Demand under the head • Miscellaneous' lie -reduced bj" Rs. 1,64,000 

gloyal Commission on, Indian Currency and Finance)." 
The motion was negatived. 

, Mr. President: There are s l~ e ta  motions on the paper. If no 
Honourable Member wilihes to move" them, I will put the original motion. 
Mr. Neogy. 

G 
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CUTtailment of· the PoweTs 0/ the Standing Finance Committee. 

Mr. X. O. Beog (Dacca Division: Non-Muhammadan Rural): Sir, 1 
beg to move: 

"That the Demand under the head 'Miscellaneous' be reduced by Rs. 100." 

My intentlon in this motion is to r8.1se a question of prmciple. \\ ilicn relates 
to tne tnree items willcn have just now betln Ulsposed 01. '1'ne l:1onourll.ule 
the }'mance Member stated in conneetion with the dlSCussion of the Report 
of the .Public Accounts Committee that it has been his intent1\ .. n all along to. 
extend the scope of tile work of that UOmDllttee ratntlr than to ~t. l t 1t. 
I WIsh he could say that with reference to the t:)tanclwg Flllsnce Vom-
mittee-becl!ouse what do we find? At page 15 of tne lJemand lor urants 
we find that the three items, the first regarcting the t:)outh Atr.can De1!uta· 
tion, the second regardlllg the Taxation .lnquIry Committee and the third· 
regarding the Royal Commission on lnd.an Currency and Fmance, come 
up before us without any recommendation. from the Standing Finance 
Committee. I referred. to the proceedings of the Standing Finance Com-
mittee to find out the reasons that induced that Committee not to make 
any recommendat.ion in regard to these three questions. I found that the 
Honourable the Chairman of that Committee took the view that 8S the 
questions raised were of a non-financial character, he would not press the 
demands before the Standing Finance Committee but that they would be-
brought up in c:t"Im. course before the Legislative Assembly where all the· 
issues would be germane. Sir, I have been long enough in this House,-. 
and I have served in several Standing Finance Committees in the past,-
to know that by withdrawing these three items from the purv:ew of the 
Standing Finance Committee, the Honourable· the Finance Member was 
making an inroad upon the privileges and the powers of that Committee. 
(The HonouTable SiT Ballf.l Blackett: "No, no.") Sir, the Honourable. 
the Finance Member savs, "No", but if he refers to the discussion that we-
had in the Assembly in' 1921 at the instanoe of Sir Malcolm Hailey when 
he requested this House to constitute a Standing Finance Committee, he. 
will see that the Standing ,Finance Committee was intended to be an 
advisory committee to this House, to go into all the different aspects of 
every financial question that may be placed before it on behalf of this. 
House itself-there was no limitation placed upon the powers of the 
Standing Finance Committee at all. If the Honourable Member will refer 
to the discussion which was held .... 

JIr. PresideDt: Order, order. Will the Honourable Member say how 
all this is relevant in connection with this Supplementary demand for a 
grant? 

JIr. It. o. -lleogy: It is relevant, Sir, in connection with the three items 
which form part of this Supplementary demand ann which have come up 
before us without being discussed by the ta i~ Fina.nce Committee. I 
take exception to the' procedure that has been adopted bv t,he Honourable 
the Finance Member in not allowing the ta i ~ Finance Committpe to 
have its Rayon these three items. And I submit I am in order in raising 
this question. Sir, the HonourAble the FinBnce Member will find· that on 
the 22nd February, 1921, the Honourable Sir Malcolm Hailey refprred in 
great detail to the functions that he contemplated this body to discharge. 



He said there were voluminous papers which had to be placed before the 
House in \ionnection with different hnanciai proposals, and then he sa.d:

“  I propose, therefore, that for the future, the Standing Finance Committee, if it 
is accepted by the House, should have that material placed in their hands, some short 
time before the Budget, and should deal with it on behalf of the Houso.’*

Then, Sir, later he stated:

** 1 think, as time goes on, it will be found that the Committee can take up a 
very much wider scope of work on behalf of the Assembly than I have laid dowa 
to-day

But instead of widening the scope of the work of this Committee, by the 
action that he has taken the Honourable the Finance Member has put fresh 
Lmitationa upon the activities of this body. Sir, this question again came 
up for discussion in the Assembly on the 11th March 1922, when the 
functions of this body were all detailed with greater definiteness at the 
instance of some non-official Members, and the Resolution which was passed 
ultimately described the functions of the Committee to be as follows:

(a) To scrutinise all proposals for new votable expenditure in all Departments, 
of the Government of India, (b) to sanction allotments out of lump sum grants,
(c) to suggest retrenchments and economy in expenditure, and (d) generally to assist 
the Finance Department of the Government of India by advising on such cases as- 
may be referred to it by that Department.’ * ^

If we go through the discussion that waa held on that occasion, we shall 
have no doubt that there , was absolutely no intention of placing any limi­
tation on the scope of the work of this Committee. Sir Malcolm Hailey 
repeated what he had stated on the previous occasion and said:

“ The Standing Finance Committee was primarily intended by us—and I think 
we were right in that intention—as an advisory committee to the House to deal with 
those items of expenditure which would oome under its vote.’ *

Then, Sir, my Honourable friend Mr, Joshi raised certain questions as to 
how far the Standing Finance Committee would be competent to deal 
with non-voted appointments— n̂ew appointments that might be created 
umder the authority of the Secretary of State. With reference to that 
matter the Honourable Sir Malcolm Hailey stated this:

** Mr. Joshi has found certain difficulties in regard to the procedure of the Standing' 
Finance ConMnittee. He says that difficulty arises because a non-votable post is some­
times sanctioned by the Secretary of State : we then come before the Standing Finance 
Committee for sanction to the expenditure on the establishment necessary for that 
non-vo<^ble post. The Standing Finance Committee thinks that the post is unnecessary 
and consequently the establishment is unnecessary. Sir, in that case I have only 
to say, if such rare cases do arise, that the Standing Finance Committee, and foUowinĝ  
that the Assembly, have full powers in this matter. If they think that a post which 
has been created by the joint decision of the Government of India and the Secretary 
of State is unnecessary, they have undoubtedly full powers to refuse to allow that 
officer to function by denying him the necessary establishment.**

In th)fe particular question mentioned by the Honourable the Finance Mem­
ber, only the votable poiiion of the establishment relating to a non-voted 
officer would come up before the Standing Finance Committee, and the Hon­
ourable the Finance Member made it quite clear that even in such a case it 
would be competent for the Standing Finance Committee to refuse to vote 
that votabJe section of the expenditure on the ground that the whole

a 2
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establishiAent, including the non-voted oiJicer, was unneces9a^« Thia 
interpretation shows that the powers of the Finance Committee were of the 
widest kind. But, Sir, the Honourable the Finance Member in taking the 
view that he has taken in connection with the present three itemis is really 
curtailing not merely the powers of the Standing Finance Committee but 
indirectly also the privileges of this House. It iŝ  with a view to recora 
our protest against the procedure that he has adopted in connection with 
these three items that I have brought forward this motion.-

Ur. Jamnadas M. Mehta: Sir, as a member of the Finance Committee 
I should like to make a few observations in connection with the protest 
which my friend, Mr. Neogy, has made. I agree with him that tho 
Honourable the Finance Member has really limited the powers and func­
tions of the Finance Committee by his rulings. I may tell the House, Sir, 
that at the time he ruled us out, on the groimd that our case was based 
on non-financial considerations, I  protested that this Committee would then 
be reduced to a mathematical committee or arithmetical committee, whose 
only fimction would be to add figures and see whether they were correct. 
But the Finance Member took the view that, so far as certain questions 
which were not questions of policy were concerned, the Committee could  ̂
only consider whether the expenditure was justifiable or not, but the 
moment a question of policy came in, he could not permit the Finance 
Committee to discuss the question of policy. This attitude has also been 
extended by him to the Bailway Finance Committee, although I am not 
here to refer to the Railway Finance Committee. I shall give only one 
instance \vhert̂  the Finance Member took the view that these Committees 
were bodies whose only function was to see whether the expenditure as 
put before them was correct or not, without going behind the object for 
which that expenditure was designed. For instance we had in the Railway 
Finance Committee asked the Government to consider whether interest on 
capital on new lines during the period of construction should be charged 
to Capital or to Revenue, and my friend Mr. Sim on behalf of Government 
undertook to report that matter to the Government and to give the Govern-: 
ment’s views in the matter. That is recorded in the minutes of the 
proceedings of the Railway Standing Finance Committee. But one day 
to our great horror and surprise he mentioned that the Finance Member 
had communicated to,him, that it was no business of the Railway Finance 
Committee to discuss this question and make suggestions. Until this 
House had desired Government to review this question about charging of 
interest during new constructions to Capital, the Government did not think 
it was their business to consider that question simply because the Railway 
Standing Finance Committee had asked them to do so. So, this is the 
policy of the Finance Member. He thinks that he is justified in ruling ua. 
out on questions of policy and that the only function of this Committee is 
to consider whether expenditure is in itself justifiable or not. I submit 
that is not the real object of these Committees. Those Committees ought 
to be able to go into the whole question of policy as well as finance, be«ause 
most of these questions are not quite clear cutt.as the Finance Member 
wnnts. Questions of policy and finance are mixed up in most of these 
(nK’stions and ii  he rigorously restricts us to merely adding figures, he will 
be ruhnR us with an iron hand. I am free*'to say that to the extent he 
allows discussion, he allows tlje fullest disctissioti, but he does not allow



discussi^ OTJ every subject and that is the complaint which is eAbodied in 
my friend Mr, Neogy’s reduction and I whole-heartedly associate myself 
with it.

Sir Daicy landsay (Bengal: European): Sir, I am glad to find that my 
Honourable friend Mr. Jamnadas Mehta was not in aĝ reement with my 
Honourable friend Mr/ Neogy in the statement he made. (An ^Honourable 
Member : ‘ 'He is in agreement*'.) He was not in agreement in the state­
ment that the Pinance Member had refused to allow discussion on these 
/matters. *

, Mr* Jamnadas M. Mehta: Sir, I have spoken in vain if my Honourable 
friend Sir Darcy Lindsay takes this view.

Sir Barcy Lmdsay: Such to my mifid is not the case. I am also a
Meml^r of the Standing Pinance Committee and according to my recollec­
tion the Honourable the Finance Member allowed full discussion on all 
financial matters connected with these proposals. It looked like develop­
ing into a full dress debate on the question of policy and principle, and the 
Honourable Member said do not think we can go into those matters; 
they had better be debated on the floor of the H o u s e a n d  I think I am 
•orrect in stating that my Honourable friend Mr. Jamnadas raised no ob­
jection whatsoever to this.

Mr. Jamnadas M. Mehta: After having made caie protest I never spoke 
again.

Sir Dmy Lindsay: I do not know if Mr. Neogy was present at all.

Mr. K. 0. Neogy: I was not a Member of the Sanding Finance 
Committee.

Sir Darcy liindsay: Mr. Neogy has read various extracts from speeches 
made by the> then Finance Member, Sir Malcolm Hailey, when he intro­
duced the principle of a Standing Finance Committee, I do not know that 
I am Tery convinced from these extracts that the real intention was that 
this Committee should go outside the scope of finance and discuss ail 
matters of policy. I am afraid we would have to meet a great many more 
times than we have to do now. We have already this session met on 
seven occasions— v̂ery full days—and if we are to discuss matters of policy 
in addition to matters of finance, we will be here for two or three months. 
On these groimds, Sir, I am not at all in agreement with either of the last 
speakers. -

Mr. B. Venkatapatiraju: Sir, it is true, as my friend Sir Darcy Lindsay 
said, that Sir Basil Blackett as Chairman of the Finance Committee, has 
allowed us to discuss.the financial aspects of the problem. But that rs
not at all the point raised on the floor of this House at this time. What
Honourable Members have said is that Sir Basil Blackett as Chairman 
staged definitely on more than one occasion whenever that question was 
raised that the Committee is intended to look after financial problems and 
not at all to discuss the policy underlying Ihem. If the question of policy 
has to be discussed, it must be discussed on the floor of ttis House, accord­
ing to Sir Basil Blackett, and therefore my friend Mr. Neos[y is right ‘n
raising before the House the question to the real functions of the
Finance Committee. Sir Darcy Lindsay says he cannot understand or
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[Mr. Venkatapatiraju*] 
least cannot accept the inferences drawn by Mr. Neogy from what Sir 
Malcolm Hailey, the predecessor of Sir Basil Blackett, had stated. But 
perhaps I may convince Sir Darcy Lindsay if I quote what was decided by 
the Government as stated by Mr. Wattal of the Indian A^dit and Accouncs 
Service who has published.a book with reference to the functions of the 
Committee as approved by the Government. I shall read so that he maj; 
not think I am infen̂ ingL This is what he says:

The Committee is not mentioned either in the Government of India Act or in the 
statutory rules frained thereunder. Consequently, both its constitution and functions 
Are determined by the Government in consonance with the wishes of the Legislative 
Assembly . . . ”  •

Now, that is the fiist point. We want to consider whether the Gove/a­
ment are still prepared to have the functions of this Committee settled in 
consonance with the wishes of the Legislative Assembly. And he goes 
further and says that the Committee at present consists of 10 members  ̂
the Chairman being nominated.

The functions of the Committee are as foUows \
(а) to scrutinise proposals for new votable expenditure in all departmentA of the

Government of Indian
(б) to sanction allotments out of lump sum grants;
<c) to suggest retrenchments and economy in expenditure; and
(d) generally to assist the Finance Department of the Government f»f India b j 

advising on such cases as may be referred to it by that Department.*'

Now, I ask, Sir, if within the four comers of this we are not entitled to 
discuss policy on any new proposal which is placed before the Commiitee, 
how can we say whether the amount to be spent is necessary at all? For 
instance, the other day there was a propos^ that a survey of the tribal 
country in the North-West Frontier Province should be imdertaken. J£ 
we are not to consider whether it is necessary to go into other than British 
territory in order to survey it, how can we sanction the amount? If we 
are asked only to add or subtract, I do not think the Finance Committee is 
necessary at all. Therefore, I think that Sh* Basil Blackett must be »n 
the wrong or the Assembly itself has no power to go into these questions. 
If the Assembly appoints the Finance Committee on its behalf to look into 
these matters, they cannot efficiently perform their duty unless on occa­
sions, when new proposals are made, policy is allowed to be discussed, be­
cause after all expenditure always depends upon the underlying policy. 
If we want to accept the policy, of course the expenditure must be sanc­
tioned because we cannot say that we want to app<nnt half a dozen 6hap- 
jrasis on Us. 16 more or less a month. For this purpose a Standing Finance 
Committee is not wanted. We want a Standing Finance Committee for 
the purpose of finding out whether any officer is wanted or whether any 
•establishment is needed. Therefore, it is far better thal on this or any 
other occasion the Government and the Assembly should come to a definite 
understanding as to what are the functions of the Committee, We Wvould

► like to know whether the Government are going back^poh the functions which 
they themselves grave to the Committee or whether they want to imppoTa 
them. With these few words, Sir, I support the observations of Mr* 
Jamnadas Mehta* and Mr. Neogy which are to’ the effect that the powers, 
if any, which we feel we possess, as stated by Sir Malcolm Hailey and as 
published in this book, shoiSld be enjoyed by us. According to my
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interpretation, those functions allow us to discuss matters of policj .̂ With 
-those words, Sir, I support the motion.

Diwan Baliadur T. Bangachaiiar (Madras City: Non-Muhammadan 
Urban): Sir, as a member who served on the &st Standing Finance 
Committee for nearly two years, when Sir Malcolm Hailey was the Finance 
Member, I may inform the House that oftentimes we discussed questions 
of policy in various matters. I did not know that this matter was commg 
up on Mr. Neogy's motion, but it is a matter to which we used to attach 
the greatest importance. For instance, my Honourable friend Sir Charles 
Innes will remember that when he was Secretary in the Department of 
^hich he is now Member he used to present the proposals relating to the 
Customs Department, for increasing the pay or allowances of the staff. 
We made it a point to record in our proceedings of the Finance Committee, 
^s I remember it, in 1921-22 the process of Indianization in that Depart- 
^ment which we used to inqiiire of him. We used to make it a condition 
at the time of making the grant that there should be more Indianization 
in that department. {An HonouToble Member : “ That we do even now /’)
If we do that even now, then I do not see what the Honourable the 
Finance Member means by saying that you cannot go into the question 
of policy. Questions of policy which arise on a particular demand before 
the Finance Committee should, I think, be allowed to be gone into, 
•otherwise the Finance Committee will be serving no useful purpose. I also 
remember another instance. The question came up whether we should 
make a grant to the Empire Parliamentary Association which proposed. 
ô visit India. We made a suggestion in the Unance Committee that the 

fules of the Empire Parliamentary Association should be amended in order 
that the Indian Legislature may eome within the competence of the 
Association rules. That suggestion was made and the grant was held up 
in order that the Empire Parliamentary Association might amend its rules. 
There were several other questions like that which oame up. I cannot 
call to my mind at once the various questions of important policy which 
we discussed. For instance, there was the question of creatin̂ J certain 
appointments in various departments and we made it a condition that 
those appointments should be filled up by Indians. That certainly is a 
question of policy, which the Honourable the Finance Member cannot rule 
out as outside the scope of the Finance Committee. I do think it is a 
very vital question, otherwise there is no object in having a Finance Com­
mittee. I remember Sir Malcolm Hailey was ^ery very generous. In 
fact, the Government of 1921 were very anxious to co-operate with the 
Assembly and wanted the Assembly's co-operation. (Hear, hear.) There­
fore, ftiey gave us ^ery generous treatment which we accepted. I do think 
it is now too late for the present Finance Member to go back upon the 
words of Sir Malcolm Hailey. Sir Malcolm Hailey as Chairman of the 
Finance Committee allowed us free opportunities to discuss broad questions 
of policy and principle. I do not want this question to go to a vote. At 
the same time, if the Honourable the Finance Member disputes the 
correctness of this position 'and wants to insist upon his ruling, namely, 
•that no question of policj  ̂or principle should be discussed when Demands 
for Grants are laid before the Finance Committee, I think the House ouerht 
to emphasiffe the view that the Finance Committee will serve no useful 
purpose by merely going into this question. So, I wish to support th# 
remaits of Mr. Neogy. • '
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The ^ottottralfle Sir Basii Blackett: I should have been gl^d, Sir, if 
I had known that this point was going to be raided. But I h*ad no warn­
ing of it. I should have liked to have come prepared, because undoubtedly 
it is a very diffic\ilt question and it is one of those questions where nuanceŝ  
and the exact lines of division become extremely important. It is not 
true, I think, to say that I have ruled that policy cannot be discussed 
in the Standing Finance Committee. What I have ruled is brought out 
very clearly in the three particular cases which are under discussion now. 
You have the case of a proposal to spend m  extra Bs. 50,000 on finishing 
the Taxation Gomniittee's inquiry. The question of the expenditure hsordly 
arose because the Committee actually signed its Beport about the middle 
of December and the money that was necessarj  ̂ was required to enable 
it to continue until the time it signed its Report and for a few weeks after 
in the case of the Secretary. The money had been spent. It is quite 
obvious that no real financial question arose. I brought the proposal before 
the Standing Finance Committee because it involved a supplementary 
estimate. Other questions immediately arose. Some members of the 
Standing Finance Committee did not desire to commit themselves to this 
proposal because of the previous history of the case in the House. We had 
obviously no financial questions to discuss at all. Were we to have a long 
debate on the policy whether we ought to have appointed the Taxation 
Committee or not ? I said if members of the Committee desired not to 
commit themselves, the best way for me would be to bring the question 

. before the House where it could be discussed as a whole and not waste 
our time in discussing it in the Committee. Was not that a reasonabl#- 
point of view? What else could I have done? What good could it have 
done if we in a small Committee were to argue that question as Swawijists, 
Independents, Moderates or Government members? We wanted to discuss 
the subjects reaUy before us. I should certainly have had no objection 
to a vote of the Members, not on the question of policy, but whether th« 
money should be spent or not. TOe broad question of policy could only 
be brought up before the House. There was no point in bringing it 
before the Committee. Almost exactly the same thing is true of the
Royal Commission on Indian Currency. There w»as no posflibility of dis­
cussing any financial question. In consideration for my own time, which* 
is quite valuable, and the time of the Committee . . . .

Mr. B. Venkatapatiraju: Which is eqiially valuable !
The Honourable Sir Basil Blackett; Probably more valuable I

Mr. Jamnadafi M. Mehta: The policy is more valuable!
The Honourable Sir Basil Blackett: What policy could we have dis­

cussed there. Of coiu’se, we could have voted on the subject, but no 
one would have cared very much which way the vote ’went. It would
not have affected the position at all.

Mr. B. Venkatapatira|u: Am to understand that you did not rule 
that we could not discuss questions of policy in^the Finance Committee?

The Honou^ble Sir Basil Blackett: I laid down no such broad decision 
at all. What I said was that the question $rhich we were di^bussing wag 
not really a financial question but a question of policy which must be dis­
cussed in the House. It is, t  said, in the interests of our time that we
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should legve such discussion of policy out of the Standing FinaAce Com­
mittee. I think that was a perfectly reasonable suggestion.

Then we came to the third case, namely, the proposal for a Deputa­
tion to South Africa. The Deputation had actually sailed. The ques­
tion whether or not a Deputation should go was a question which, I sub­
mit, was not for the Standing Finance Conmiittee. If it was for any 
committee, it was a question for the Emigration Committee which had 
already discussed it. How is the Standing Finance Committee going to  
discuss the policy whether you should send a deputation to South Africa 
or not without taking over the functions of the Emigration Committee?

• ■ • .

Mr. Gaya Prasad Singh (Tirhut Division: Non-Muhammadan): Are the* 
proceedings of the Emigration Committee published?

The Honourable Sir Basil Blackett: I believe they are not.
What I do say is that I have been connected with Finance Depart­

ments since I left the University, and I know the capacity of a Finance*
Department to extend the scope of its operations, if it allows rein to itŝ
natural tendency to run the whole show. I suggest that the Standing 
Finance Committee is trying to take a leaf out of the book of some Finance 
Department, and I do not say that I altogether object. But I do say that 
we must be moderate in this matter. I do not for a moment say that the 
Standing Committee cannot discuss policy; but when the matter is mainly 
one of policy, in many cases it is in everyone’s interest not to waste the 
time of the Committee but to leave matters to be discussed in the House.

Mr. Jamnadas M. Mehta: What about allocation between revenue and 
capital ?

The Honourable Sir Basil Blackett: That does not arise here, but as 
the matter has been mentioned, perhaps the Chair will allow me to 
say one word about that. It is a big question of financial policy and if 
it belongs to any committee at all it is the Public Accounts Committee  ̂
which Js concerned with questions of allocation. I think, therefore, that 
there is no question that it is not desirable that it should be discussed at 
any length by the Standing Finance Committee. It is very important 
question involving big financial policy, and if it belongs to any conamittee at 
all it belongs to the Public Accounts Committee. It is always difficult to 
see which is the exact dividing line between one committee and another; 
that is the difficulty with which you are met here. But so far as alloca­
tion Jbetween revenue and capital is concerned, it is a big question and 
must be discussed as a matter of high policy. It cannot be taken up 
incidentally with any advantage to anybody. That is why I ruled it out 
of order when discussing whether particular post offices ^ould or should 
not be built.

^iwan Bahadur T. Bangachariar: Do we understand that the Standing 
Finance Committee cannot refuse to vote particular sums, that is to say, 
they cannot take it out M revenue but it must go to capital ?

The Honourable Sir B a^ Blackett: I do not say that they could not 
refuse to vote. I say that time cannot usefully be spent on an incidental dis- 
Qussion of such a big question of financial policy which can arise on alniost 
any individual item; You can raise the question whether you should not
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[Sir^Basil Blackett,]
charge my salary to capital, being probably productive, but if* you raise 
such questions frequently in‘the Standing Finance Committee, I think any 
Chairman will rule that it is a question of public policy .............

Diwan Bahadur T. Bangachariar: If, for instance, I refuse to votB it 
to revenue, t>ecause I consider that it should properly be allocated to 
capital, would you rule me out?

The Honourable Sir BasQ Blackett: I would refuse to allow it to be 
discussed.

Diwan Bahadur T. Bangachariar: You cannot prevent me . from giring 
my reasons.

The Hononral^e Sir Basal Blackett: I cannot prevent you, but I can 
prevent you from taking up the time of the Committee over the reasons.

Mr. President: The question is:
“  That the total Demand under the head ' Miscellaneous * be reduced by Rs. 100.*'

The motion was negatived.

Payment of Compensation for Losses due to Enemy Action during the
Great War.

Mr. 0. Dttraiswami Aiyangar (Madras ceded districts and Chittoor: 
Non-Muhammadan Eural): Sir, there is another item relating to 
Rs. 47,000 about which Mr. Neogy gave notice but which he has not 
moved. I wish to say a few words. Sir, that amount relates to compensa­
tion to persons who suffered from enemy action. Going through the reasons 
given in the proceedings of the Standing Finance Committee I find there is 
absolutely no case made out for giving any compensation to the five claim­
ants who are mentioned there, and I may say from a perusal of the pro­
ceedings it seems very clear that it is practically admitted that there is 
no legal or moral claim in the case of those five claimants. These are all 
claimants who made claims on the amount which was allotted in the United 
Kingdom for payment of compensation for losses incurred by enemy action, 
but having fail^ there and not having any claim on the Indian purse the 
claims have now been put forward here for the simple reason that in one 
case there is some compassionate consideration to be paid and in the other 
case that there was a mistake of the post office and therefore the claim 
was not received in time by the English authorities. I do not want 'to go 
into the merits of the claims but on principle I may at once mention that 
not one of those five claims may be legally payable out of the Indian purse. 
The Indian tax-payer need not bear the losses of persons who have no 
Indian domicile and these are not claimants who have any sort of domicile 
here and therefore, Sir, the claims have been postponed. The first claim 
is one of Bs. 30,000 on behalf of Professor Geddes. I sympathise with 
the reasons given in the proceedings that he is ac officer of advanced age 
and not well off, but there are several persons in India who are advanced 
in years and not well off, and I do not believe that it is possible for the 
Indian Exchequer to pay any compensation <fco all these claimants. You 
find that there were two occasions in the United Kingdom on which they 
were distributing compensation *fco those who suffered on account of enemy
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^tion, but these claims were altogether rejected by the Eoyal CJoinmis- 
sion appoftited for making awards, and now this Government after eleven 
years— t̂he loss was incurred in 1914— ŵant to pay compensation to the 
extent of Es, 30,000 to Professor Geddes. What is the reason assigned? 
Professor Geddes without insuring his articles against war risk brought 
his articles after war had been declared in a steamer which was torpedoed 
by the “ Emden’ ’, and it is said that because he brought those articles for 
exhibition at the request of the Bengal, Madras and Bombay Governments, 
therefore it is necessary that we should pay and recoup his losses. I for one 
<io not find my way to compensate, him either on legal or moral grounds, 
because under war conditions everybody was bound to suffer, and if he had 
a daim it should have been put forward in the United Kingdom. They 
ruled he had no claim.

As to claims, 2, 3 and 4, I will only dispose of them without mention­
ing names. These claims were also based not on any legal or moral 
ground but simply on the ground that in the case of one there was delay 
in the transmission of his claim and therefore we must take the respon­
sibility. If there was no such delay, the United Kingdom would have 
paid, but because there was a delay we have to pay. That was in the 
case of No. 2, So far as 3 and 4 are concerned, there was a dispute 
between the United 'Kingdom and the Government of India 
as to where those claims should be lodged. The Government 
of Great Britain said that the Government of India should 
pay, the Government of India . said that the Government of Great 
Britain should pay. It was sent backwards and forwards and now also 
they are not in a position to say that they have a claim on the Indian 
Exchequer on any score of domicile; still we are asked to pay many years 
after the losses were inciured.

In regard to claimant No. 6, he is a gentleman who is not in bad cir­
cumstances, but in well-to-do circumstances. He can afford to waive his 
claim instead of asking the Indian tax-payer to pay. He may take it as 
his contribution to the war, as part of other contributions he might have 
made, as India made its own contribution. Above all there is the question 
of limitation. Government raise the question of limitation in suits 
against the Secretary of State.

The Honourable Sir Basil Blackett: Will the Honourable Member re­
cognise that there is no legal right in this case.

Mr, 0. Duraiswami Aiyangax: Thanks. We are custodians of the public 
money. Unless there is a legal claim in the first instance we have no right 
to pay^ If there is a legal claim it cannot be paid if it is barred by limita­
tion. Therefore, in either view of the matter it seems to me that we 
should not lend ourselves to a demand of this kind. I will only add that 
through the kindness of the Secretary of the Legislative Department, along 
with the books and list of business which he transmitted to the* Members 
last night he also sent us a pewnphlet headed ** How they feed fat at the 
cost of voters I could not see the connection between our work and 
what was contained in that book, and I thought that it must have been 
advice to us as to how should deal with the supplementary demands. 
Therefore I think that we will not be justified in feeding any one fat at 
the cost of the tax-payers.  ̂ '

Mr. L. CIraliam (Secretary, Legislative Department): Has any motion 
been moved to reduce this supplementfiry demand?
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Mr/ President; No. But the Honourable Member can, he likes,, 
address t>he House on the main question.

Mr. L. Graham: I was merely asking as a matter of informaticoi.
Mr, President: The question is :
“ That a supplementary sum not exceeding Rs. 11,06,000 be granted to the (SbvOTiwr 

General in Council to defray the charges that will come in course of payment duriBg 
the year ending the 31st March, 1926, in respect of ' Miscellaneous

The motion was adopted.

A djustm ents  w it h  P bo vin c ial  G ov b e n m e n t s . ^

The Honourable Sir Basil Blackett: I move:
That a supplementary sum not exceeding Rs. 52,000 he granted to the Gbvemtr 

General in Council to defray the charges that will come in course of payment during 
the year ending the 31st March. 1926, in reRpect of ' Adjustments v̂ith Provincml 
Governments

The motion was adopted.

N orth- W est  F rontier P r o vin c e .

Sir Denyis Bray (Foreign Secretary): I  move:
“  T\hat a supplementary sum not exceeding Rs. 7,75,000 be granted to the Gk>yerMr 

General in Council to defray the charges that will come in cour^ of payment during 
the year ending the 31st March, 1926, in respect of the * North-West Frontier Pr#* 
vince *.**

The motion was adopted.

D e l h i .

The Honourable Sir Alexander Muddiman: I move :

That a supplementary sum not exceeding Rs. 3,26,000 lie granted to the Governor 
General in Council to defray the charges that will come in course of paren t during; 
the year ending the 31st March, 1926, in respect of ‘ Delhi

The motion w eis  adopted.

A jmer and  M e r w a r a ,

Sir Denys Bray: I  move: ^
‘ "That a supplementary sum not exceeding Rs. 30,000 be granted to the Govemer 

General in Council to defray the charges that will come in course of payment during' 
the year ending the 31st MaVch, 1926, in respect of ‘ Ajmer and Merwara *.'*

Tlie motion was adopted.

E xpenditure  under  the  C ontrol of the  S ecretary of S tate for I n d u .
t '

The Honomable Sir Basil Blackett; I move:
• . • _ ■

“  That a supplementary sum not exceeding Rs. <6,21,000 be granted t® the Goveriior 
General in Council to defray the chau-gcs that will come in course of payment during 
the year endiner the 31st March, 1926. in respect of ‘ Expenditure in England undiar tli^ 
control of the Secretary of State for Indi%
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Syed Majid Baksh.: 1 beg to oppose this demand. I do not think that 
I fihall be justified in taking up the time of the House at this lalie hour. 
^Cheers.) 'I  am coming to it.- I think the ranks on this side are thin and 
so I do not think that my motion will have a chance of being carried. I raise 
the same question as has been raised by my Honourable friend over here. 
The Demand is :

“ The increase is the, net result of a number of variations including mainly an 
additional provision of £14,200 under * Relief and Repatriation * in resp^t of a claim 
from the Foreign Office for relief of British Indians at Baghdad during the War, 
aad the insertion of provision in connection with the loss on oonveyance of civilian 
passengers in 1919 >(£15,400) which was included in 1024-25 Revised Estimate. No 
Mttlement has yet l)een arrived at in respect of the latter item and provision is 
accordingly made in the current year.”

•
My first objection to this is that whereas we find that the Standing Finance 
Committee has been consulted with respect to all other items, so far as this 
Demand is concerned there is no mention here whether the Standing 
Finance Committee has been consulted or not and I conclude that the 
Standing Finance Committee has not been consulted. That is the one 
particular question of principle which was raised by my Honourable friend 
over there a few minutes ago and this Demand should be rejected on accomit 
of thaf principle. Further, I should Uke to know from my Honourable 
friend what has led my Honourable friend after about 8 or 9 years............

Mr. President: What Honourable friend is the Honourable Member 
referring to?

Syed Majid Baksh: The Honourable the Finance Member if he chooses
r> M  ̂ what has led hiin to come to this House
' Nrith this Demand 7 or 8 years after the war. Just as my

Honourable friend Mr. Duraiswami Aiyangar has raised the question of 
limitation on a former demand I can very well raise a question of lunitation 
here also; but that is a minor matter. The first and chief objection to this 
k  that the War was not of our seeking. The War was between England 
And her enemies and England has come out victorious. She has got re­
parations from her enemies in money and in territory.

The Honourable Sir Alexander Muddiznan: It is because she was 
victorious you are here to-day.

Syed Majid Baksh: And this small sum should have been debited to 
them instead of being charged to Indian revenues. It seems to me that 
the Indian revenue is a sort of orphan having no father and no mother and 
everybody comes and lays his hand on the orphan s property. As to British 
Indians in Baghdad! ^Vhy were they sent to Baghdad? They were sent 
by the British Government and if the British Gavermnent sent them there 
it is up to the British Government to see that they are compensated. 
Whether they are to be compensated or not is a question* for them to decide. 
I strongly object to such things being charged to the Indian Exchequer after 
a lapse of so many years. I think so many years after the War the tale is 
insipid and I do not think my Honourable friend the Finance Member or the 
Mover of this Demand will be able to raise any svmpathy in any man after 
the war fever has subsided even in England. I oppose this motion.

The Honourable Sir Basil Blackett: I should like to ijpologise to the 
Honourable* Member. I can ?aise no sympatl^  ̂ about this subject because 
I find I know nothing about it. We are unfortrunately not in possession of

DEMANDS FOR SUPPLEMENTARY GRANTS. 1259



[Sir tBasil Blackett.]
the Monnation that ought to be available in regard to this clain* but it is, 
a claim that has beeu outstanding for a long time and provision has regularly 
been made pending the date when it will be settled. The provision is quite: 
straightforward. We are liable for the money under an agreement arrived 
at at the time and we cannot in any way repudiate the liability. I assure 
the Honourable Member that he can raise no enthusiasm in my mind for 
paying any more in this case except that I like to keep a bargain.

Mr, President: The question is:
“  That a supplementary sum not exceeding Rs. 3,21,000 be granted to the Governor 

General in Council to defray the charges that will come in course of payment during 
the year ending the 31st March, 1926, in respect of * Expenditure in England under the. 
control of the Secretary of State for India

The motion was adopted.

C apital  O u tlay  on I nd ian  P osts  and  T el e g r a p h s .

The Honourable Sir Bhupendra Nath ICitra: I beg to move :
** That a supplementary sum not exceeding Rs. 11,26,000 be grant-ed to the Governor 

General in Council to defray the charges that will come in course of payment during: 
the year ending the 31st March, 1926, in respect of ‘ Capital outlay on Indian Posts­
and Telegraphs

The motion was adopted.

Capital  O utlay  on I n do-E uropean T e leg raph s .

The Honourable Sir Bhupendra Nath Mitra: I beg to move:
“  That a supplementary sum not exceeding Rs. 6,87,000 he granted to the Governor 

General in Council to defray the charges that will come in course of payment during 
the year ending the ,31st March, 1926, in respect of ‘ Capital outlay on Indo-European- 
Telegraphs

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Tuesday, tha 
16th February, 1926.
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